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LOK SABHA
Wednesday, September 1, 1065/FBhadra
10, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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Shri 8. C. Samanta: Mav 1 know

the practical difficulties that were
found out by the UPSC and what
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steps the government has taken to
overcome those difficultics?

Shri L. N. Misra: The difliculty is
mamnly about moderation and main-
taining the standard.

Shri Subodh Hansda: May 1 know
how the standard will be judged when
there will be different examiners in
diffcrent languages?

Shrl L. N. Mishra: That is the pro-
blem for solving which we are wling
time.

Shri P. R. Chakravertl: Will the
government give us an estimate of
the specifle steps that have been taken
to sce that the introduction ot this
moderation scheme does not go 1n
favour of some particular language?

Shri L. N. Mishra; That will be one
of the main considerations.

Shrl P. C. Borooah: The Nchru for-
miula which scttled the language con-
troversy was confinzd only to the
time as to when Hindi should be the
official language of the country. What
was the reason for bringing this ex-
trancous proposal of holding UPSC
examinations in regional languages
and complicate the matter?

Shri L. N. Mishra: The idea of having
regicnal languages as media for UPSC
examnations had its origin in the
report of the Official language Com-
mission and also in the report of the
Committee of Members of Parliament
on the official language,

Dr. L. M. Binghvl: May 1 know
whether the government are cogni-
zant that this hasty decision for
which the country may have to re-
pent for long and at leisure is im-
possible of implementation and would
have the necessary effect of prolong-
Ing and perpetuating the English
language for ever and cver?

Shri L. N. Mishra: There is no hasty
decision. We nmre moving very
cautiously. In fact, the complaint is
that we are very cautious. [ think
this will have a heaithy effect nn the
development of regivnal languages
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and alsp lead to integration of the
country.

st IETTETC WA e, A &
%9 famfemmg o & g hm
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faaeaz, 1965 ¥ fgy & mmomm &
ot afra wroewr g woAy, fet @
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@y gy @ g g
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w7 OH § Wal ¥V @7 9
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oY ¥@ B oz Wz 3% gEr g
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¥ qlemai ST ®ATE B, T NAT H

wrf g qd & 1 F@ R an

fEaramgm & ww  wd fen sma
W faasr efgw € & wa

W & O & A )

Bhri Hem Barua: Since the claim-
ants to recognition az official lanpu-
ages are only two—Hindi and English,
may I know whether sur government
have considercd the possib:lity of the
use of 14 languages in the central
service examination leading to lingu-

istic balkanisation of Ind.a? It they
bhave, what are their conclusions?

The Minister of Home Affalry (Shri
Nanda): The conclusion wag arrived
ot after Riving full consideration to
all possible repercussions and if it hed
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been anticipated that the conse-
quences can be what the hon. Mem-
ber had predicted, we would not have
dona it.  We do not agre» ti:at these
would be the conseguences,

Shrimati Jyotsna Chanda: In view
of the statement made by the minis-
ter just now that there will be diffi-
cullies in maintaining the standard,
may I know whal steps the govern-
ment propose to take to Overcome
these difficulties?

Bhri L. N. Mishra: As I have pointed
out earlier, the UPSC i3 taking time
to evolve some formula through which
they will have moderation so that the
standard does not deteriorate,

Dr. Banen Sen: Is the Government
aware that there is already a stiff
opposition from the Hindi prolago-
nists against the introduction of 14
languages for the UPSC exami-
naticns?

Bome hon. Members: No,

Dr. Ranen Sen: If that iz so, what
is the attitude of the government to-
wards this matter?

Bhrl Nanda: It is not a correct
assessment he has made,

Shri R. Ramanathan Chettlar: May
I know whether the moderation
scheme, when implemcuted, will work
against the interests of languages
other than Hindi?

Bhri Nanda: The whole basis of the
scheme of moderation is that it should
not work unfairly towards any langu-
age.

Shri Kapur Singh: Have this gov-
ernment ever been pdvised thal no
objective moderation i3 possibls In
this case in view of the fact that all
our regional languageg have become
vehicles of communal and  regonal
passions and if so, why doa tie gove
ernment persist in pursuing this crazy
idea?

Bhri Nanda: The hon. Member very
often takes the discussion to a very
high level, higher thun the gituation
demands,
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Bhri Ranga: That js no answer.

Mr. SBpetker: I agree, but the minis-
ter says he cannot reach that height.

Shri Ranga: Then he himself must
underge gome tuition'

Shrl Kapur Singh: | am too sensi-
ble to take it as u compliment.

Mr. Speaker: At least, I consider it
like that.

st v wgma oivT W AR
FETR ¥ geW ¥ e et &1
favafagrers & =T or WO wO
w1 fogre oftee feqrmar ¢ 0 &
s g g & #m oew g
w w fagmr 1 We wwifEa
FEAFTETE 5EF Tur §, A7
FgT mm g a1 @ 7

st ®o WMo fam : w2 M 2,
wrmr e A% e a4 fawm-
faarea ®C 9% 8 Wit ww0
agy &1 SarfE e oft & w9
% gz am wAar & 9= aw W
famafraemt @ gifos womi @
agr§ A g Tt § fowwd
gt Afem ot offeafa @ sed
W A9 WM wa, 97 g o aw
QF @19 FG0 qigd g faaer
war grf & wrefory qmr ® gl
wt e faast gewr gnfr @ wwely
s

Quota System in Cra‘ral Services

#32§. Shrli P. C. Borooah: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether opinions of all State
Governments have been elicited on
the question of introduction of a
quota system in the Central Services
for different States;

fb) i so, the consensus of opinion
in this rega~d: and
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() the decision
thereon?

of Government

The Minister of State in the Minis-
try of Home Affalrs (Shr] HatLil): (a)
No, Sir.

(b) and (c). Do not arse.
Shri P. C. Borooah: May | know
whether the Government have any

proposal to constitute an expert com-
mittee to examine the feasibility and
desirability of a quota gystem....

Shri Hathi: No, 3ir.

Shri P, C. Borooah: .... and. il zo.
its contemplated structure?

Shri Hathi: No, Sir.

Mr. Speaker: Shri P

vert,

R Chakra-

Shri P. C. Borooah: Sir I have not
asked my second question,

Mr. Speaker: He had already iwo
‘Noes'. Does he want another ovne?

Bhri P. C. Borosal:: May 1 know
whether Governmant iz aware of the
fact that some States like Assamn have
so far remained unrepresented in the
All India Services? If so, 1 want to
know whether any minimum  guota
will be fixed for cach State w1 the
services,

Shri Hathi: As I snid, there 13 nu
proposal under consileration nor does
the Government intend to go into
the guestion by appointing a commit-
tee for the fixation nf guotas

Shri P. R. Chakravertl: May [ know
whether the Government appreciates
the fact that the recognition of any
quota militates against proper appre-
ciation of the merit of the candidates
in the services?

Shri Hathil: It is according to the
merits of the candidates in the exam-
nation that they are selected.

Shri D, C. Sharma: Shri Rajs-
gopalachari has said, of course,
wrongly—and 1 do not agree with
him—that our Congress raj is quota-
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permut system raj. If you are going
to introduce the quota gystem, even in
services, how can we say that in this
country selection is always made on
the basis of merits?

Shri Hathi: That is the exact reason
why we have decided not to have the
quota system.

Mr. Speaker: The Minister has said
that there will be no quota system

Shri Bhagwat Jha Azad: May I know
whether the attention of the Goverun-
ment is drawn to a statement made
only four days ago by the Chief
Minister of Andhra Pradesh while ad-
dressing the Services' union of the
State that they will still continue to
pregs for quota jn the services? 1f so,
is the Government of the opinion that
quota system is much better than the
14 language formula?

Shri Hathi: The guota system was
considered al a meeting where the
Chiet Minister of Andhra Pradesh
wag also present. Hre did favour the
quota system but, u!limatrly, the deci-
sion taken was that there should be
no quota system.

ot wy famdy @ FE AT A
AE HEE ¥ wqIw 7 oWl angd
T A A wrarn €Y odwrat ¥
14 T AqTeTdl & gEETT w
St g Eaarwusd § Afew

ot guew fag : @ WA Ay
wazr fear ¢ fe o fred & -
X, N awm § e feht Q8 2
b & oiaf wraedt wr wwd § qafen
drex A v ume FH OF A
2 afw e oM o
ok & e fower wifge ?
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ot i eRfe A g O
st WE

Shrl Bwell: The Home Minister has
not acceplted the propnsal of a quota
syslem in the services. But may |
know from him whether he does nut
consider the making of the regiona!
languages as the media cf examina-
tion in the UPSC examinations as the
introduction of the quota system by
the back door?

Shrl Hafhi: The guota system I8
altogether dufferent from the ntro-
duction of regional languages for the
purpose of UPSC examinationy

Shrl 6. N. Chatirvedi: May 1 know
how Governmeal propose to stop the
deterior.tion in standards and un-
healthy competition among the exami-
ners of various media of examina-
tion? If all the fourteen languages
are introduced as the media of exumi-
nation there will be wvery unhealthy
rivalry ang more mark: will be
given. ...

Mr. Speaker: Now he 1s arguing.

Shri §. N, Chatorvedi; How dues
the Government proposs tg  prevent
the deterioration ln standards and un-
heslthy rivalry in giving marks to
people speaking their own mother
tongue by the examiners when all the
fourteen languages are introduced ==
The media of examination®

Shri Hathl: When the auota system
is introduced, perhaps the standarde
would be much lower than what they

are today.

Bhri A. P, Sharma: Have the Uov-
ernment applied their mind to the
question of fixing ouotas for different
States? If go, have they experienced
and difficulty in Implementing that?

Shri Hathl: The difficulty, it at all,
can be said to be this. We had some
sample check as fo what would
happen if quota Jystem ia to be in-
troduced. From the results of one
year, 1963, out of the 112 geats that
were to be allotted to the Btates we
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found "that if the quota -ystem were
to be introduced und vandidates were
to be given to the States in propor-
tion to their population then 31
candidates would not be entitled
to be appointed, even though they
have come out successfull in the com-
petitive examination, nad those posts
will have to be given to thosa candie
dates who are much below in the list,
so far as merit ig concerned. ‘That
is the difficulty.

st wy fomd :  wemm Wi,
AT OF wATAT FT AW § |

WTOW WEIAW ; SEEdT %gl &
ar o ?

ot wy fowly : & AT AT B
fis 31 grdirEl Y sER AT &
g agvitsog fo 3 foer o
gii % § arfs qav e f§ wwer
o ?

o wERT ¢ XA sqEedy Wy
t?

o et v s go dte
qEe ®We T 14 "t
w1 g §7 weqaglfen  wawrar g
61 W1 AT ET FIeT feeew
¥ it ¥ e a1 oW o ST
wair 7

ot gt : & & wgr fE A v
@7 war & mg T foew ¥
ax ¥ W gw A& fEEr
faezn ®) & wA A foaw
gft s\ ghmar @ A W esd,
e ar A w1 gt

ot fa Ao wemw WY,
didt wEr & AR iy @
oft St amgAi wmeawr g felr

garh TodTar &, WIH 9w ),
wgowa Ty 8§, W daw e
w § wifse dfe e oz @
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dnifrm oEm @ A fF dEw
U gm & gafam &2 &1 wrf
T4 gl AT wEAT g @ &
e saa@ay faamistTEr §
fr g s=1 farw ¥ a9 dfez
#fmm e famr ami wife dfe w
sz ar fauferm o gEr § 7

ot gt ¥R faew W W@
g tafag sa @1 @l T o= ow
gat g 7E & W Wi a% fdveey
&I ST § AT ggoar
airert 1 afam o fay amr &, dfw
®t &few o TATT QAT AT

Bhrl Basappa: May [ know whether
Government js aware of the imbalance
created in the adminislrotive services
of the various Stales and, if so, what
steps are being taken to remedy this?

Bhrl Hathl: Tt is only to remedy the
situation that we ure thinking of vari-
ous steps,

fedr w1 gamx

-+
[ =it T evest
it wrdy fag fagif:
LIELCI D SET
s g T
ot grw W wgwm :
Y garern fey -
sy ay
st ww gow gmaw

¥ fom W@t ag T 1 g
w4 fg

(%) wor wfgt weft Tou) &
fedr st e Fiwagd
% stw ¥ e faiw Folo fed
wE

*331.
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(=) afz g, & oY qea ad
o g A

() 7T U= WTAT T Td-
w01 F1 SrAEA 2 & AR gl
a7 ATmTErd  wEawi gEr &g
T grArat F1 qar s & fan
v ferawg 7

forrr oy (st o wo wmER) :
(%) & (m): feaor @1 qzw 9T
g fear om0

farrem

(%) W (@), wfg=h wrft
gt 7 fg=ft & ware & sz avdwnt
&) FTET T’ ST @ § W Iq 9T AT
& e ot fwat o T 1 94 g9
wifa Fr=4T 3 §| gavAA & A o
afer® The ¥t sgreer WA w1 faare
g

(m) 2w & eifeww fedl "meal
¥ 37 ¥ o) e, frigac wfgr
wiat st # fg=Y & w=rT &Y grwAamt
! wratfraa waa & foao fasia ggroa
¥ % ad wrdza-w wiAfaa feg
o § | O/ g ® wewa, 59 8
% el Wk ATy wawa Wt gazAi
w! Uy "l & afm maTA-a
Wt g & | fge) =T 1 37 gy
qT Z17 avey aveafas @S w1 75 gfaw
av fear omar @, fraey Ton goad
7 farfow &Y g1 W o W gTe

g wEtfea g o

goerdt gHfagt o T & fawrn
% fAq gqza feg a3 &

ot gerefre sreslt : frerr S
Wt =Y erwa § ff g@ 9WIT § Ao
fad g Wik go sfeal qro @2w
Wt o gf fs wfgt wrd) weal #

BHADRA 10, 1887 (SAKA)

Oral Answers 3048

fedt & ware % fm fh o &
favafrmam wre azifaa.aq foras wfas
& wfuw @& a1 ai 37 £ 39 At
w1 fordt A & gfaar goir @ awr
qIT AT T 74T WT FAMT F1 g9
aXE T T & A g W W A
iy Tar grg ?

Shri M. C. Chagla: Concrete pro-
posals from non-Hindi States to help
the propagation of Hind. are :eceiv-
ed with enthusiasm, and 11! suppurt
is being given. I hava got hele a ligt
of the statement us t2 what we have
done, what we .are doinz and what
Wwe propose to do. Any suggestion
that we are not encouraging the pro-
pagation of Hindi in non-Hindi States
i not correct.

st weTawe wved: weey wETEw,
¥ oy At ag a1 fr wfgdr e
gt # wan fgedt wrerw # favafagmeg
o v oA g ?

Bhri M. C, Chagla: There i3 no pro-
posal for opening Hindl universities.
But there I3 a pronusal which we are
studying of having schools with Hindl
as the medium. Wg have special
funds allocated for thut purpose.

oft awre wret : g fago #
frr 5at & T @ fr Yl gw-
wifg g ¥ @ 90T & fow e
$8 9 wfaw svmam 7 o @ ¢
o oW @ 59 A% ¥ 4T v ag Wit
wfiug e v oo § o & fra
frw w1 # it ?

Bhri M. C, Chagla: May I give the-
figures? For the propagation and
develcpment of Hindi, a humble pro-
vision of Rs, 3 lakhs was made in the
First Plan. 1t was raised to Rs, 50
lakhs in the Second >lan. In the
Thirg Plan, although a provision of
Rs. 235 lakhs was made, In the fArst
four years of the Plan an expenditure
of Rs, 318 lakhs hus Ye=en incurred
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During 1065-68, a fotal provision of
Re, 191 lakhs has been made for the

scheme¥ for the propagatinn and
development of Hindi. I think the
figures speak for themselves.

Shri Prakash Vir Shastri: What

about the Fourth Plan?

Bhri M ¢ A provision of
Rs. 930 1. ... L. ©o.i  lentatively
approved for the Fourth Plan. Whe-
their it wil] be accepled or not, 1 do
not know,

Shri Kapur Singh: Curb vour

travagance.
oft wrda fag et : w3 &-

7 g § werfoe oz oA 3w
fr wrma qoae & AT wfa-nre
¥ o ot 7 g vy Fear g Fo gnfra
¥ anq fgedl w1 sarg 2 S afi
afy g, &1 @1 WEA AT FAAAT
fs Tam ug fgedt 917 &7 rer g
¥oar @ v

Shri M. C. Cha7'a: That is not true

as far as my Ministry is concerned, 1
dn not know abont olhor Ministries.

Chatls:

ex-

Shrl Hem Raj: May I Lknow which
ol the Siates in the south have made
Hindi a compulsory subject in the
achools and which of them have not
di o os0?

Shri M, C, Chagla: My mformation
is that all States, except Modras, have
mnde Hindi compuisory as part of
the three-languape formula

Shri A. P. Bharma: Jusl now the
hon. Minister stated that Hindi
medium schools are being opened in
the non-Hindi speaking States, May
1 know how many such schools have
been opened in the various States and
how many are proposed to be opened
in the near future?

S8hri M, C. Chagla: This is a new
scheme for the Fourth Plan.

Shrimati Tarkeshwari Sicha:  In
view of the fact that a large number
ot Government employees in the Cen-
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tral Government as well a5 in the
State Governments are not knowing
Hindl, may I know whether special
arrangements will be made for them
to learn Hindi by opening night
schools or by doing other things?

. Shri M. C. Chagla: Yes, Sir. There
is an arrangement for non-Hindi Gov-
ernment servants to learn Hindi
There should be no difficulty, and
there is no difflculty. Anybody who
wants to learn Hindl can learn it.

Shri Surendranath Dwivedy: May I
know whether the money allctted for
the propagation of Hindi in non-Hindi
States has been fully utilised and, if
not, what percentage of it has been
utilised?

Shri M. C. Chagla: I have got the
figires of amounts utilised for varicus
projects. It ig a rather long list We
have got various schemes and I have
got the figures of mmounts spent by
each State on varlous schemes. The
House will not have the patience. ..

Mr. Speaker: That information
might be placed on the Table of the
House.

Shri M. C. Chagla: I will do that.

Shri Kapur Singh: In part (c) of
the Question which' is now being
answered on the floor of the House,
a claim ig made that Hindi is the
national language. ] want a categori-
cal answer as to whether the Govern-
ment accepls Hindi as the national
language of this country.

Shrl M. C. Chagla: I can only re-
peat the language of the Constitution
to which all of us swear our lovalty
that Hindl is the official language of
India.

Shrl U. M, Trivedl: Arising out of
this question, will the Minister be
pleased to say what steps have been
taken by the Government in regard to
Tamilnad where every effort has been
mnde to wipe out what hag been
written hy the Government on boards
in Hindi and whether any action has
been taken against those persons who
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have done that? In regard to the
Dewasthanam Board, all the notices
which hitherto appeared in Hndi have
been taken out from Ra'....waram
Temple.

Shri M. C. Chagla: We must have a
little patience, My hon, friend knows
the troubles we had recently. I am
sure with the passage of time, with a
littie® putience and tolerance om gur
side, Tamilnad will algo fall in line
with other parts of the country.

Shri P. R. Patel: 1 Want to know
why Hindi has not bsen made a com-
pulsory subject in vernacular schools
in Madras and the reasons for it

Shri M, C. Chagla: The Chief Minis-
ter of ‘Madras—he is also the Educa-
tion Minister—told me thai although
Hindi was not compulsory in Madras,
mi'ligns of students are study:ng
[findi and that voluntary effort has
been so successful that, for the time
be.ng, it was nct necessary to intro-
duce compulsion,

shri Shivajl Rao S, Deshmukh: May
| knuw what is the existing nature of
financial aid to the existing Hindi
medium s:hoolg 1T non-Hindi areas?

Shri M. C. Chagla: As I said, there
are no Hindi medium schools at pre-
sent. This is a new project which
we want to start in the Fourth Plan.

Shri Shivajl Rao 5. Deshmnkh: My
question was as to what lg the nature
of the financial assistance for the
existing Hindi medium schools in the
non-Hindi speaking areas.

Shri M, C. Chagla: As
know, there are no Hindi
schools at present.

Shrl Shiva]l Rao B D kh:

far as 1
medium
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much money has been spenl for the
propagution and develop t of other
national languages in India.

Mr. Speaker: This Question is about
the propagation of Hindi. Shrimati
Savitrj Nigam,

Shri Kapur Slagh: This question
naturally arises oul of the informa-
tion which the hon. Minister has
given. The House is anxious to know
what Is being done with regard o
the other part of the programme.

Mr, Speaker: Not under this Ques-
tion.

Dr. Ranen Sen: Part {¢c) ol the
Questlon relates to the propagation of
the naticnal language Now, under
the Constitution, all the Indlan langu-
ages are national languages. There-
fore, my question Is quite relevant
here.

Mr. Speaker: This is for the npropa-
gation of Hindi

Shrl A, P. Sharma: Hindi is national
language. (Interruption).

Shrimati Savitri Nigam: May 1
know how far it is correct that the
grants kept for helping Government
agencies have not been spent fully
and, if tha answer iz in the afirma-
tive, what are the reasons for the
same?

8hrl M. C. Chagla: The assumption
underlying the hon, lady Member's
question is not correct. 'We are help-
ing voluntary organisations and we
nave spent quite a large amount. If
the hon. Member wants the details, 1
can glve them to her,

Shrimati Savitrd Nigam: | think the

There are at present guch schools.

Mr. Speaker: He has not got the
information at present.

Dr. Ranen Sea: Just now the hon.
Minister gave the figures of the
amounts spent for fthe propagation of
Hindi. 1 want to know, acrording tn
the three-language formula, how

hon. Mini has not followed my
questlon. In the statement itself It
has Been mentioned that the grants to
Government agencles are given for
the development of the language, 1
wanted to know how far it is correct
that the grantg which were kept for
this particular purpose have not been
utilised fully  The Government =
tully responsible for that,
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Mr. Speaker: That is what the
Minister has said that the assumption
by the Member is not correct,

Sarl Basappa: May I know whether
the Presdent and the Members of the
Executlve Committee of the Dak-
shina Bharat Hundi Prachar Sabha
recently met the Prime Minister and
also the Education Minister and, if so,
what was the main substancze of their
conlention and how-far was their re-
quest acceded to?

Shrl M. C. Chagla: I think the hon.
Member is referring to the delegation
which waited on me day before yes=
terduy. We only discussed the ques-
tion of the recognition of the degrees
which they are awarding. 1 said that
as far as Government i3 concerned,
we recognise the degrees and, as far
es the Universities are concerned,
they arc autonomousg and that I will
persuade the Univers.lies to recog-
nise the degrees conferred by them,

Shri Basappa: They met the Prime
Minister also.

Bhrl M. C. Chagla: I do not know
what happened between them and
the Prime Minister, I know what
happened between them and myself.

Ehri Hem Barua! May I know if it
is a fact that when Rajaji was the
Chief Minister of Madras, he made
Hindi compulsory in that State and
when Mr. Kamaraj became the Chief
Minister of Madras, he dispensed with

(1) Teachersin University Departments :
Professor
Reader
Lecturer .

(3) Teachersin affiliated colleges :

Principal . . .

Sr. Lecturer/Reader
Lecturer :

Senlor Scale
Junior Scale
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Hindi and all that? Is it because of
Mr. Kamaraj's wishes that our present
Education Minister has refused to
make Hindi compulsory in M--ras?

Shri M. C. Chagla: 1 am not fami-
liar with ancient histury. 1 only keep
in touch with modern history.

Bhri Hari Vishny Kamath: This is
not so ancient.

Pay-Scales of University and College
Teachers

+
[B‘hrlmll Tarkeshwarl
Sinha:
*332. { Shri Rameshwar Tantla:
Shrl Vishwa Nath Pandey:
Shrl Ram Harkh Yadav:
Will the Minister of Eduocation be
pleased to state:

{a) whether It Is 5 fact that the
University Grants Commission has
recommended  enhanced  pay-scale
for teachers of Universities and affi-
lialeq Colleges;

(b) if so, the pay-scales recommen-
ded by it;

(¢) whether the Government have
accepted this recommendation; and

(d) the additional financial liability
involved in the implementation of
this recommendation?

The Minister of Education (Shrl M.
C. Chagla): (a) Yes, Sir.

(b} A stetement ls laid on the Table
of the House.

STATEMENT

. Rs, 1100— §0—1300—60—1600.
. Rs, 700—s§0—1250.
. Rs. 400—40—Boc—50—450

1. Rs, 8oo—so—1250/Rs. 1000
—50—1500,

I1. Rs. 700—40—11C0
. Rs. J00—40—1100,

. Ps. goo—30—640—40—F00.
. Ra. 300—25—600.
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(c) The matter is under considera-
tion.

(d) Rs. 2650 crores upto the end
of the Fourth Plan period.

&Y fasaarg qoig : & SrAA
wrgen § fr favafaaraa sz smam
& w7 T3 30 a4 wq1 w1 A fawdfor
w1 § 3% gra=y ¥ w1 favafamgr
& grgaafadi & o qoad fear
g7 | gfz foFar wam qr @1 37 T |\
fare &

Shri M. C. Chagla: The Vice-Chan-
cellors have not been consulted in &
formal sense, but I assume that re-
presentations have been made by the
Vice-Chancellors about the raising of
the scales, and the UGC, taking every-
thing into consideration, has recom-
mended the scales which are set out
in the statement which I have laid on
the Table of the House.

off faywemq qvidg @ ¥ YA K
wsTg # wdw gonrdt & fomrr sfagt
& ot fa=me famst fea mar qr ?

Shri M. C. Chagla: The matter is
still under consideration.

Bhrimati Tarkeshwarl Sinha: The
pay scales that have been recommend-
ed will certainly require additional
funds. May I know whether the
UGC is likely to get those funds from
the Education Ministry or not in tha
Fourth Plan to meet this additional
Liability?

8hrl M. C, Chagla: The present
thinking is that all amounts to be
spent on raising the salaries of teach-

it
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own resources and it may be supple«
mented by the Centre. So, it is not
a question of financing the UGC in
order to raise the scales. The UGC
has recommended it, but the resources
are to be found partly by the State
or partly by the Centre but outside
the Plan. g1y

Shri D, C. Sharma: Are Govern-
ment aware that the State Govern-
ments mete out the least-favoured-
na‘ion treatment to teachers of all
grades, whether they are primary, cle-
mentary, college or university teach.
ers. and this buck has been passed on
to them for this and if so, may I know
whether there is emy chance of the
pay scales being improved within the
next fifteen or twenty or even one
hundred years?

Bhrl M. C. Chagla: I find that the
UP Government only in July ralsed
the salarivs, perhaps not adeguately,
of the primary and secondary teach-
ers. So, I have every expectation that
the States will realise the Importance
of paying the teachers well

Shrl 8. M. Banerjee The hon. Min-
ister has just stated that UP s trying
to raise the salaries of the teachers.
Is he aware that the UP Government
have expressed thelr inability to raise
the teachers’ scales of pay, unless
some amount is sanctioned by tha
Cenire outside the allocation for the
Plan, for the henefit of the tea hers
and if so, is the Centre going to fulfll
fts promise made in this House?

Shri M. C. Chagla: No, 1 do not
think that the hon. Member's Infor-
mation is correct. The UP Govern-
ment have spent something like Rs. 7
to 8 crores in ralsing the salaries of

Y N

ers should be non-Plan P e,
The Education Ministers’ Conference
which met recently unmnimously ac-
cepted that view. Our view Is that
‘it is impossible to provide for this in
the Plan. Each State must ralse its

s, and that was outside the
Plan without any assistance from the
Centre.

Shrimatl Ramdulari Binha: May 1
know whether all the BStates have
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agreed o implement the pay scales
and if so, the progress that has been
made In Bihar in this regard?

Shri M. C. Chagla: As I have said,
it is for each State to decide. We bave
a scheme whereby if the increase is
within the Plan we give 50 per cent,
but most States say that they cannot
provide for it within the Plan and,
therefore, it is outside the Plan and
in that case it is entirely up to them
to find the resources and do justice to
the teachers.

Shri 8. M. Banerjee: The last por-
tion of my question was whether the
Central Government were going to
tulfil their promise in this House,
when the question of teachers’ pay
scales was raised with regard to West
Bengal and UP, there was a solemn
promise made here that the Central
Government would consider this mat-
ter and try to allocate more funds. I
would like to know whether the
Centre have kept up that promise . . .

Mr. Speaker: The hon. Member
wants to know whether Government
would keep up the promise which
they had given, namely that they
would consider this matter . . .

Sbri Harl Vishna Kamath: Promises
are not meant to be kept!

Shri M. C. Chagla: Yes, Govern-
ment will certainly keep up their
promise.

Shri D. C. Sharma: We do not wanl
any promise of consideration only, but
we wnant the promise of implementa-
Liom,

Mr, Speaker: Ii is for the Minister
to say whether Governmeni made
such a promise or not.

Shrl Bhagwat Jha Asad;: May I
know what Government propose to do
in the case of those State Govern-
ments which promised to give the
matching grant for implementation of
the scheme, but which have now gone
back and are forcing the afiliated
colleges governing bodies to pay the
amounts which the latter are mot in a
position to pay? May I know how
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Government propose to deal with such
States and with such situations?

Shri M. C. Chagla: [ am conscious
of the painful situation. The UGC
gave a matching grant with a clear
understanding that the grant would
last for five years, and after five years,
either the State or the private man-
agement would take over that expen-
diture. Representations have been
made to me, and deputations have
come 1o me that the State Govern-
ment are not taking over this liabi-
lity and a serious situation has arisen.
All that I could do was to write to
the Chief Ministers and Educatior
Ministers drawing their attention to
this understanding and to the desira-
bility of carrying it out.

Shri Vasudevan Nair: According lo
the statement, the teachers in the
affiliated colleges get a much lower
salary than university teachers. May
I know whether Government are
aware of the fact that even in this
ca‘cgory of affiliated colleges, therc
are private colleges where the teach-
ers’ conditions are much worse? May
I know whether Government are
thinking of some scheme by which
they will be able to raise the salaries
of the private college teachers who
are thr most miserable of the whole
lot?

Sh-i M. C. Chagla: The policy lmid
down by the UGC is that the disparity
between university teachers and eol-
lege teachers as far as possible should
go. If a man has the same qualifica-
tions and he does the same work, whe-
ther it be in the university or in a
college, be should be paid the smame
remuneration obviously.  Therefore,
they have now raised the pay acales
for the colleges. That has not yet
been implemented, and it is under
consideration. But ultimately, and to
a Jarge extent, the implementation
must depend upon the States. How
often have 1 told the Howse thet edu-
cation is a State subject and not &
Central subject!
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Shri Harl Vishno Kamath: Make
it a Concurrent subject.

Dr. Sarojinl Mahishi: Has it come
to the notice of Government that some
of the affliated colleges o©f some
of the universitiea have linked up the
question of enhancement of pay of
teachers with the income which they
get by way of school fees, college fees
and donations and are charging diffe-
rent fees in the same State in diffe-
rent Universities and are also asking
for grants to meet their administra-
tive expenditure, and if so, may 1
know the reaction of Governmen!
thereto?

Shri M. C. Chagla: The renction is
very unfavourable.

Shrimati Savitri Nigam: In spite
of the various recommendations of the
hon. Minister and in spite ¢! the
strong recommendation of the UGC,
the condition of the teachers of the
affiliated colleges remains pathetic
May I know whether the hon. Minis-
ter is satisfied with this wishful think-
ing which has never been taken care
of or whether he is intending to find
out some other formula to improve
the lot and condition of the teachers?

Shri M. C. Chagla: Only four days
back, 1 had a deputation of college
and university teachers from UP. 1
met them and 1 tried to understand
their problems, and 1 have already
written to the Education Minister of
UP to look into their grievances. That
is all that I can do.

Shri 8. M. Banerjee: There is no
Government in UP.

Mr. Speaker:
ed here!

Bhri P. R. Chakraverti: May 1 know
whether Government are aware that
non-payment gf proper emoluments
to teachers forces them to take to pm-
wate tuitions and this leads to deterio-
ration in standards of education in the
schools and colleges?

Shri M. C. Chagla: 1 am conscious
of the various unfortunate resulls

UP is over-represent-
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which ensue from the fact that we do
na' pay our teachers adequately

Shrimat] Tarkeshwari Simha: May
I»know whether Government is in a
position to lay on the Table of the
House information as regards the de-
made tlo
give matching grant and where the
Btate Governments have not given
their matching grants with the result
that the universities have not been In
a position to pay the salary and other
emoluments to the teachers?

Shri M. C. Chagla: If that is the
case, 1 will certainly investigate

Shrimat| Tarkeshwarl Sinha: There

has been a discussion on that.

Mr. Speaker: A statement might be
laid on the Table.
Shri M. C. Chagla: 1 will do thot

Mr. Speaker: Question
Shri D. C. Sharma:

No. 1333

Shri Basappa: Before you call this
question, I rise to a point of order
My question is also clubbed with this
though the spirit of my question Is
different.

Mr. Speaker:
together here.

Shri D. C. Sharma: For God's sake,
do not club me with this gentleman.
He always stands in my way.

1 cannot club them

Shri Basappa: No, Sir. [ never
come in his way [ do not know why
he thinks llke that.

oft oy forg . werw wETT, W
ae QT F wrw awey § qR U AAny
T8 a7 Ofag
Mr. : 1 will have to msk

the Minister of Parliamentary Affaire
to move one of them to sume other
st

Shri Baghonath Stagh:
be removed

He should
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Future of Goa

+
[Shrl D. C. Sharma:
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Shri Yashpal Singh:

Shri Prakash Vir Shastri:
| Shel Jagdev Singh Siddhantd:
Shri R, S. Pandey:

Shri Bade:

Shri Vishwa Nath Pandey:

Shri Hukam Chand
Kachhavaiya:

Shri Brij Raj Singh:

Shri Surendra Pal Singh:

Shri P, C, Borooah;

333, J Shri P. R. Chakravertl:

Shri Bagri:

] Shrl Basappa:
1 Shri Raghunath Singh:

Shrl 8. N. Chaturvedi;
Shri Sarjoo Pandey:

Shrl P. Venkatasubbaiah:
Shri R, Barua:

Shri Tan Singh:

Shrl S. M. Banerjee:
Dr. L. M. Singhvi:

Shri Sivamurthi Swamy:
Shrl Jashvant Mehta:

| Shri Kanakasabai:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether any decislon has been
taken nbout the future of Goa;

(b) i so, the broad features there-
of; and

(c) if not,
delay?

The Minister of State In the Minis.
try of Home Affalrs (Shri Hathi):
(a) No, Sir.

the reasons for the

(b) Does not arise.

(¢) The matter needs very careful
consideration in all its aspects.

Bhri D. C. Sharma: Why has it be-
come the policy of the Government
of India to keep a question hanging
till it reaches the combustible point
and then decide about it?! How long
will it take to take a decislon on this
question?

Mr. Speaker: The second part may
_hn answered.
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The Minister of Home Affairs (Shri
Nanda): This is being considered
now. I think it should not tuke a
very long time now to decida it

Shrl . C. Sharma: While consider-
ing the relative claims of Mysore and
Maharashtra, will Government have
recourse to a referendum to deride
this question or to a general election
or to a committee to decide the ques-
tion?

Shri Nanda: One thing is certair,
that the wishes of the people will be
consulted. What is going to be the
form, 1 cannot say.

Shrl 8. M. Banerjee:
there.

st gmure feg w0 & S S
maw X 7 § {5 &1 aw qa
wY T Arqw F A A | P
# A S T WA R

arrq W S A (AT ww
a% mTgA & S Ay ?

sftaar : B v 7 o= @Y
CO%T REAT FIF &1 ST Z

ot sererelie arent @ e &V
fred aTRTT AT T & IAF T
% oF TE & WA AT FT FaeA
oY AT AT o1 5 T #1 wgroe
¥ fmrn anfen, oY 39 @éf 7 w9
% faory et ®Y WY a7 TET §F wWG
agt 9w wfasET @ ST W
o &1 A feufa 8 F ag A amEa
g fe T s wmavasa g€ AT R
s At IR AT agt 9% AAHTEIY
a1 WY fedt ¥ W Ao qmar ?
w1 EY T ®7 At feafy sara
fagw gt & won ?

oft Wt : Ik AT TgF A1 oAt
Et W w8 A gy oA, WK
Iq A ¥ Wz well oF T
Fw oY W oEy ¥ qwfas ¥

It i3 already
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Shri R. 8. Pandey: In order to de-
‘termine the future of Goa, has the
‘Chief Minister of Goa made certain
suggestions? If so, what are they?

Shri Nanda: This is wery well
known, that he wants that there
should be a fresh reference to the
people,

st w : 9 feedr g gu @ o
Faa¥ weveT A 9 gw Ewy A
Foomaa v Y @ IHA v oar v
Mt ®) wgroe # feemar anfgg o
wr g am At At g fe o AR
w1 FwT A ¥ aoere W faw #
¢ o § s xewr dge # faemn
arg a1 wgraeg # fremar wmg ?

ot oy : qAE AT # ot ¥ T
wgr AT wFar, @t warw 97 fawre
gt

Bhrl Basappa: May I know whether
the suggestion for mid-term elections
is not beset with dangers, and also
whether it is not a very hasty and ex
parte decision, whether it is not a sur-
render to power tactics of some peo-
ple? Is it not true that it is not In
the interest of Goa or in the interest
of India or in the interest of all natin-
mal elements in the country?

Mr. Speaker: Does he want an
anawer or he has sald what he want-
od?

Shri Basappa: I want to know whe-
ther there is any objection from the
Goan people and the people of Mysore
%0 this, and whether there was any
demonstration against this move or
decision?

Bhri Nanda: There is no decisicn
s far.

Shri P. R. Chakravertl: Has Gov-
emment taken any decision to refer
this question to a plebiscite of the
people of Goa?

1073 (Ai) LSD-—2.
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8hri Nanda: T have already sald
that the form in which the wishes of
the people there should be consulted
has not been decided.

ot wy o : AT AT wlaw
NI FI3T FHET FT 5% ¥ @y
T I FT O K [T 97 fw drar
% grd A go duar ger & | @
AT AR F T 7t & v spereTr
o T g o ved e ow
dFAT gUT WX AGOETAE AT
¥ & 7 O weAT gaT ofr s ot )
I guT e JE wRewT off ¥
wg1 a1 fx & geder 33 & fog due
g | ¥ ag waar wgar f e Sawie
EsmdgriNndss gl v ana
A1 QT BE AT T IHY VT g
Fat vt & e affgwr 7 awgw
§ CHF ATt § Ko7 gur av a1 af) ?

st wm oW AT o7 9w g€
oI 7 T 7 FAT W, §w g
T m, Afew I 9T maEgE &
et aft feur

oft arrgft ¢ AT T mTEAT aT
XA A7F F 917 AT § aHAT oy v
grwrr @i ww Afd a1 owT gaw
& forg # w7 o1 fasrr wvAT & farr
fe arcaremeaidsr Az ? wwr g
X7 fawr & go w1d w7 @ g ?

oft wray ;X7 Ry marr AR
A &R v g w oTEm B

AW W : AT AT YA GATy
e mmsfo dxgar g Ao
FH &1 &7 T £, ATCH AT K1 qTAA
T 77 w1 77 %00 Af v ?

oft 7y fowd : w97 I
Lok ErRef oot ATE (ORI
L]
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waw wgww:  Afew gy o
o st Y & fF o g w1 maTw
[ARCARAR IR LR ¢ & (11

ot W : IAF AT H a1 dwA
fomr mar | wAT ww Aq g d
o & a1 9% a1 H wre=n qwar 4

oft e fay : & ag s SRR
§ e st e w3 @Y vt
w1 fawre W § 7

oy ;3% frare w=rfEa

wafEeT &

8hrl 8. N. Chaturvedl: What will
be the alternative terms of reference
mnd may I know whether a clear ver-
dict can be obtained on the issue with-
out a plebiscite or referendum,—in a
general election?

oft way: T WY OF A § Al
W g AF § | IT A TTHET JTOAT )
"W ATAT w7 EAA TAT ATCAT |

Bhri M. L. Jadhav: How far is it
economically and administratively de-
sirable to keep a small territory like
Goa as a separate Union Territory?

Mr. Speaker: That is what they
are considering.
ot e feg: e FORTT R AEen

¥t ot f et & wirew oy o A &F
fawgT gwrT 1 fasro At fmar amoan
TIFIT 1 qAA ¢ fF agi oF ot
¥ CHT NI & g 9% A AT
& rrar w1zan g fe dat s ofifefs
der 1 74T fF "OwEIT w1 TE A 9T
TH a7 ¥ 7Eer g fawr w7 w1 qa-
vl wqm gf

ot w39 A% o) wET I AU
fo 8wt & arg Ayt § S Y O
WrwTeY, 3T & qwr Fmoar 9w
gutw gz & e g1 WX\ FAWT Ag
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a1 7=kt ¥H fad w1 fegr oo | T E
#1¢ fogia &1 gar

ot ®o Wro waelf : 7z waAT AT ¥
AR & Amaw gur f& sty e
NWT T § wHfAn g dmen ot fE
saraifas AT 9T faar mr o1 T
AT &1 At | & guAT WAty s s
T o A g ¥ fe oow aw
AT %Y "gTOeT ¥ fgary & fag wf
AFA AXT WIS F ) A9 aF 59 97
e ft 7 1 2Nz aar a7 7 &
®TIH ¥ WT96T B F F10T )61 T
wiesa s # p ?

st W AT o) g, aed
L{u i

Bhrl B. Ramanathan Chettiar: In
view of the emergency resulting from
Chinese aggression and the present
Kashmir situation, why not Govera-
ment keep issues like Goa In co'd
storage for ten years as suggested by
the late Prime Minister.

Mr. Speaker: Suggestion.

Shri Alvares: The Home Minister
has repeatedly said that certaln con-
ditions have changed since the clear
verdict of the last election in favour
of merger with Maharashtra. May 1
ask the Home Minister what the new
conditions are?

Shrl Nanda: It is a conclusion
which the hon. Member draws. We
have already said that we are rcon-
sidering the whole situation.

Shri Alvares: He has not answer-
od my question. He said new condi-
tions had developed. What are the
new conditions?

Shri Nanda: To infer from that
and to draw a certain conclusion from
the elections—I do not think that has
been an accepted position.

Bhri Alvares: He is going to have
another election for m verdict. One
election has already given a wverdict.
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What are the conditions which have
intervened for having another verdict?

Shri Nanda: 1 have said that the
elections brought about a certain
gituation. Later on, that Assembly
passed a certain resolution. After
that, the Chief Minister himself made
a certain offer which is on the basis
of consultations with others concern-
ed. The matter has been taken up
and a decision will be reached sonn

Archaeological Survey of India

*334. Shri Shree Narayan Das: Will
the Minister of Education be pleased
1o state:

(a) whether the recommendations
made by the Review Committee ap-
pointed to suggest lines on which the
Archaeological Survey of India should
work in the next flve years have
been considered;

(b) it so, the decisions taken there-
on;

(c) whether the financial implica-
tions of the proposals made have
been considered; and

(d) if so, with what result?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The recom-
mendations of the Committee are
wunder consideration,

Shri Shree Narayan Das: May I
know how long Government will take
now to come to a decision in the mat-
ter?

Shri M. C. Chagla: As the hon.
Member knows, the report was pre-
sented only on the 2nd of April. As
a  matter of fact, some recommenda-
tions have already been Implemented.
We are awalting the report of the
Director-General. When it comes, it
will be considered by the Ministry,
and the recommendations which we
sccept will be implemented without
delay.

Shri Shree Narayan Das: May 1
Imow whether it will be possible for
e Government to get some of the
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suggestions made by this committes
included in the Fourth Plan?

S8hri M. C. Chagla: Yes, we are
going to accept most of the recom-
mendations. 1 do not know how many
of them will be included in the
Fourth Plan, That is not in my hands,

Bhri Ranga: The Minister said jus:
now that it was submitted only in
April. Now we are in September.
Are not four months enough? The
Director-General has not sent his re-
actions in regard to this report. Is
this the speed or rate at which my
hon. friend proposes to reorganise his
Ministry and bring some sefse into
this Government? Does it go on like
this because it relates to archaeclogy?

8hri M. C. Chagla: I do not think
my hon. friend is fair to me or to
the Ministry. 1 wish he only knows
the history of reports, how long they
take. There are certain recommenda-
tions. He may look at the report, it
has been laid on the Table. It takes
time for the Director-General to
examing it. As 1 said, some of them
have already been implemented.

Shri Ranga: Some of them have
been implemented. In regard to the
rest of them, he has not even receiv-
ed a reply, and my hon. friend pro-
poses to go on examining it again for
another five years, and then his suc-
cessor will have to do it I suppose.

Shri M. C. Chagla: 1 did not say
five years.

Repatriation of Indlans from Burma

+
Shri Vishwa Nath Pamdey:
Shri Bibhuti Mishra:
Shri K. N. Thwary:
Shri P. C. Borooah:
Shri Mohammed Koya:
Dr. L. M. Singhvi:
" Shri 8. C, Samanta:
Shri M, L. Dwivedl:
Shri Subodh Hansda:
Shrimat] Savitri Nigam:
Shri 8. N, Chaturvedi:
| 8hri Karnl Singhji:
Will the Minister of Rehabllitation
be pleased to refer to the reply given
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to Starred Question No. 331 on
8th March, 1965 and state:

the

(a) the number of Indian Nationals
repatriated from Burma from the lst
January to 3lat July, 1965;

(b) the progress made g0 far in Lhe
matter of repatriation from Burma of
their assets Including cash and
jewellery; and

{c) the steps taken for their re-
habilitation in Indiat

The Deputy Minister in the Minis-
try of Rehabilitation (Dr. M. M. Das);
(a) 04,441,

(b)Y This matter is still under dis-
cussion between the two Governments,

(c) The State Governments have
been requested to show gpecial consi-
deration to the repatriates in the mat-
ter of allotment of land, plots for
building, and in recruitment to Gov-
ernment service, etc. A scheme for
sanctioning loans for business pur-
poses up to Rs. 2000 per family has
also been sanctioned, and applications
are being processed under the scheme,
The Central Government gives ad-
wvances up to 80 per cent required for
the loans and the remaining 20 per
cent is provided by the State Gov-
ernments.

Other measures of rehabilitation
suggested to the State Governments
are employment of the repatriates in
Plan Projects and settlement wunder
land reclamation schemes for which
assistance from Government of India
is already available,
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Dr. M. M. Das: We are taking other
measures. The repatriation and re-
settlement of these repatriates have
been taken up by the Governments of
the States from which they come. Se,
we are receiving suggestions from the
State Governments.

Bhri P. C. Borooah: May I know
under what conditions Indian busi-
nessmen are allowed to continue their
business or to stay in Burma?

The Minister of Rehabilitation (Shr
Tyagl): In Burma they have natiom-
alised all import and export trade;
internal distribution of commodities
has also been nationalised, and pri-
vate shops, both wholesale and retail,
have been closed. So, there is mne
business for them there.

Shri Karnl Singhji: Is it a fact that
after the External Affairs Minister's
visit to Rangoon, the Indian Ambassa-
dor there has been asked to softpedal
the question of repatriation of Indlans
from Burma to India? May I know
what steps Government propose te
take in regard to those Indian fami-
lies having some members with Bur-
mesge citizenship and others with
Indian citizenship who come to India
and find it difficult to go back?

Shri Tyagl: It has already beem
mentioned that rehabilitation loans
are being sanctioned to those families
who are coming to India by the vari-
ous State Governments. I may inform
the House that 6,262 families have al-
ready been rehabilitated in business
or employment in Government and
private service.

Shri Karni Singhji:
has not been answered.

My questiom

Mr. Speaker: How can it be answer-
ed? It is for the External Affaurs
Ministry. I have also written a letter
to them.

Shri Koya: Thosc persons are not
domg any business because of nation-
alisation, and their money is in the
bank. They are spending the money
for their daily necessities. By the
time the Government of India and the
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Government of Burma settle the mat-
ter, there will be mnothing to be
brought here. Is the Government
aware of this faet?

Dr. M. M. Das: For the informaa-
tion of the hon. Member I may tell
him that loans are being given to
those people who have come to this
country, and accommedation for 43
days hag been made available here.
So, they do not have to spend their
money immediately.

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvl: Question No.
338. Or, shall I ask a supplementary
to this question?

Mr. Speaker: [ thought he was ask-
ing a supplementary on this question,
The question hour is over now.

WRITTEN ANSWERS TO
QUESTIONS

Public Grievances

Dr. L, M. Singhvi:
Shri Sarjoo Pandey:
Shrimati Ramdularl Sinha:

Will the Minister of Home AMalrs
be pleased to state:

(a) whether Government hLave
finalised the pattern of institutional
framework and the procedute for
the redress of public grievances
arising in the course of and as a
result of Governmental action; and

(b) if so, the main features thereof
:\rd an evaluation of its working so
T

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A unit headed by a
whole-time officer of the level of
Additional Secretary has been created
in the Ministry of Home Affairs to
supervise and inspect the arrange-
ments for handling of grievances in
the various Ministries, to ensure that
they work efficiently, and alse to
bring unsatisfactory elements of pro-
cedure, practice and rules to notice

*336.
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for review. Attention is also inviled
to the reply given to starred question
No. 76 on the 18th August 18685 re-
garding administrative tribunals and
an Ombudsman type institution.

Family Allowances to Commumntst
Detenus

S Shri Daji:
3 Shri Tan Singh:

Will the Minister of Home Affairs
be pleased to state:

337,

(a) whether the Communist dcte-
nus are being given family allowance;

(b) If so, the number of detenus

receiving family allowance at
present;

(c) whether it iy a fact that the
amount of family allowance varies

from State to State: and

(d) whether Government propose
to lay down a uniform standard in
giving family allowance to the
detanus?

The Minister of State in the Ministry
of Home Affalrs (Bhri Hathl): (o)
Yes, Sir.

(b) 437.
(e) Yes, Sir.

(d) The matter is under considera-
tion.

Release of Left Communists

*318. Shri Indrajit Gupta: Will
fhe Minister of Home Affairs be
pleased Lo state:

(a) whether the question of release
of Left Communist detenus has been
considered; and

(b) if »o, the decisios taken in Lhe
matter?

The Ministey of State in the Minks-
try of Home Affairs (Bhri Hathl): (a)
and (b). Government have recently
reviewed the cases of persons detain-
ed in Kerala and Maharashtra under



3083 Written Answers SEPTEMBER 1, 1065 Written Answers 1084

decided to continue the detention in
all these cases.

munications equipment. There were
not suspicious circumstances attached

Force-landing of an American Plane to this landing.

Shri Surendra Pal Singh:

Shrl Bagri:

Shri Hukam Chand
Eachhavalya:

Shri Hem Barua:

Shri P. C. Borooah:

Shri Yashpal Singh:

Shri D. C. Bharma:

Shri Prakash Vir Shastri:

Shrimati Tarkeshwarl
Sinha:

Bhri Krishnapal Singh:

Shri Indrajit Gupta:

Shri S, M. Banerjee:

Shri Surendra Nath
Dwivedi:

Shrimati Renn
Chakravartty:

Shri R, 8, Pandey:

Shri Hem Raj:

Shrimati Jyotsna Chanda:

Shri 8. N. Chaturvedl:

Shri P. L. Barupal:

Shri R. Barua:

Shrimati Laxmi Bal:

Shrl D, D, Purl:

Shri Madhu Limaye:

Shri Ram Sewak Yadav:

Lﬁhﬂ Daji:
Will the Minister of Home Affairs

be pleased to state:

(a) whether it is a fact that an
American plane had forcelanded at
Bhubaneswar on the 15th June, 1965
under suspicious circumstances;

S W

(b) if so, whether any inquiry has
been made into the incident; and

(¢) the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) Yes, a detailed investigation
was conducted hy the Central Burcau
of Investigation

(e) Investigation has shown that
the landing at Bhubaneswar was due
to bad whether en route to Calcutta
and the failure of the aircraft’s com-
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Northern Zonal Council Meeting

Shri Basappa:
Shri P. C. Borooah:
Shri Jashvant Mehta:

Home Affairs

M1

Will the Minister of
be pleased to state:

(a) whether it is a fact that =
meeting of the Northern Zonal Coun-
ecil was held at Srinagar in the
beginning of July, 1985;

(b) if so, the main subjects dis-
cussed thereat; and

(c) the decisions taken by it, parti-
cularly for peace and security in
Jammu and Kashmir?

The Minister of State In the Minls-
try of Home Affairs (Shri Hathi):
{a) Yes, Sir,

(b) Attention is invited to the state-
ment laid on the Table of the House
on the 18th August, 1985 in reply to
unstarred question No. 268

(¢) The proceedings embodying the
decisions taken at the meeting will be
placed in the Parliament Library as
usual as soon as they are finalised.
No question relating to peace and
security in Jammu and Kashmir was
discussed at the meeting.

Reforma in Judicial
Bystem

*342 Shri Harish Chandra Mathur:
‘Will the Minister of Home Affalrs be
pleased to state:

Administrative

(a) whether Government propose
1o bring about any radical reforma in
the administration of the judicial
system in the country;

(b) whether he has discussed this
matter with the Chief Justice of India
in the context of his recent world
tour; and

(¢) what ls Government's assess-
ment of the cdelays and other defi-
cencies in the administration of law
and Government’s reaction in the
matier?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Administration of Justice is pri-
marily the responsibility of State
Gove it Howewver, the Gov-
ernment of India continue to take in-
terest in the improvement of the
judicial system in consultation with
State Governments. A Law Commis-
sion was set up in 1955 and in its re-
port submitted in 1958, it made a num-
ber of important recommendations for
the improvement of the judiclal sys-
tem. These recommendations have
been brought to the notice of the
State Governments. The Second Law
Commission has undertaken a detail-
ed scrutiny of the Civil and Criminal
Procedure Codes which when com-
pleted is likely to give significant
guide lines for further action.

(b) No, Sir.

(¢) For the subordinate courts,
this is a matter for the State Govern-
ments to attend to. As regards High
Courts, the position of arrears is
periodically looked into and whenever
necessary steps are taken to create
posts of Additional Judges.

Application of Articles of Constitution
to Kashmir

(8hri Raghunath Slngh:
| 8hri Prakash Vir Shastrk
| Bhri D, C. Sharma:
Shri Yashpal Singh:
Shri R. 8. Pandey:
| Shri Jagdev Singh
Siddhanti:
[ Shri H. C. Lings Reddy:

Will the Minister of Home Affalre
be pleased to state:

(a) the steps that have been taken
by Government to see that more
Articles of the Constitution are gra-
dually applied to Jammu and Kagh-
mir State; and

(b) the present position In this
regard?
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The Minister of Home Affairs (Shri
Nanda): (a) and (b). Proposals for
application of cerlain Articles of the
Constitution to Jammu and Kashmir
State are under consideration in con-
sultation with the State Government.
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Bennett Coleman and Co.

Shri Warlor:
Shri Mohammad Elias:
*345. Shri P. C. Borooah:
1 Shri Indrajit Gupta:
| Shri Vasudevan Nair:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the Special Police
Establishment which was asked o
investigate intp the affairs of M/n
Bennett Coleman and Co. Limiled
has submitted its report;

(by if so, when the report was
submitted to Government; and

(c) the decision
matter?

taken in the

The Minister of State in the Mimis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) 14th June, 1965

(c) The matter is under considera-
tion.

Talukdar Commitiee on  Price
Structare of Petroleum Products

Shri Yashpal Singh:
Shri R. 8. Pandey:

*348.
Shri D. C. Bharma:
Bhri Jashvant Mehta:
Will the Minister of Petrolesms

and Chemicals be pleased to state:

(a) whether the Talukdar Com-
mittee on the fixation of prices of
Petroleum products has submitied ite
report;

(b) if so, the
thereof; and

(c) the action taken thereon?

salient fealures

The Minister of Petroleam and Che-
micaly (Bhri Humayun Kabir): (=)
to (¢). ‘The Working Group on Osl
Prices constituted under the Chair-
manship of Shri J. N. Talukdar, sub-
mitted its report to Government om
18th August, 1085. It is now under
examination. As soon as a decisiom
on the recommendations has been
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taken, copies of the Report will be
placed in the Parliament Library.

Education on Concurrent List

*347 Shrimati Maimoona Sultam:
Will the Minister of Educatlon be
pleased to state:

(a) which of the States and Union
Territories have supported the pro-
posal for placing ‘Education’ on the
Concurrent List in the Constitution;
and

(b) which of them have opposed
this move?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Gov-
ernments of Andhra Pradesh, Gujarat,
Kerala, Madras, Maharashtra, Mysore,
Orissa and West Bengal have oppos-
ed the proposal for bringing Univer-
sity and higher education in the Con-
current List. The Government of
Punjab has supported it. Replies
from other State Governments are
awaited.

Special Audit Report on Orism
Government Transactions

Bhri Harl Vishon
348, Kamath:
Shri Madho Limaye:

Will the Minister of Home Affalrs
be pleased to refer to the reply
given to Starred Question No. 8§ on
the 19th August, 1965 regarding the
Special Audit Reports on Orissa Gov-
ernment transactions snd state:

(a) whether the special audit
reports have been studied by him;
and

(b) if so, whether he is in a posi-
tion to disclose the contents or gist
thereof to the House?

The Mimistor of Home Affairs (Bhri
Nasda): (a) No, Bir,

(b) Does not arise.
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Crimes in Delhl

Shri §. M. Banerjee:
Shrimati Tarkeshwari Sinha:
349 4 Shri Hukam Chamd
: Kachhavaiya:
| Shri Himatsingka:
l Dr. L. M. Singhvi:
{ Shei P. L. Barupal:

Fihrl Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
had been an increase in crimes in
Delhi during the months of May and
June, 1065;

(b) whether it is also a fact that
on the 18th May, a gang of four
persons committed a highway shoot-
ing affray and kllled some persons;

(c) if so, whether
were arrested;

these persons

(d) whether in some of the loca-
lities in Delhi and New Delhi in the
month of May, 1085, broad-day rob-
bery and kidnapping took place; and

(e) if so, the measures which Gov-
ernment have taken or propose to
take in this behalf?

The Deputy Minlster in the Minis-
try of Home Affairy (Shri L. N.
Mishra): (a) Yes, Sir, there has been
some increase in crime in Delhi dur-
ing May and June 1965 as compared
to the corresponding period of 1964.

(b) Delhi Police has no informa-
tion sbout this.

{c) Does not arise.

(d) Three cases of day robbery and
five of kindnapping were reporied
during the month of May, 1085 Out
of these cases, one case of robbery and
one of kidnapping proved to be
false.
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(e) Steps taken/proposed to be
taken to keep the incidence of crime
under control are as follows:

(i) Activities of goondas and
other anti-social elements are
kept under check by strin-
gent surveillance.

Beat patrolling has been
strengthened. It is also pro-
posed to increase the num-
ber of beats in the existing
police stations so that beat
constables can cover thelr

areag effectivelv.

Surprise checks by senior
officers, inecluding the LG.P.
and D.I.G. have been done
with a view to keep the Police
Station Staff on the alert.

A short course of training in
modern methods of investiga-
tion has been recently orga-
nised in the Crime Branch of
the Delhi Police. Upper
Subordinates who have to
deal with investigation work
are put through this course.

(i)

(i)

(i)

{v) A second post of D.LG. Police
has been created to ensure
closer supervision and direc-
tion from the higher level.

(vi) In order to increase the mobi-

lity of Police, more vehicles

are proposed to be purchased.

A proposal is under consi-

deration to extend certain

provisions of Bombay Police

Act to Delhi thus enabling the

District Magistrate and Dis-

trict Superintendent of Police

to extern goondas and gangs
of criminals from specified
jurisdiction,

Communist Detenus
{Bhﬂ P. C. Borooxh:
*350.

(vil)

Shri P. R. Chakraverti:
Shri Madhu Limaye:
Will the Minister of Home Affalrs
be pleased to state:
{an) whether seme of the detenus
are suffering from ailments;
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(b) if so, their number, State-wise
and the number of women among
them;

(¢} whether Government have
received representations from some
of their relatives urging immediate
release on grounds of serious iliness;
and

(d) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)
and (b). Information is being collect-
ed and will be placed on the Table
of the House in due course.

(c) Yes, Sir, some representations
of this kind are received.

(d) If the detenus are detained un-
der orders of State Governments, the
representations are forwarded to the
respective State Governments for dis-
posal. In case of persons detained un-
der orders of Central Government,
decision is taken on the merits of
each case after making due enguiries.

Regional Language as a Medium

351 Dr. L. M. Singhvi:
'Y\ Shri Mohammed Koya:

Will the Minister of Education be
pleased to state:
(a) whether it has been decided

that University Education will hence-
forward be imparted through the
medium of regional language of each
State;

(b) it so, whether Government
have considered the likely impact of
this decision on the emotional inte-
gration of the country; and

(¢) whether preparations have
been made or are proposed to be
made to impart University education
in at least one of the regional langu-
‘ages of India?

The Minister of Education (Shri
M. C. Chagla): (a) No such decision
has been taken. It i a matter for
universities to decide,

(b) Does not arise.
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(c) Each University has to make
the necessary preparations before the
change-over is effected in the medium
of instruction from English to any
regional language.

Institute of Indian Studies

( Shri

Shri

Shri

Shri

Shri

Bbri Rameshwar Tantia:

Shri Indrajit Gupta:

Shrl Tan Singh:

Shri Warlor:

Shri Sidheshwar Prasad:

Bhri Narendra Singh
Mahida:

_ 8hri J. B. §. Bist:

*352. <

Will the Minister of Education be
pleased to stats:

(a) whether the Oxford University
proposes {o wind up the 80-year old
Institute of Indian Studies; and

(b) if
thercto?

The Minister of Educatiom (Shri
M_C. Chagla): (a) The Oxford Uni-
versity proposes 1o demolish the
building that housed the Institute of
Indian Studies and to make provision
for these studies in a new Institute of
Oriental Studies.

i(h) The Government of India have
strongly prolested against the propo-
sal.

qufge-g-gearn Wt afefufoat

*353 ot gERm WA wWEw
| qgwTd gAY gg a9 8 e
w4 fr

(%) w7 g ww  fs wafez-
T-CFATH ® AW ¥ 0% 7 qfredy
Tma { ey faieft W w7 w0
¢ -

80, Government's reaction

(%) wrag sraw § s

w
RAET %) wawor fowa arfeerm &

Written Answers 3004

I9-IIACH I FETGAT A R
W

(n) afz gi, a1 oo & W
Hqmsr & faeg way wrdard Ay 7

e wHATm § FeEe (s .o
fam) : (%) sETT W
TIETH ATHE  HUEA &

(W) g vk arx wré wq
% f& oz wnen wwan frga arfes
¥ go-3vAgE @ FE |AmAT ST
wT AR

() T wTRTT €W WA ¥
gt #t nfafafadt or w6 faro

™ TER
Administrative Eeforms In States

*354. Shri Harish Chandra Mathor:
Will the Minister of Home Affairs be
pleased to state:

{a) whether Government are
aware of the administrative reforms
and improvements being introduced
in the various Siates;

(b) whether any advice or guide-
line has been given io the State
Governments; and

{c) the improvements effected dur-
ing the last two years?

The Minister of State In the Minis-
try of Home Affalrs (Shri Hathl):
(a) to (¢). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4704/65].

University Centres

*355 Bhri 6. N. Chatwrvedi: Will
the Minister of Educatiom be pleased
to state:

whether Government
drawn up 8 scheme for the esiabiish-
ment of ‘University Centres’ 1n place
of tull-fledged Universities; snd -
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(b) if sothe broad features there-
of”

The Minister of Education (Shri M.
C. Chagla): (a) and (k). A scheme
for setting up University Centres as
such has not been drawn up, but it
has been suggested to State Govern-
ments in the context of formulation
of the Fourth Five Year Plan that in
order to consolidate the present posi-
tion of existing universities and to
secure the most effective utilisation
of scarce resources, new universities
should not be established during the
Fourth Plan and that instead Uni-
versity Centres should be set up, each
within a complex of colleges with
about 10,000 enrolment, where facill-
ties for academic work of university
standard are made available in regard
to library, laboratory and professional
staff.

Such Centres should be opened in
arcas where there is no university
and preference should be given to
places where the colleges do not
have good libraries, laboratories and
other facilities,

The Centres should be administered
by a Board of College Principals, the
chairmanship of which may be held
by rotation.

Disfiguring of Statues

Shri Surendra Pal Singh:
«pog, ¢ Strl Yashpal Singh:
{ Shrl Vishwa Nath Pandey:
| Shri Omkar Lal Berwa:

Will the Minister of Home Affairs
e pleased to state:

(s) whether it is a fact that on the
13th August morning, & group of
persons climbed upto the pedestal of
the statue of King George V at India
Gate and disfigured it; and

(b) if so, the persons who were
responsible for this and whether any
of them have been arrested on this
atoount?

The Deputy Mimister in the Minis-
try of Hemg Affalrs (Shri L N
Mishra): (a) Yes, Bir.
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(b) Miscreants numbering 12—I14
were responsible for the mischief.
Four persons have been arrested and
further investigation is proceeding.

Blowing up of Minuthong Bridge on
Imphal River by Nagas

( Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Bagri:

Shri Kinder Lal:

Shri Vishwa Nath Pandey:
Shri D, C. Sharma:

Shri A. P. Sharma:

Shrl Krishnapal Singh:
Shri Surendra Pal Singh:
Shrimati Jyotsma Chanda:
Shri §. M. Banerjee:

Shri Gulshan:

Shri P. H. Bheel:

Shri S8arjoo Pandey:

Shri P. L. Barupal:
LShrl Ram Sewak:

Will the Minister of Home Affairs
be pleased to s'ate:

(a) whether it is a fact that the
Naga hostiles dynamited the Minu-
thong bridge on the Imphal river
on the 21st-22nd June, 1965 and also
attempted to blow up other bridges
on the same river,

(b) if so, the extent of the damage
caused; and

(c) the action taken by Govern-
ment in the matter?

The Deputy Minister in the ° ‘mls-
try of Home Affalrs (8hri L. N.
Mishra): (a) Yes, Sir,

(b) A portion of the Minuthong
bridge measuring about 12 feet in
length was blown off.

(c) A case has been registered and

15 arrests made. Precautions have
been taken to protect such vital points,

Raina In Delhi

#3358 Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
first major downpour of the seasoa on
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the 22nd July, 1983 exposed the com-
rlete inadequacy of the measures
taken by the Delhi Civic Authorities
%o ensure normal conditions during
the rainy season;

{b) whether it is also a fact that
apart from the power breakdowns in
many localities, three deaths were
caused by electrocution through
Jeaking wires, two deaths by drown-
ing into deep storm water pools and
flocoded roads caused total disloca-
tion of traffic end transport; and

4c) if so, the action takem in the
matier?

The Deputy Minister in the Minis-
iry of Home Affairs (Bhri L. N.
Mshra): (a) No, Sir.

(b) Due to high intensity of the
rainfall, temporary water logging of
roads and other low lying areas was
caused. No death took place by ele-
eirocution on 22nd July, 1865, Omly
one death cecurred due to drowning
in Bagh Karekhan area due to a pit
dug by some private party in a private
place.

(¢) A Flying-squad and Control
Rooms have been set up in each zone
io meet any emergency.

Diploma Awarded by School of Archi-
tecture, Ahmedabad

1188, Shri Ram Harkh Yadav: Will
the Minister of Educatiom be pleased
io «tate:

{a) whether Government have reco-
gnised the Diploma awarded by the
Sshool of Architecture, Ahmedabad;
and

ib) if so, since when?

The Minister of Edocation (Shri M.
@. Chagla): (a) Yes, Sir

(b) Since Tth of June, 1085 when
orders for provisional recognition
were issued.
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Nentral Electronics Engineering Re-
search Institute, Pilami

1189. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether the Central Electro-
nics Engineering Research Institute
at Pilani has developed a cheap type
of industrial counting machine; and

(b) if so, the details thereof and
its approximate cost?

The Minister of Education (Bhri M.
C. Chagla): (a) Yes, Sir.

(b) Cest: Ra. 1000/- approximately.
Salient features are:

(i) It consists of cold cathode

trigger tubes operating on the
principle of gas discharge.
(ii) Maximum speed is about

300 counts per second which is
faster than that of electro-
mechanical type counters.

(iii) Count pulse may be gene-
rated with a photocell and lamp
arrangement.

{iv) A predetermined number
can also be counted by incor-
porating rotary switches,

(v) At the end of each count a
signal is generated.

Historical Site at Village Kayatha near

1190. Shrl Ram Harkh Yadav: Will
the Minister of Education be pleased
o state:

(a) whether it is a fact that the
Archaeological experts have unearth-
ed the remains of a 3,000 BC. old
#site in village Kayatha near Ujjain
in Madhya Pradesh;

(b) iff so, the nature of the finds
and excavations; and

(c) the historical value of the dis-
covery?

The Minister of Cultaral Affairs =
the Ministry of Education (Shri B. M.
Hajarmavis) : () Archasologicsl
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excavation carried out by Vikaram
University has exposed the ancient re-
mains at Kayatha, near Ujjaln, but its
antiquity is not definitely determined,
though it is likely to be older tham
Circa 2,000 BC,

(b) The excavation has shown habi-
tation on the site ranging from some
time before about 200 B.C. right down
to the Maratha period. The earliest
period I is a Stone Age phase, usually
described as the Middle PalaeolitMic,
its exact date being presently indeter-
minable.

(¢) The discovery shows the exist-
ence of a stratum of protohistoric
chaleolithie culture in the lower levels
(Period II) earlier than what has
been found anywhere else hitherio.
The discoveries in respect of the lat-
ter periods do not bring forth any
striking fact. The older cultural com-
plexes (Chalcolithic) may represent a
local development around 2,000—1,500
B.C. approximately.

Satyagraha by Teachers in Kerala

1181. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
that the Satyagraha was organised
before the residence of Adviser to
the Government of Kerala by the
untrained teachers;

(b) it so, what were their griev-
ances; and

(c) the measurcs Government pro-
pose to take to meet their demands?

The Minister of Education (Shri M.
C. Chagha): (a) to (¢). The informa-
tion is being obtaineq from the State
Government and will be laid on the
Table of the House in due course.

Inadequacy of Tamil Schools in
Kerala

1192. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
mtate:

(s) whether Government have
received any representation regard-
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ing the inadequacy of Tamil Schools
in Devikulam erea in Kerala;

(b) the number of Tamil Schools i
Devikulam Taluka;

(c) what is the Tamil population 1
the Taluka;

(d) whether it is a fact that the
present number of schools is e
sufficient to meet the demand; and

(e) if so, the steps Government
propoge to take in the matter?

The Minister of Education (Shri M.
C. Chagla): (a) to (e). The informa-
tion is being collected from the State
Government and will be laid on the
‘Table of the House,

Accommodation for Secondary Schoel,
Earivelloore

1193. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
that the students and teachers of the
Secondary School, Karivelloore, Can-
nanoor, Kerala, are put to very much
inconvenience for want of accom-
modation;

(b) whether Government are also
aware that the building constructed
by the public and handed over to the
Department is still kept incomplete;
and

(c) if so, the action Government
propose to take in the matler?

The Ministér of Education (Shri M.
C. Chagla): (a) to (c). The informa-
tion is being collected from the State
Government and will be laid on the
Table of the House.

Craft Teachers im Kerala Schools

1184, Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:;

(a) the total number of craft
teachers employed in aided schools in
Kerala;

(b) whether theses teachers are
whole-time or part-time teachers:
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(c) whether these teachers were
whole-time or part-time at the time
of their appointment;

(d) whether Government have re-
eceived reprcsentations about their
grievances;

(e) it so, what are their grievances;
and

(f) the gteps Government propose
%0 take to redress their grievances?

The Minister of Education (Bhri M.
C. Chagla): (a) to (f). The informa-
tion is being collected from the State
Government and will be laid on the
Table of the House in due course.

Indian Teachers in American High
Schools

1195. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
0 state:

(a) whether it is a fact that Gov-
ernment have selected 17 teachers
from all over the country to teach
in American High Schools on regu-
lar pay; and

(b) if so, the details of the
scheme, the names of teachers so
selected and the tenure of service in
each case?

The Minister of Education (Shri M.
C. Chagla): (a) The United States
Educational Foundation in India have
selected 17 teachers to teach in Ameri-
can High Schools.

(b) Details of the Scheme—Selec-
tion has been made by the Foundation
under the Fulbright Programme in
India, which is bi-national. Under the
programme, the Foundation selects
teachers who receive salary directly
from the schools and travel grants
from the Foundation. The purpose of
this programme is to give the selected
teachers the experience of teaching in
American schools.

Names of selected teachers (1985-88)

1. Shri B. P. Agrawal.
2. Shri Hari Shanker Bhargava.
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. Shri Sohinder Singh Sachdev.
. Shri D. Sitaramaswamy Babu.
Shri D. Dolararay Pandya.

. Miss Joyce Muriel D'Souza.
. Shri A. Ramakrishna Rao.

. Shri H. Gulabbhai Desal.

. Shri Madhukar Bapurao Naik.
10. Shri Mangal Deo Pande.

11, Mrs. Anima Sen.

12. Shri M. Vahalabhai Patel,
13. Mrs. Amina Afsari Khan.

14. Shri P. Kodandarama Srini-
vasan.

15. Shri K. Verramoni Iyer.
16. Mrs. Primla Loomba.
17. Mrs. Sosamma Viswanathan.

© ® 9 e e

Tenure of service

One academic year.

National Herbarium

1196. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether a new building for
locating the National Herbarium is
being constructed in Calcutta;

(b) it so, when the present col-
lections are likely to be housed in
the new building; and

(c) its approximate cost ?

The Deputy Minister im the Minis-
try of Eduocation (Bhri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The construction of the bullding
is likely to take about 3 years and the
collections will be shifted after the
building is ready.

(c) About Rs. 36.55 lakhs excluding
the air conditioning which is estimat-
ed to cost an additional sum of about
Rs. 16.00 lakhs.
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.Archaeological Survey of Imdia
Employees

1197. S8hri Narendra Simgh Mahida:
‘Will the Minister of Education be
pleased to state:

(a) whether it is a fact that
two hundred employees of the
Archaeclogical Survey of India held
a demonstration recently at the
residence of the Minlster of Cultural
Affairs to represent their grievances;
and

(b) if so, action taken by Govern-
ment in the matter?

The Minister of Cultural Affairs in
the Ministry of Edocation (8hri Hajar-
mavis): (a) Yes, Sir, on a date when
the Minister of Cultural Affairs was
out of Delhi.

(b) Grievances of employees are
receiving attention.
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Hindl Examination

1199, Shrimati Ramdulari Sinha; Wil]
the Minister of Home Affairs be pleas-
ed to state:

(a) the terms and conditions, if
any, for sanctioning the grant of an
advance increment to all non-Hindi
knowing non-gazetted Central Gov-
ernment employees who pass the final
Hindi examination; and

(b} the number of employees who
have benefilted under this scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (2) A copy of Home Minis-
try's Office Memorandum of 18th April,
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1984, on the subject is lald on the
Table of the House. [Placed in
Library. See No. LT-4705/85].

(b) 14,233 Central Government em-
ployees passed the Pragya examina-
tion during 1964. It is not possible to
give at this stage the precise number
who would be eligible for grant of
advance increment in terms of the
orders issueg on the subject.

Preservation of Ajanta and Ellora
Paintings
1200. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether there is deterioration
in the paintings of Ajanta and Ellora
caves;

(b} whether a UNESCO Mission,
which recently toured India, has re-
commended the use of modern tech-
nigues for the preservation of murals
and sculptures of Ajanta and Ellora
caves; and

(e) if so, the sctlon Government
propose to take in the matter?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) There has been no
deterioration in the paintings since
the Government of India took charge
of the paintings in 19853,

(b) Yes, but the recommendations
are for the preservation of paintings
only.

(¢) Appropriate action is being taker
n respect of the paintings.
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Production of T. V. Seis

Shri P. C. Borooah:
[SBH Bibhut] Mishra:
Shrl K. N. Tiwary:
Shri N. P. Yadab:
Maharafkomar Vijaya
Ananda:

[snn A. V. Raghavan:

1205,

Shri Pottekkatt:
Shri Kappen:

Will the Minister of Eduocation be
pleased to state:

(a) whether it is a fact that the
scheme of production of T. V. sets at
the Pilani Electronics Research Ins-
titute has been affected for want of
foreign exchange;

(b) if so. in what circumstances;
and

fch the arrangements being made
to go mhead with the project?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir, the requisite
foreign exchange has been sanctioned.

(b) and (¢). Do not arise.
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Phylo-Chemical Plant

Shri Warior:
Shri Vasudevan Nair:
. Shri Prabhat Kar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
project for setling up a phyto-chemi-
cnl plant in the public sector has been
finally given up;

(b) if so. the reasons therefor;

(¢) whether Government have in-
curred any expenditure in connec-
tion with this project; and

(d) if so, the total amount so far
spent?

The Minister of State in the Minis-
try of Petroleam and Chemicals (Shri
Alagesan): (a) and (b). Yes. In view
of the high prices of raw materjals and
consequent high cost of production of
caffeine, which was the principal item
of manufacture in the production pro-
gramme, it was decided to abandon
the phyto-chemical plant propnsed to
he set up at Neriamangalam (Kerala)

(¢} and (d). The Indian Drugs and
Pharmaccuticals Ltd. who were en-
trusted with the implementation of
project have incurred expenditure on
preliminaries etc. to the extent of
about Rs 12.85 lekhs,
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Pay Scales of Burvey of India
Employees

1208. Shrli S. M. Banerjee: Will the
Minister of Educatiom be pleased to
state:

(a) whether it is o fact that the
seales of pay of some of the employees
of the Survey of India are being
revised; and

(b) if so, when the revision will
be finalised?

The Minister of Bducstion i8hei M.
C. Chagla): (a) and (b). The Second
Pay Commission did not make any
specific  recommendations regarding
the revision of pay scales in the
Survey of India. However, the scales
of pay of officers and staff in the
Department were revised in 1960 on
the lines suggested by the Commis-
sion, for other similar services. Gov-
ernment is considering the newd for
further revision of the scales of pay,
but since hardly 4 years have elapsed
when their scales of pay were revised
after careful examination and gy about
230 different categories covering about
12,500 employees are involved the
Government have to consider the pro-
posal carefully from all aspects and it
is likely to take quite some time.
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(w) afe =ff, &Y xok w@v w1
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All-India Forest and Engineers Ser-
vices

[ Shri Vidya Charan Shukla:
| Shri R. S. Pandey:
1214. { Bhri Suremdra Pal
| Singh:
| Shrl Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to refer to the reply given
1o Unstarred Question No. 287 on the
24th February, 1985 and state:

(a) the progress made with regard
to the creation of the Indian Forest
Service and Indian Service of En-
gineers;

(b) when these two All-India Ser-
vices are likely to be constituted;
and

(e) the expendilure estimated to
be incurred thereon annually?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). State Governments have
been requested to furnish particulars
of their officers who are to be consider-
ed for appointment at the initial con-
stitution stage to the Indian Forest
Service. On receipt of these parti-
culars, oficers will be recrulted to the
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Indian Forest Service by a Special
Selection Board.

In the Indian Service of Enginecrs
some problems still remain to be sort-
ed out. Every effort is being made to
expeditc the constitution of this Ser-
vice.

(c) It is not possible to forecast the
extra expenditure estimated to be
incurred annually at the present stage
because the full details of posts to
be encadred, individuals to be appoint-
ed against these posts etc. are not yet
known,

Loan Due From J & K

Shri Vidya Charam Shukla:
Shri R. S. Pandey:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 563 on the
24th March, 1965 and state:

1215.

(a) the amount due from the Gov-
ernment of Jammu and Kashmir on
account of principal due for repay-
ment on the loans sanctioned to them
at the end of flnancial years 1961-82,
1962-83 and 1984-85; and

(b) the steps taken to realise the
loan due &t the end of the financial
yvear 1064-657?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(Figures in lakhs)

(a) 1961-62—Rs. 12,76,07
1062-63—Rs. 14,86.87

1964-85—Rs.  2,71.05

(b) The matter has been taken up
with the Government of Jammu and
Kashmir. The financial problems of
Jammu and Kashmir Government are
under discussion between the Govern-
ment of India and the State Govern-
ment.
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Production of Streptomycin and
Penicillin

Shri Subodh Hamsda:

. Shri S. C. Samanta:
12X6.<4 Shrimatl Savitri Nigam:
Dr. P. N. Khan:

lshﬂ M. L. Dwivedi:

Will the Minister of Pertoleum and
Chemicals be pleased to state:

(a) whether there has been a huge
shortfall in the production of strepto-
mycin and Penicillin in the Hindustan
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Antibiotics Factory at Pimpri in the
year 1964-85 and thereafter;

(b) if so, the reasons therefor; and

() whether there is any loss due
to this shortfall?

The Minister of Petroleum and
Chemicals (Shrl Humayan Kablr): (a}
to (¢). The original target;, actual
production and the causes for not
achieving the production target in
1964-85 are shown in the following
table: ’

Penicillin Streptomycin  Salts
- Reasons for shortfall
‘Targel Actual Larget Actual in production.
production production production production
(MMU) (MMU)) (Kg. ) (Kg.)
0090 53°29 1 38,000 & 37,562 Due to shortage of raw

Teachers' ':l'ni.ml‘ Lustitutes

Shri P. C. Borooah:
1217, { Shri Yashpal Singh:
{Shrd P. R. Chakraverti:

Will the Minister of Education be
pleased to state:

{a) whether there is a scheme for
setting up a number of Teachers’
Training Institutes; and

(b) if so, the number thereof and
their locations?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Four Regioral
Colleges of Education have aiready
been set up at Mysore, Bhubaneshwar,
Bhopal and Ajmer. The proposai
under consideration for the Fourth
Five-Ycar Plan is to expand these
HRegional Colleges for larger admissions
and also to diversify their courses of
training. Further, it is proposed 1o
upgrade and develop selected Stale
Colleges of Education and University
centres for the training of teachers.

material, clarity pro-
blem and lsbour un.
rest.

lmpl-t‘at of Antl-F_rl;e. _r;se H.“;;nnt
1218. Shrimati Savitri Nigam: Will

the Minister of Home Affairs be pleas-
ed to state:

(a) what has been the impact of
the anti-price rise movement launch-
ed by the people in the country; and

(b) the steps taken by Govern-
ment during the last three months in
this regard?

The Depuly Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) and (b). It is difficult to asscss
the impact of the anti-price rise move-
ment, as the price-trends and avail-
ability of supplies depend on compli-
caled economic factors. Governmen'
nave been adopling suitable meagures
to ensure supplies, orderly distribution
and regulation of prices, gs alsu to
procecd against profiieers and black-
marketeers under the Easential Com-
mudilies Act and the Defence n! Irdia
Rules.
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Commisglomsr for Lingumistic Minerd-
ties

1219, Shrimati Savitrl Nigam: Will
the Minister of Home Afalirs be pleas.
ed to state the main recommendation
made by the Commissioner for
Linguistic = minorities which have
been accepted and implemented by
the Central and State Governments?

The Deputy Minister in the Minis-
try of Home Affalrs (Bhri L. N.
Mishra): The main recommendations
of the Commissioner for Linguistic
Minorities are contained in Chapter V
of hig Sixth Report, a copy of which
was laid on the Table of the House on
5th May, 1965. A statement showing
the extent of implementation of these
recommendations is placed on the
Table of the House. [Placed in Lib-
rary. See No LT-4707/65].

Secondary Educationa) Institutes In
Union Territorjes

1230 Sbrimati Savitrl
‘Will the Minister of
pleased to state:

Nigam:
Educatlon be

(a) whether it ls 3 fact that the
Board of Secondary Education has
given recognition to the new institu-
tions opened in the Union Terrltori-
es; and

(b) if so, the number of Institu-
tions in Port Blair (Andamans) which
have been given such recognition so
far?

The Minister of Education (Shri
M. C. Chagla): (a) The Central Board
of Secondary Education has given re-
cognition to institutions affliated to
the Board.

(b) Two Higher Secondary Schools.

werTaTe &% uTOf o wiw o
it

I «ft wwTeIT wreshy
| ot s forg ferarret
1221. { ot owrrer Fey -
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(%) =47 HETHEE] 9T WTAIT
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ot ¥ fawz wezrarT & womi Ay
ars fow margi W R

TEeTd WWe ¥ T
(rgrdt): (F) saFmrmn & @17 &7
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(/) TS & q5g qAT F §ATAT
g fedl W1 qE7 Hal & wyar ¥
o1 99 F AT & fa%g W § w0
o ATl AT £ g ww e
% &g wAl 1 oAAT §, IAET WA
wdl 7% qverT & fowrfiE &
TITH AR ANTH 5-5-1 065 % feq
wATfET ST HEm 44 ® FET AT
w1 e wrEeE fFa e @

O Pipe Line over Narmada Bridge

1229 [ Shri Yashpal Singh:
{Sh.tl Narendra Singh Mahida:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Railway Board
have agreed to permit the laying of
the oil pipe line over the Narmada
Bridge; and

(b) if so, when it will be laid?

The Minister of Potrolewm and
Chemicals ( Kabir):
(a) and (b). It has been
laid.

Yes, Sir.
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Spy Ring in Delhi
1289, J Shri Rameshwar Tantia:

'I_Shri Ram Harkh Yadav:

Will the Minister of Heme Affairs
be pleased to state:

(a) whether a gemg of Pakistani spy
ring was found to disturb the law and
order situation In the Capital; and

(b} if so, the details thereof and
action taken in the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) No, Sir.

(b) Does not arise,

Survey of Nicobar Isianés

1224. Shri Rameshwar Tantia: Will
the Minister of Rehabiltation be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering g scheme to
settle ex-servicemen in  Nicobar
Islands;

(b) whether any land survey of the
Islands has been conducted; and

(e} if so, the number of families
likely to be settled under the proposed

scheme?

The Minister of Rehabliftation (Shri
Tyagi): (a) and (c). The Andaman
and Nicobar Islands have been taken
up for accelerated resource develop-
ment. This will require additional
manpower which can be met from
various sources depending upon the
skill requirement of the particular
programme. Amongst the possible
sources are—Rashtriya Vikas Dal
formed from amongst migrants from
East Pakistan, repatriates from Burma
and Ceylon, some specific groups of
pergons from the mainland ¢ g., fisher.
men from Kerala and Andhra and,
depending on gvailability, some ex-
periencd ex-servicemen may also be
included, 1o meet shortages of skilled
personnel.
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(c) Some areas on the West coast of
Great Nicobar Island were surveyed

in 1960.

Weslern Himalayan Mountaineering
Institute, Manali (Punjab)

[ Sbri Rameshwar Tantla:
Shri 8. C. Samawnta:
Shri Hem Raj:

Will the Minister of Education be
pleased tg refer to the reply given to
Unstarred Question No. 842 on the
10th March, 1985 and state the pro-
gress so far made in regard to the re-
organisation of the Western Himalayan
Mountaineering Institute at Manali

(Punjab)?

The Deputly Mimister in the Minls-
try eof Education (Shri Bhakt
The matter is still under
the consideration of the Government
of India.

12235,

Hoover Type Commission in India

f8hri D. C. Sharma:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Bagrl:

12064 S0 Basappa:

] Shrimatl. Ramdulari Sinha:
Shri Sldheshwar Prasad:

| Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 551 on the
3rd March, 1965 and state:

(a) whether any decision to sel up
an Administrative Reforms Com-
mission on the lines of the Hoover
Commission in the US.A. has since
been taken; and

(b) if so, the broad details thereof?

The Minister of State in the Mimis-
try of Mome Affalrs (Shri Hathi):
(a) and {b). The latest thinking on
the subject jy reflected in the Prime
Minister's statement during the course
of his speech In the House on August
28, 10485,
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Progress of Projects in Kerala

1227. Shri Shree Narayan Das; Will
the Minister of Home Affairs be
pleased to state:

{a) whether the team of experts sent
to the State of Kerala to study the
progress of implementation of pro.
jects already undertaken in that State
has completed its study and submitted
any report;

tb) if so, the result of sucl, study;
and

(c) the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). A team of officers
visited the State in June 1965 and held
detailed discussions with the State
Government, In the light of these
discussions, an additional outlay of
Rs. 5.83 crores in priority sectors as
shown below has been approved:

(R&. Crores)

Power 2.35
Irrigation 1.10
Industrics 1.50
Agriculture 0.68

Rs. 563

Reeall of Officer from Punjab

1228, Shrimati Tarkeshwari Sinha:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the officer who was on
veputation to the Government of
Punjab for procvessing cases of officers
against whom charge-sheets were rer-
ved as a result of the Das Commission’s
report has been recalled;

(b) If so, the reason therefor; and

(¢) the number of cases disposed of
by him and the number which are
still pending?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
ta) and (b). He was not recalled
He wae returned by the State Gov-
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ernment on completion of the en-
quiries entrusted 1o him,

{c) Three cases werg referred to
him and he gave his findings in  all.
No case is pending with him,

Calcutta-Kathmandu Petrol Pipe Line
1229. Shrimati Tarkeshwari Sinha:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether there is any proposal to
lay a petrol pipe line from Caleu‘ta
to Kathmandu: and

(L) if so, when the work will start?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.
Development of Regional Languages

1230. Shrimati Tarkeshwari Sinha:
Will the Minister of Fdueation be
pleased to state:

(a) the total financial outlay for
tevelopment of the rerional languages
provided in the Second and Third
Plans;

(b) the amount
been spent; and

which has so far

(c) the anticipated outlay for this
purpose in the Fourth Plan?

The Depuly Minister in the Minis-
try of Education (Shri Bhakht Dar-
shan): (a) Second Plan—Rs. 20 lakhs:
Thirg Plan—Rs. 55 lakhs.

(b} Rs. 40.96 lakhs (upto 1964-85).
(e} About Rs. 6 crores.

Army-man Spying for Pakistan

1231. Shri Vishwa Nath Pandey:
Will the Minister of Home AfMairs
be pleased to state:

(a) whether it is a fmet that gan
army-man who was indulging in
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espionage activities for Pakistan for
a long time has been arrested by the
Central Intelligence Bureau in village
Nagsar, District Ghazipur (UP) in
May, 1085;

(b) if so, the material seized from
him; and

(c) the action taken in this regard”

The Deputy Minister in the Minis-

try of Home Affalrs (Shrli L N.
Mishra): (a) No Sir.
tb) und (e¢). Do not arise,

U.P. Students Studying Abroad

1232. Shri Vishwa Nath Pandey:
Will the Minister of Edacation be
pleased to state: .

(a) the number of students studying
abroad who hail from UP. on Gov-
ernment expenscs and on thorr own
expenses separately; and

(b) the number of Schedule,] Caste
students among them?

The Minister of Education (Shrl
M. C. Chagla): (a) On the basis of
the available datu, no student from
the State of U.P. seems to be studying
abroad on Government expense; so
far as the number of those students
from UP. who are studying at their
own expense is concerned, the infor-
mation is not available;

(b) Does not arise.
Staff Quarters for Women Teachers in
UP

1233.-Shri  Vishwa

Will the Minister
pleased to state:

Nath Pandey:
of Edocatlon be

(a) the amount of grants or loans
gwen to the Government of Uttar
Pradesh for the construction of ele-
mentary school buildings and sial
quarterg for worsen teachers in rura:
treas during 1062-63, 1063.64 and
1964-85, year-wise; and

(b) the total amount sanctioned or
proposed to be sanctioned for the nur-
pose during 1085-88°
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Nil

(b) Under the Advance Action Pro-
gramme a sum of Rs. 6 lakhs has been
allocated tp the Government of Uttar
Pradesh dufing 1965-66 for accelera-
tion of girls' education. This allot-
ment can be used inter alw, towards
construction of staff quarters for
women teachers.

Educational Activities

1234. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 3108 on the
5th May, 1865 and state:

(a) whether Government pronose lo
bring all educational activities in the
ficld of higher education, inctuding
cgriculture and medical  education
under one umbrella;

(b) if so. the main features of the
scheme; and

(r) when it will be finalised?

The Minister of Edueation (Shri
M. C. Chagla): (a) to (c). The matter
Is still under ronsideration.

Detenus

[Shri P. R. Chakravertl:

Shri Vishwa Nath Pandey:

Shri P. C. Borooah:

Shri Vasudevan Nalir:

Shri Warior:

Shri Prabhat Kar:

Shri Daji:

Shri Indrajit Gupta:

Shri M. N. Swamy:

Bhri Holla Venkaiah:

Shri Tan Siagh:

Shri Abdul Ghan| Gonl:

Shri Sammani:

Shri Raghunath Singh:

Shri Bagri:

| Shri Hokam Chang
Kachhavalya:

Will the Minister of Home Affalrs
he pleased to state:

(a) the number of detenus kept in
the- various jails in the country as

1235. ¢
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on the 1st August, 1845 State-wise;
and

(b) the causes of such detentions?

The Minisier of State in the Minis-
try of Heme Affairs (Shri Hathi):
(a) 2807 under both the Defence of
India Ruleg ynd Preventive Detention
Act as per statement, placed on the
Table of the House. [Placed in Lib-
rary. Sce No. LT-4708/85].

(b) Recourse to detention had to be
taken to prevent hoarding, black-
marketing and profiteering, espionage,
sabotage and other activities prejudi-
cia] to the defence of India, civil
defence, the public safety, the main-
tenance of public order and the main-
tenance of services and supplies essen-
tial to the lite of the community.

Naming of Universities afler
Individuals

{ Shri P. B. Chakravertl:
1236 3 Shri P. C. Borooah:

Will the Minister of Educatlon

be pleased to state:

(a) whether it is a fact that ine
Prime Minister has disfavoured naming
of Universities after individua's;

(b) whether the State Education
Ministers discussed this gquestion at
the recent Conference held at Sri-
Tugar;

{c) il so, what was the consensus
7f opinion; and

(d) whether the University Grants
Commission had earlier expressed
woubls about the propriety of naming
buildings after any individual and
pussed a resolution in 1980 that names
nf persong actively engaged in public
l:fe should not be used in naming
huildings towards the cost of which tne
Commission gave assistance?

The Minister of TEducation
M. C. Chagh): (a) Yes, Sir.

(b) Yes, Sir.

fc) The consensus of opinion was
that generally the poliey of not

(Shrl
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naming universities after individuals
(with the exception of mnational
figures, after their death) was sound.

(d) Yes, Sir.
Monuments in Punjab

S Shri Naval Prabhakar:
159, | Shri Hem Raj:

Will the Minister of Educatiom be
ineased to state:

(a) whether it is a fact that the old
monuments in Punjab are neglected;
and

(b) the steps being taken to improve
their condition?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) No, Sir.

(b) Does not arise,

Correspondence Course for Teachers
Tralning

1238 J Shri Shree Narayan Das:
* “hri Basappa:
Will the Minister of Educalliom be
i"eased to state:

(a) whether the proposal to organise
correspondence course for the training
of elementary and secondary school
teachers has been given effect to in
any of the States;

(b) if so, the names of such States;
and

(c) the number of teachers trained
so far?
The Minister of FEducatlon (Shri

M. C. Chagia):
(b) and (e).
wifrres # gg wel ¥ 4R e wpdt &
e
1239. Wt wierc ww  dvar
1 fown gt a7 @y o7 w0 oW
fr
(%) wm aF ww & fr sowre 7

19 %A & 4 Yuri, | 965 A% AT
% gu W ¥ 97 aq1 a@<i 51 2w owy

(a) Not yet, Bir,
Do not arise,
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Educatlen of Scheduled Tribes

Shri Subodh Mansda:
"1 Shri S. C. Samanta;

Will the Minister of Educatiom be
pleased to state:

(a) whether any special unit has
been set up at the Nationa] Funda-
mental Edueation Centre to study the
problems of education of Scheduled
Tribes;

(b) if so, whether it has started its
work; and

(c) whether it has been able to find
out the reasons of illiteracy among
the Scheduled Tribes and the solution
suggested in this regard?

The Mimister of Education
M. C. Chagla): (a) and (b).
Sir.

(e) The studieg are in progress.
fireels & wrivail ¥ it i wepw
w1 gyTan wwn
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Kerala C Itatlve C i

1242. Shri Mohammed Koya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of meetings of the
Kerala Consultative Committee held
since its constitution; and

(b) the main subjects, other than
Legislative maters, discussed at those
meetings?

The Minister of State in the Minls-
iry of Home Affairs (Shri Hathl):
(a) Two during the period of the firsi
Proclamation dated 10-9-1964 and
three go far, after the issue of the
Proclamation dated 24-3-1903.

(b) In the first meeting held on
Bith and 9th June, 1985 at New Delhi
the Kerala Consultative Committec
discussed the food situation in Kerala.
At the second meeting held on 36th
and 27th July, 19635 at Trivandrum the
Committee discussed some of the
items pertaining to the problems and
needs of Kerala of which members
had given notice,

The Third meeting was held at New
Delhi on 12th and 13th August, 1963.
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In this meeting the Committee discus-
sed at length the Fourth Five Year
Plan for Kerala and the items of which
members had given notlice for the
second meeting but which could not
be fully covered at that meeting.

Sikandar Lodl's Tomb in Delhi

1243. Shri Mohammed Koya: Will
the Minister of Educatlon be pleased
to state:

{a) whether Government are aware
of the dcrelict condition of Sikandar
Lodi's tomb in Delhi; and

(b} if so, the aclion taken to pre-
serve this monument?

The Minister of Cultural Affairs in
the Minisiry of Education (Shm
Hajarnavis): (a) and (b), No, Sir. The
monument is already in a fairly good
state of preservation and is receiving
usual attention along  with other
monuments in Lodi Garden

Migration of Tribals

1244, Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
in state:

(a} whether Governmen! are aware
that tribals of Tripura are being com-
pelled to migrate clsewhere from
Tripura gradually;

(b) if so, the tolal number of
tribal  families who had migrated
from Tripurn to elsewherc so far;

() whether Government propose
to extend the operation  of the Fifth
Schedule of the Conslitution to the
Union Territory of Tripura and
Manipur; and

(d) if not. what other remedies
Government propose to provide for
the protection of these scheduled
trihes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
(a) No, Sir. Tt is not a fact.

(by Does not arise,

tcy No, Sir.
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(d) In Manipur there is no such
problem. In Tripura the apprehen-
sion that tribals are being compelled
to migrate elsewhere has no basis.
The Government have taken following
steps to protect scheduled tribes:—

(i) Areas having a preponderance
of tribal population are gradual-
1y being brought wunder Tribal
Development Block with inten-
slve development programme as
recommended by Scheduled
Areas and Scheduled Tribes
Commission.

(ii) The righls of the tribal people
in land are protected in the
areas known as Tribal Reserve
Areas under an Order of the
Maharaja which ig still in force,

(iii) Special provisions regarding
members of the Scheduled
Tribes in regard to restriction

on transfer of land have been
made in the Tripura Land
Revenue and Land Reforms Act.

Imprest Account of New Delhi Courts

1245. Shrimatl Savitri Nigam: Wi!l
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
imprest account of New Delhi Courts
was closed sewveral vyears ago on
account of certain embezzlements;

(b) if so, the circumstances which
led o this closure; and

(c) when this account is going to
be revived?

The Deputy Minister In the Minis-
try of Home Affalrs (Bhri L N.
Mishra): (a) The imprest account of
New Delhl Courts was mever closed.
There was no case of embezzlement of
imprest money elther.

(b} and (¢). Do not arise.
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Trial of Shelkh Abdullah

Shri V. B. Gandhi:

Shri Onkar Lal Berwa:
| Shri D_ D. Puri:

Will the Minister ~f Home Affairs
be pleased to state:

(a) whether Government propose to
try Sheikh Abdullah in a court of
law; and

(b) whether Government propose
to transfer Sheikh Abdullah to cus-
tody in Kashmir?

The Minister of State In the Minls-
try of Home Affairs (Shrl Hathl):
(a) No, Sir.

(b) No, Sir.

Sports in Panjab

1247. Shri Daljit Singh: Will the
Minister of Education bLe pleased tc
state:

(a) whether any financial assist-
ance wag given to the Punjab Gov-
ernment for the encouragement of
Sports in the State during 1964:85
and 1985-66 so far; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Fduoecation (Shri Bhakt
Darshan): (a) and (b). The follow-
ing grants were given to the Punjab
State Sports Council during 1964-65
and 1985-86 on the recommendation
af the Government of Punjub'—

1246. §

Gnm Sanctioned
Rs.

B Fm hnldmgl &mchmz.
camp in hockey, Cri-
cket,  Gymnastics,
Wr:llhng. Swim-

Basket  Ball,
Foothall, Vollcvball
Al:hlnirs Tennis and
Badminton.

For purchase of sports
cquipment.
Assistance to Political Sufferers in
Punjab
1248 Shri Daljit Singh: Will the

Minister of Home Affairs be pleased

to state:

(a) the amount of assistance
granted to political sufferers in the

20,000/

Rs. 10,000/-
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Punjab State during 1064-85 and

1965-66 so far; and

(b) the number of such political
sufferers in Punjab and the monthly
amount of assistance granted to them
al present?

The Deputy Minister in the Minls-

try of Home Affalrs (Shri L. N
Mishra): (a)—
1964-85 Rs. 1,800
1965-86
(so far) Rs. 700

(b) Five in 1964-65 and two in 1905
86. The financial assistance is given
in the form of lump-sum grants and
not of monthly payments.

Freedom Fighters

( Shri Surendra Pal Singh:
Shri Solanki:
1249. 4 Shri P. K .Deo:
Shri Narasimha Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Govern-
ment propose to set up & Committee
to certify the credentials of freedom
fighters and to recommend measures
1o ameliorate their hardships —econo-
mic or otherwise; and

{b) whether any criteria or princi-
ples would be laid down for the
guidance of the Committec?

The Deputy Minister in the Minis-

try of Home Affairs (Shri L. N.
Mishra): f(a) and (b), There is no
such proposal.
Abolition of Urdu by Kerala
University

1250. Shri Mohammed Koya: Wil
the Minister of Edacation be plc.ned
to state:

fa) whether the Syndicale of the
Kerala Universily has abolished Urdu
in colleges; and

(h) whether Government huve
given any instructions to the Univer-
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sity in the matter explaining the
policy of the Government of India?

The Minister of Education (Shrl
M. C. Chagla): (a) No, Sir,

(b) Does not arise.
School in Karippodl Village (Kerala)

1251. Shri Mohammed Koya: Will
the Minister of Education be pleased
to state:

(a) whether Government are aware
that a school imparting education to
the linguistic minorities had been
closed down by the Kerala Government

in Karippodi Village in Cannanore
District;
(b) whether Government  have

advised the Government of Kerala to
re-open the school: and

(e) if so, their reaction thereto?

The Minister of Educatiem (8hri
M. C. Chagla): (a) Yes, Sir. The
Kannada medium Government LP.
School in Karippodi Village, was
closed with effect from 1-8-85, a5 1t
had very low strength.

(b) The State Government was Teé-
quested 1o consider the representa-
tions received in this regard.

(c) The State Government has en-
sured that there are alternate educa-
tional facilities for the education of
the children of the locality and that
the interests of the linguistic minori.
ties are fully safeguarded. The State
Government feels that there is no
need to review the orders.

Biological Laberatory at Palampar

r Shri Hem Raj:
1252, Shri Warlor:
‘Y Shri Prabhat Kar:
Shrl Vasudevan Nalr:

Will the Minister of Edueation be
pleased to refer to the reply given
to Unstarred Question No. 3112 on
the 5th May, 1865 and state the pro-
gress made in the setting up of the
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Biological
(Punjab)?

The Minisier of Education (Shri
M. C. Chagla): The State Govern-
ment has recently issued sanction of
Rs. 21 lakhs for acquiring the said
land and directed its Director, Re-
search and Medical Education, Punjah
to take immediate necessary action
for acquiring the land and transfer-
ring it to the Council of Scientific and
Industrial Research,

Writ Petitions by the Left
Com!

1253. Shri Kolla Venkalah: Will the
Minister of Home Affairs be pleased
to state:

Laboratory at Palampur

(a) the number of writ or habeas
corpus petitions field by the Left
Communist detenus in different High
Courts against detention and against
treatment and  facilities provided
under the Defence of India Rules;

(b) whether any legal consultation
haud been allowed to the wvarious
detenus who filed the petitions before
the High Courts prior to their filing;

(¢) if not, the reasons therefor;

and

(d) the number of writs admitted
by the various High Courts?

The Minister of State in the Miuks-
try of Home Affairs (Shri Hathi):
(a) 603.

(b) Subject to the provisions of the
conditions of detention, legal consul-
tations were allowed upon request
from the detenus.

(¢) Does not arise.
(d) 589 were admitted for hearing.

Commission on Exodus from East
Pakistan
( Shri Ravindra Varma:
1254 Shri P. Venkatasubbaiah:
'Y Shrimatj Renuka Barkataki:
Shri Onkar Lal Berwa:
Will the Minister of Home Affairs
be pleased to state:
(a) whether the Commission on the
Exodus of Minorities from East
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Pakistan has submitted its report;
and

(b) If so, the main conclusions and
recommendations made therein?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathl):
(a) No, Sir.

{b) Does not arise.

Rorge & arfenfidt w1 s wtw

[ wfr @t :
oft frqt &
oft frsere qwig

1255,
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Abolition of Capita]l Punishment

1258. Bhri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whelher any decision has been
taken on the abolition of capital
punishment; and

(b) if not, the stage at which the
matter stands at present?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathi):
(a) No, Sir.

(b) The matter is at present under
the consideration of the Law Commis-
sion.

Allotment of Land in Delhi

Shri Vidya Charan Shukla:
Shrl A. 8. Balgal:

Shri J. P. Jyotishi:

Shri Wadiwa:

8hrl Chandak:

1259,

Will the Minisler for Rehabilitation
be pleased to state:

(a) whether any scheme for the
allotment of land to the displaced
persons from East Pakistan in Delhi
has been formulated; and

(b) if so, the details thereof?

The Minister of Rehabllitation (Shri
Tyagi): (a) and (b), It is proposed
to set up a colony covering an area
of 218-3 acres near Kalkaji. This area
is being developed and demarcated
into 1600 house plots of various sizes
at g cost of about Rs. 35'48 lakhs, for
allotment to displaced persons from
East Pakistan who are already settled
in Delhi and gainfully employed. The
termg and conditions of allotment . of
plots gre being finalised.

SEPTEMBER 1, 1965

Written Answers 3140

Burmah Oll Company

[Shri D. J. Naik:
Shri P. C. Borooah:
m.{ Bhri Solanki:
Shri P. K. Deo:
| Shri Narasimha Reddy:
Will the Minister of Petrolenm and
Chemlcals be pleased to state:

(a) whether it is a fact that the
Burmah Oil Company has offered to
co-operate/collaborate in the wvarious
oil refinery and petro-chemical indus-
tries under the Fourth Five Year
Plan;

(b) if 8o, in which projects and to
what extent; and

(c) the Government’s reaction there-
to?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) and (c). Do not arise.

qw # ww frew

['-ﬂmwmm:
of} wiwTe s da
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weii wog 2 7

ap-end dwrem ¥ Towsdt (o
) : (¥) s, gt g eI 239w
# gf 4
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Haldia-Barauni Pipe Line

1262. Shri Surendra Pal Siogh: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the total acreage of land
acquired for the purpose of laying
oil pipe line from Haldia to Barauni
and Barauni to Kanpur;

tb) the total acreage of agricul-
tural land: and

Jiqn
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(c) the rate of compensation paid
to the farmers?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) The Haldia-Barauni-Kanpur pipe-
line passes through the Stateg of West
Bengal, Bihar and Uttar Pradcsh and
the land gcquired for the “Right of
Way" for laying the pipeline is as
follows:—

West Bengal Bihar

(i) Haldia-l3arauni Section.
(i) Barsuni-Kanpur Section. .

U.P.
acres acten acres
1385 10 86500
gs0-00 1B41-00
Torar t285:10 1B15:00 184100

() TI'he arcay of agricultural land are given below '—

West Bengal .
Bihar | .
Uu.P.

(¢) The compensation being paid to
the owners whose land has been
affected is 10 per cent of the market
value on the day of notification in the
Central Gazette under Section 3(1) of
the Petroleum Pipelines (Acquisition
of Right of Users in Land) Act (50 of
1962).

Circular issued by Left Wing Com-
munist Party in West Bengul

f 8hri Krishnapal Singh:
1263 Shrimat! Tarkeshwar| Sinha:
"7 Shrl 8, N. Chatarvedi:
| Bhri Hem Raj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether il is a fact that a
circular had been issued recently by
the Left Wing Communist Party to
its branches in the hill areas of West
Bengal asking them to prepare for an
armed rising; and

1285 10 scres
171300 acres
1501°00 mcres

(b) if so, the action taken or being
taken by Government in the matter?

The Minister of State in the Minis-

try of Home Affairs (Shrl Hathl):
(a) Ye:, Sir,
{b) Suitable action under the

Detence of India Rules hag been taken
by the Stale Government against
some of the persons responsible for
the dissemination of this circular.
Government are kceeping 5 close
watch on such activities.

SBoda Ash Plant in Andhra Pradesh

1284. Shri M. N, Swamy: Will the
Minister of Peiroleum and Chrmicals
be pleased to state:

(a) whether a licence has been
granted to the Andhra Industrial
Development Corporation to s'art a
public limited firm to manufacture
Soda Ash;
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(b) If so, the amount of foreign
exchange involved;

(c) the capacity of the plant; and

{d) when the work will commence?

‘The Minister of State In the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) No licence has yet
been issued. A letter of intent has,
however, been issued to the Andhra
Pradesh Industrial Development
Corporation advising them that Gov-
ernment are prepared to lssue an
industrial licence for the establish-
ment of a new undertaking for the
manufacture of goda ash subject to
their finalising arrangements for im-
port of plant and machinery, techni-
cal collaboration and financing the
project to the satistaction of Govern-
ment.

(b) Rs. 4'5 crores approximately.
(¢) 60,000 tonnes per annum.

(d) An idea can be formed only
after the arrangements referred to In
the repiy to part (a) have been fina-
Timed.

Natlonal Biological Imstitute

1265. Shri Mohammed Koya: Will
the Minister of Fducation be pleased
1o state:

(a) whether Government have
received any representation to locate
the proposed National Biclogical
Institute in Kerala;

ib) whether Government have made
enguiries about the possibilities of
establishing this Institute in Kerala;
and

tc) if so. the result thereof?

The Minister of Education (Shri M.
C. Chagla): (a), (b) and (c). An
Experts Committce was oppointed to
go in'o the question of location of the
National Biological Laboratory, The
Committee considered various places
in the States of Punjab, Kerala, Ultar
Pradesh and West Bengal. The Com-
mittee came to the conclusion that
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Palampur in Kangra Valley (Punjab)
wag the most suilable place for the
location of the National Biological
Laboratory.

Development of Malnag Area

1266. Shri H, C. Linga Reddy: Will
the Minister of BRebabilitation be
Pleased to state:

(a) whether Government have pre-
pared or received from the State
Government any schemeg for the
development of Malnad area in
Mysore State under the Special Areas
Development Programme;

(b) if so, the details thereof; and

(c) the action taken in the matter?

The Minister of Rehablilitation (Bhri
Tyagi): (a) Not yet.
(b) and (c).

Free Edusation and Medical Aild to
Students

1267. Shri Eswara Reddy: Will the
Minister of Eduocation be pleased to
state:

Do not arise.

(a) whether it is a fact that the
New Delhi Municipal Committee has
decided to impart free education upte
XI Class and to give free medical aid
to students in the Municipal schools;

(b) if so, the difficulties in imple-
menting this scheme;

(c) the tota]l amount realised by
the Committee from the students as
medical fee from each school during
the year 1964-85; and

(d) the total expenditure incurred
on medical aid for the students in
each school during the above period?

The Minister of Education (Shri M.
C. Chagla): (a) Regarding free edu-
cation upto class XI, no such decision
has been taken by the New Delhi
Municipal Commitiee. As regards
free medical aid, the Committee has
decided to t the dents of
Municipal schools from payment of
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medical fee and issued orders to school
authorities not to charge this fee from
their students with effect from 1lst
August, 1963,

(b) Does not arise.

(c) Rs. 50,947-03 (details given in
the statement placed on the Table of
the House. [Placed in Library. See
No, LT-4710/65].

(d) Information is available at pre-
sent only regarding the expenditure
incurred for the med:ical scheme dur-
ing 1064-85 on establishment and con-
tingencies which totalled Rs, 989,326°06
paise,

Dndian Crude for Burma Shell and
Esso Refineries

Shri P. R. Chakravertl:
1268 {_SI:rI P. C. Boroosh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Burmah Shell and
Esso refineries in Bombay will be
supplied with more Indian crude from
hithertofore;

(b) it so, the extent thereof; and
(c) on what terms?

The Minister of Petroleam and
Chemicals (Shri Humayun Kabir):
(a) and (b). The supp y has already
been increased with effect from 25th
May, 1865 raising it from about 2250
tonnes per day to about 3000 tonnes
per day.

(e} The terms of {he increased sup-
plies are the same as before, namely,
price on the bhasis of import parity
with equivalent erude and transoorta-
tion at the cost of the 0il and Natu-
ral Gas Commission to the refineries.

Research Laboratory, Jorhat

1269. Shri R. Barua: Will the Minis-
ter of Education be pleas:d to state:

(a) whether the pronosal for
undertaking the design and installa-
tion by the Regional Research Labo-

34
ratory at Jorhat for (i) a 30 ton per
day capacity cement plant and (ii) a
S5-ton per day capacity paper plant
has been approved by Government
for execution; and

{b) whether the economics of such
plants in the light of availability of

indigenous resources have been
examined?

The Minister of Education (Shri M.
C, Chagla): (a) ard (b). Not yet,
Sir; both the propusals are being
examined,

‘Hill Palace’ at Trajunithura (Cochin)

1270, Shri Raghunath Siagh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Cochin Princes’ Association has sug-
gested that the 100-aere ‘Hill Palace’
at Trejunithura be utilised for hous-
ing a medical college; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State In the Minis-
try of FHome Affalrs (Shrl Hathl):
(a) Yes, Sir.

(b) The matter is under considera-
tion of the Government.

faresft % wrefy @
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Gratuity for Delhi University
Employees

1272. Shri Raghunath Simgh: Will
the Minister o! Edueation be pleased
io state:

(a) whether the University Grants
Commission has sanctioned a s:hm:ne
of gratuity for the Delhi University
employees; and

(b it so, the details thereof?

The Minister of Education (Shri M.
C. Chagia): (a) Government of
India, have, in principle, approved o
Contributory Provident Fund-cum-
Gratluity schume and a General Pro-
viden! Fund-cum-Pension-cum-Gra-
tuity scheme for the employees of
the Central Universiiies including th®
University of Delhi

(b) Statutes on the subject arc be-
ing framed hy the University.

Oll in Tripura

(Shri Raghumath Singh:
| Shri Ram Harkh Yadav:
1273.  Shri B. C. Sharma:
| Shri

Kindar Lal:
| Shrl Vishwa Nath Pandey:
Will the Minisier of FPetroleum

and Chemleals be pleased 1o state:
(a) whether there are any pIDs-
pects of oil in Tripura State; and

(b) if so, the details thereof?

The Minister of Petroleam and Che-
mipaly (Shri Humayun Kabir): (a) It
Is too early to indicate the prospecis
as geological surveys in the eastern
part of Tripura are still in progress.

(b) Does not arise.
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Facilities for Detenus

( Shri Dinen Bhattacharya:
1274 J Shri Kolla Venkajah:
"] Shri M. N. Swamy:
| Shri Laxmé Dass:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any representation from the
Political detenus under the DJIR.
from different prisons demanding
better treatment and facilitics; and

(b) if so, Government's reaction

thereto?

The Minister of -Stste in the Minls-
try of Home Affairs (Shri Hathl):
(a) and (b). Representations ary re-
celved from time to time from per-
=zons detained under ruic 30 of the
Defence of India Rules, 1962, bring-
ing to Government's nolice their grie-
vances and complaints in  regard tu
treatment and facilities in jails. In
case of persons detained under orders
of State Governments, the represens
tations are forwarded to them fo:
disposal. In cuse of persons detained
under Central Government's orders
decision is taken on the merits of
each case afier due enquiries.

Hindl for Ceniray Government
FEmployees

J Shri Dimen Bhatiacharya:
€131 | Dr. Ramea Sem:

Will the Minister n! Fome Affairs

he pleased to state:

{a) whether Government have lssu-
od eirculars to the officers working in
the different departments of the Go-
vernment of India to appear in Hindi
examination within a specified time;
and

(b) if so, the reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) A copy of Home Minia-
try’'s Office Memorandum of 20th
May, 1985. on the subject is placed on
the Table of the House. [Placed in
Library. See No. LT/4711/65].
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{b) Most of the Ministries have
nominated officers for undergoing
training in Hindi under the Hindi
Teaching Scheme of the Ministry of
Home Affaire

Acquisition of Triloki Colomy im
Eotla Mobarakpur. New Dethi

1276, Shrimatli Ganga Devl: Will
the Minister of Home Affaira be
pleased to state:

(a) whether the unbuilt open area
uround Kotla Mubarakpur, New D=lhi

quired by Gover t under Sec-
tion 4 of the Land Acquisition Act,
1884 vide Delhi Administration’s Ga-
rette Notification No. ¥. 4(63)|62-L &
H. dated 2nd December, 1983 covers
an approved Colony. “Triloki’ by name;

(b) whether Government have now
decided to denotify from acquisition a
certain chunk of this Colony to acco-
mmodate the plot-holders; and

(c) if so, its brief particulars and
how Government propree to rehabili-
iate those plot-holders whose plots do
pot fall within this released chunk of
thix Colony?

The Deputy Minister In the Minis-
try of Home Affairs (Shri L N
Mishra): (a) Yes, Sir.

(b} and (c). A final decision will
be taken when the re-develpment plan
of Kotla Mubarakpur area is prepared
by the Municipal Corporation of Delhi.

Car Nicobar Trading Compamy

1277. Shrimati Savitrl Nigam: Will
the Miicer of Home Affairs be
pleascd ., refer t; the reply given to
Unstarred Question No. 2038 on  the
Tth April, 1985 regarding Car Nicobar
Trading Company and state:

(a) whether any further develop=
ments have since been reported to
Government in this matter; and

(b) when Government expect she
change over to take place?
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The Minister of State in the Minks-
try of Home Affalrs (Shri Hathi):
(a) and (b). The newly formed com-
pany of the tribals of Car Nicobar
have since appointed a General
Manager of their own and they ex-
pect to take over the trade as soon us
full details ar¢ worked out
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Post-Matrio  Scholarships

1279. Shrimati Laxmi Bal: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Central Government are giving post-
matric scholarships to the candidates
from non-Hindi speaking areas for the
study of Hindi; and

{b) the total number of scholar-
ships to be granted during the current
academic year?

The Minister of Cultural Affalrs in

the Ministry of Edueation (Shri
Hajarnavis): (a) Yes, Sir.
(b) 1,000

Exemption from Educational Qualifi-
cations

1280. Shri Basumatarl: Will
Minister of Home Affairg
to state:

(a) whether it is g fact that sll the
employees who jolned the Govern-
ment of India service before 194 and
have completed 10 years service 1l
1957 were granted exemption from
educational qualifications; and

(b) whether there are any cases
where discriminatory treatment hos
been meted out and they have not
been exempted from educational qua-
lifications?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b). During the

the
be pleased
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Second World War, a large number
of posts were created, but, for want
of qualified persons, many such posts
had to be fil.ed in by persons nol pos-
sessing the preseribed educational qua-
lifications. Although these persons
were pot educalionally qualified to
hold the posis on permanent basis, yet
in view of their long service, and the
fact that many had good records of
service, it was felt that their cases
deserved sympathetic consideration.
Accordingly, in August 1055, it was
dzcided that such unqualified persons
could be declared quasi-permanent or
made permanent, in relaxation of the
requirement of educational qualifica-
tion, if they satisfled certain condi-
tions e.p., they were recruiteq before
April, 1947, and had rendered 10
years continuous service, with a re-
cord well above the average, etc. A
copy of the orders issued on the sub-
ject is placed on the Table of the
House. [Placed in Library. See No.
LT-4712/65].

In view of the position explained
above, the question of any discrimi-
nation referred to in part (b) of the
Question does not arise, as the relax-
ation is given in the limited cases
covered by the orders,

Causlic Soda

Shri R. Barua:

Shri Yashpal Singh:
1!“.4 Shri D. D. Mantrl:
| Shri Basumatari:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have
given a licence for the manufac'ure
of Caustic Soda at Sambhar recently;
and

(b) if so. what is the caparity of
the plant and to whom the licence has
been granted?

The Minister of State in the Minls-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) No.

(b) Does not arise.
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Three-Language Formula

1282. Shri A. N. Vidyalankar: Will
the Minister of Education be pleased
to state:

(a) the names of the States which
have introducad modern Indian Lan-
guage, a¥ a third language, in its
school curriculum in terms of tne re-
cently  reiterated three-language for-
mula;

{b) whether the Union Government
has made it clear to the Stats (Govern-
ments that introduc'ion of Sanskrit as
the third language does not fulfil the
requirement and the spirit of the
threc-language formula and tnal the
third language should be scme n.odern
Indian language only;

(¢) the names of the States which
have attempted to bypass the formula
by introducing only Sanskrit as the
third language; and

(d) whether it was also decided by
the Union Governmen! to recommend
that composite course of Yanskrit
should bs associated with the study
of all modern languages and if so, the

names of Sta‘es which have imple-
mented this recommendation?
The Minlster of Education (Shrl

M, C. Chagla): (&) From information
availab e, Hindi speaking States, to
whom this clause appli's have mnot
introduced another modern Indian
language in all their schools, although
in their school currivula provision has
been made for the siudy of another
Indian language.

{b) Yes, Sir.

(¢) No State has introduced only
Sanskrit as the third languag® but
curricula in the four Hindi socaking
States—1U P.. Rajasthan, Bihar und
Madhya Pradesh permit Sanskrit to
be taken as an Indian language or as
a classical language.

(d) State Governments have been
requested to encourage the study of
a classi~al language in a composite
course with the regional languege or
with mother tongue. The response

1887 (SAKA)
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from the States to this request is not
yet known,

Smuggling Charges against OfMcial of
Department of Tourism

1283, Dr. Sarojini Mahishl: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Quesiion No. 2223 on the 14ih
April. 1965, regarding the enquiry
into charges of smuggling against a
top official of the Department of
Tourism and state:

(a) whether the enquiry against
the officer has since been compluted;

(b) it so, the

broad details of the
enquiry; and

(c) the action taken or

proposed
to be taken in the matter?

The Minister of State In the Minis-

try of Home Affairs (Shrl Hathi):
(a) No, Sir.
(b) and (r). Do not arise.

Selections made by U.P.SC.

1284, Shri Sivamurthi Swamy; Will
the Minister of Home Affairs be
pleas>d to sta'e:

(a) the number of gazetted posts
In respe-t of which applications were
called for by the Union Public Ser-
vice Commission during the years
1962.63, 1963-64 and 1064-85, scpa-
rately;

(b) the number out of them select-
ed from amongst the scheduled
Castes and Scheduled Tribes and
other backward classes; and

(e} the number of 1.A.S. Officers
seleted from the above mentioned
Classes during the same period®

The Ministzr of State in the Minly-
try of Home AfMairs (Shri Hathl):

(a) 19%23-63  T9hi3-65  Tohigehs

057 4070 3483
These figures do not indicate posts
filled through the Defence Service
Examination for which there is no
reservation of vacancies for B.C./S.T.
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{b) Gowvernment huve no informu-
tion in regard to candidates belonging
to backward classes as there is  no
reservalion for such classes for posts
under the Central Government. In-

formation regarding sclected candi-
dates from S.C./ST. is as below:—
1962-93 196364  1964-6%
Scheduled Castes 17+ 238 130
Scheduled Tribey 27 46 i5
1962-63  1963-64 196465
Scheduled Castes 15 17 18
Scheduled Tribes 4 7 7

The above figures reiate to  the
cases in which recruitment action was
completed by 'he Commission in the
year concerncd.
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Enrolment of Students
Partles

1287. Shri Hem Raj: Will the Minis-
ter of Education be pleased to stalc:

(a) whether it is a fact thut  re-
cently different political orgonse-
tions and parties in the country ir
their membership drive have enroll-
ed students of the Higher Secondary
Schools as their members; and

by Political

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri
M. C Chigla): () The Ministry of
Education has no information in this
regard.

(b) Does not arise.
ufew wrefta wewe aftey o des
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Office Supervision Course

29 J Shrimati Maimooma Sultan:
* | Shri P. C. Borooah:

Will the Minister of Educatioa be
plrased 1o state:

{u) whether Delhi University has
started a certificate course in Office
Supervirion for Women;

fb) il so. the salienl featlures there-
of. and

fc) Whether similar courses are be-
ing started for men also by the Delhi
University and alsn by other Univer-
rities”

‘The Minister of Education (Shri M
C, Chagla): (a) Yes, Sir.

(1) The salient fealures of the Certi-
ficate Course in Office Supervision for
Women are

(i} The Course is of seven
months' duration of which the
last two months will be spent
in practical training.

(ii) It is open lo graduates only.

(e) The Delhi University has no
proposal to start a similar course or
courses for men. As regards other
Universities. the information is  not
readily available,

Failures in Hindi Exsminations

1290. Shrimat! Ramdulari Sinha:
Will the Ministry of Home Affalrs be
pleased to state:

(a) whether it is a fact that &
large number of Government emp-
loyecs receiving training in  Hindi
failed in Prabodh, Praveen and Pra-
gya examinations held in 1984; and

BHADRA 10, 1887 (SAKA)
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(b) it so, the reasons therefor?

The Deputy Minister im the Minis-
try of Home Affairs (5hri L. N.
Mishra): (a) No, Sir. The pass per-
centage was over 70 per cent.

(b} Does not arise.

Repairs of Nailonal Monuments

f Shri Daljis Singh:
12911 Sbri Sadhu Ram:

Will the Minister of Education be
pleased to state:

(a) the amount allotted during the
Third Five Year Plan period for the

repairs of various National Monu-
ments; and

(b) the amount spent on  the
various National Monuments vear-

wise during the above perioa?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
HaJarnavis): (a) and (b), The Infor-
matinn is given below:

Year Amount allotted Amount
(provided in the Budget. spent
e s e e e
1961-62  52,32,000 53/46,000
196263 48,89,900 47417,360
1963-64 44,47 000 46,320,189
1964-65 55‘.;6&“-& F_sO.ai.ﬁﬂ:
T - JR1,300 o8 no
e e available yet

Foreign Exchange spemt on Importi
of 01

1292, Shry Jashvani Mehta: Will the

Minister of Petroleam ang Chemicals
be pleased to state:

{a) the amount of foreign exchange
spent on importing foreign oil dur-
ing 1964-65, and

(b) the countries from whizh it was
imporied?

The Minister of Petrolenm and
Chemlcaly (5hri Homaywa EKabir):
ta) About Rs. B4 crores were speni on
imports of crude oil and petroleum
products during 1904-65.
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(b) Bulk of the imports were made
from Bahrein, Indonesia, Iran, Italy,
Saudi Arabia, UK, US.A, USSR,
& Yugoslavia,
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12.0} hrs.
PAPERS LAID ON TIHE TABLE

ArnuaL REPORTS OF INDIAN INSTITLTES
oF TECHNOLOGY

The Minister of Edacation (Shri M.
C. Chagla): Sir, I beg to lay on the
Table a copy each of the following
Reports;

(1) Annual Reports of the Indian
Institute of Technology,
Kharagpur, for the years
1961-62 and 1962-63. [Placed
in Library. See No. LT-460%/
65].

(2) Annual Reports of the Indian
Institute of Terhnology, Kan=
pur, for the years 1961-82 and
1962-63, [Plared in Library.
See No. LT-4697/65).

(3) Annual Reports of the Indian
Institute of Techno'ogy, Rom-
bay, for the years 1961-82 and
1962-63. [Placed in Librery.
See No. LT-4698/65].
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(4) Annual Reports of the Indian
Institute of Technnlogy,
Madras, for the years 1961-62
and 1962-63. [Placed in Li-
brary. See No. LT-4609/65].

Rerorr oF REVIEw COMMITIEE ON
Exrorr Promotion Councils

The Minister of State In the Minis-
try of Home Affairg (Shrl Hathi):
Sir, on behalf of Shri Manubhai Shah,
I beg to lay on the Table a copy of
Report of Review Commitiee on Ex-
port Promotion Councils. [Placed in
Library. See No. LT-4700/65].

AMENDMENT TO INDIAN ADMINISIWA-
Tivie Service (Pay) Rures

Shri Hathi: T beg to lay on the
Table a copy of Notification No. G.S.R.
1148 dated the 14th August, 1985, mak-
ing certain amendment to Schedule
II1 to the Indian Administrative Ser-
viee (Pay) Rules 1054, under sub-
section (2) of section 3 of the All
India Scrvices Act, 1951, [Placed in
Library. See No. LT-4701/65].

LIST OF COMPANIES ENTITLED TO BENEFIT
or secTioN 99(1) (iv) or T™HE Incosm-
TAX Act, 1961

The Deputy Minister In the Minks-
try of Finance (Shrl Rameshwar
Sahu): I beg to lay on the Table a
list of companies, who on a reference
to Government, have been informed
during the year 1964-85 that the bene-
fit of section 99(1)(iv) of the Income-
tax Act, 1961 (corresponding to sec=
tion 56A of the Income-tax Act, 1922)
would be availnble in respect of the
dividends distributed by them to
their company shareholders. [Placed
in Library. See No LT-4702/65].

12,01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS
Sixty-MinTR Rerort
Shri Erishnamoorthy Ran (Shime-
ga): Sir, 1 beg to present the Sixty-
ninth Report of the Committee om
Private Members Bills and Resolu- "

tions.
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12:11 hrs

STATEMENT CLARIFYING REPLY
TO DISCUSSION ON THE DE-
MANDS FOR GRANTS OF THE
MINISTRY OF LABOUR AND EM-
PLOYMENT FOR THE YEAR 1065-

66

The Minister of Labour ang Em-
ployment (Shri D. Sanjivayya): 1 rise
to make the following statement:

During the course of my reply to
the Budget Debate in this House on
the Demands for Grants of the Minis-
try of Labour & Employment on the
14th April, 1965, 1 referred 1o a ques-
tion raised by Shrimati Renuka Bar-
kataki regarding reservation of posts
in industries in public secter in that
State, for the people in Assam. I had
staled in my reply that the Govern-
ment of India had taken o decision
that posis which carried a salary up-
to Re 500 or Rs. 600 would be reser-
vrg for the local people,

At the time I made that statement,
1 had the recommendation made by
the Projects Co-ordination Committee
at it: second meeting held on  the
9th December, 1958, in mind. Accord-
ing (o that recommendation, recruit-
ment to posts carrying a salary of less
than Rs. 500 per month was to be
made, as far ag possible. locally or
regionally.

1 now wundcerstand that the instruc-
tions issued by the Government of
India on the subject have been consi-
derably modified, as preferences of
the type cnvisaged by the Projects
Co-ordination Commitlee were deemed
to be ultrg vires of the provisions of
the Constitution of India.

1 would like to clarify that the
instructions on the subject, now in
force, do not provide for any such
preferenceg in the matter of employ-
ment in public sector undertakings to
tie residents of the locality or the
State where .uch undertakinge may
be =situated

, 1887 (SAKA)
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1203 hre,
COMMITTEE OF PRIVILEGES
Spconp Rerort
Shri Krishntmoorthy Rao (Shimo-
I beg to move:

“That this House agrees with the
Second Report of the Comnmittee
of Privileges laid on the Table on
the 30th August, 1865."

Mr. Speaker; The question is:

“That this House agrees with
the Second Report of the * Com-
mittee of Privileges lai1 on the
Table on the 30th August, 1985."

The motion was adopted.

12:3) hrs.
RE: CALLING ATTENTION
NOTICES—(Query)
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Shri S. M. Banerjee (Ksnpur): We
cannot have calling-attention notlce?

3163

Mr Speaker: In all these matters,
I have said that they could not be
combined together in this manner.
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12.05 hrs.
RE: BUSINESS OF THE HOUSE

Shrl Frank Anthony (Nonsinated--
Anglo-Indians): Before you proceed
further, Mr, Speaker, may | make a
request? You will not be in the Chair
later on. On this Aligarh University
Bill we have already used two out of
the four hours; there was the Mover
of the Resolution and the Education
Minister who spoke. It is a very im-
portant matler and many of us feel
that we should have al least 2—3
hours extension of time,

Mr. Speaker: 1 will try; if that is
the consensus of the House we will
extend it by two hours.

12,06 hra
FINANCE (No, 2) BILL, 1965—contd.

Mr, Speaker: The House will now
take up Finance (No. 2) Bill. We
were on clause 25. Mr, Bade has Lo
continue his épeech. There are about

1} hours left.
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Shri Bade (Khargone): Sir, I sup-
port the amendment of Mr. Masani.
Bhri T. T. K. has said that by im-
posing these taxes there will be no

rise in prices. I think that in the col-
lege when [ wag a student of
economics 1 learnt  that when
there was  the imposition of

taxation there was bound to be a rise
in prices, Mr, TTK should write a
new book of economics that by .is
taxes there would be no rise in prices.
That is a very queer sort of principle,
I think it was Mr. Ruskin who was
famous for his economics on wealth.
Now, TTK is enunciating new princi-
ples of economics that by taxation
there will be no rise in prices. He
should also write his new book on
economics. The Finance Bill was sec-
ret in the womb and it was abruptly
delivered in the House because he was
eonscious of the fact that by his new
Finance Bill there will be increase in
prices and there will be speculation;
therefore, he kept the whole thing
secret. In this Bill there are more
taxes and due to these taxes, prices
will rise. It appears the Finance
Minister wants to solve some riddle
We hear of so'ving commonsense and
crossword puzzle; but this seems to
be an economic puzzle o riddle. The
repor. of the Reserve Bank of India
says that the Indion economy was
afflicted during the year ended March
1965 by rising prices, difficulties in
raising adequate resources for invest-
ment and a sharp decline in foreign
exchange resources; this is stated in
the Reserve Bank's report on currency
and finance for 1964-85.

“The virlual stagnation in agri-
cultural production in 1983-64—
for the third consecutive year—
and the expansion in industrial
production at g slower rate jn
1864 as compared to the preceding
yeary in the face of increasing
outlays by the Government, as
a'so the expanding private invest-
ment, aggravated the pressure of
demand in the economy, the re-
port says”

This is the riddle, He wants to

solve it by permutation and com-
bination, and in regard to such
permulation and combination, I
can recall my  cxperience. There
was a student who was being
educated and he wrote 1o

last

his parents that "his was the
stake; give me all the money which
you want tu give me for my educa-
tion and i will solve thig common
sense cross-word and get a bumper
prize.” But he unfortunately failed
and he cou'd net get any prize cither,
and there was & heavy loas to  his
family. So also, if the hon. Finance
Minister wants to solve the riddle in
this way by imposing more taxes, I
think there will be chaos, he will fail
in his attempt.

In the markets, I have also sJean
that the copper priceg have gone up,
‘and the small scale industry in res-
puct of ulensils such as in Ujjain will
be shattered. All the people will now
huve to eat their food from the ear-
then bow:s. We will again return to
our old conditions and there will be no
utensils of brasg and copper. There
will be only earthen bowls which we
find in tnis northern parts of India.
In Maharashtra thesc carthen vesscls
are not found out here, in the northern
part of India, we find people keeping
tea in earthen bowls, which i =&
popular feature. If you had scen the
papers, you wou'd have found tha: as
soon as this Bill wag introduced, the
very nexl day, there was rise in the
price of copper. diese! oil, petrol and
other things. DBecause it is a corre=
lated thing, it will have its cffect on
the prices. 1 think the hon. Finunce
Minister ghould reconsider these pro-
posals, I support the amendment of
Shri Masani,

Shri Khadilkar (Khed): Mr. Spea-
ker, Sir, I rise to oppose the amend-
ment. By the reasoning that is put
forward, they wanted to convey cer-
tain glaring facts, before the House.
In this connection, T want to quote
Prof. B. R, Shenoy, the eminent eco-
nomist, who is a protagonist of the
private sector. He has written in the
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Hindustan Times of August 30, 1965,
a= fo.lows:

“The supplementary budget
presenied to the Lok Sabha on
August 19, ig a further effor{ ‘o
Lap the abundant revenue meat
which exists in the vast gaps be-
tween landed costs and market
prices of import goods. These
gaps currently vary between 30
per cent of the landed costs, ‘n
the case of machine cloth and 650
per cent in the case of art silk
yarn. The landeq costs, je. for-
cvign currency payments for the
imports, transport and incidental
charges and customs duties—re-
present the costs of these goods to
imporiers. Their sales at market
prices, therefore, bring enormous
windfall gains, a: measured by the
price gaps. In 1963-64, basing
our estimates on the then prevail-
ing market prices of import llc-
ences, these windfa'ls were of the
order of Rs, 480 crores. The
whole of these gaing are not how-
ever, retained by imporiers. They
share them with the corrupt func-
tionaries of the State, go-between
and touts”.

When the import tariff was raised,
the one objective or the factor before
the Finance Minister was to mop up
those gains which are not legitimate.
At the same time, more concessions
are offered by way of depreciation or
development rebates and encourage-
ment of substi‘ution or local fabrica-
tion of th: machinery and so on. In
that context. 1 shall try to show how
1t works. Sometimes, for essential
industries, o 35 percent rebate iz given.
So far ag the 35 per cent rebate is
concerned, one economist has consi-
dered that 35 per cent rebate works
out to 14 per cent in resnect of the
imnor‘ed material. T cannot vouch-
<afe whether it is correet or mot.
But leaking to the nature of the tax
halidar the denrecintion rehate  riven
un ta 35 pe- cent ig again for the new
ndustries which are bullding them-
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selveg up. I want to make a gugges-
tion that though rebateg must be offer-
ed, they should not be given effect
1o unless proper steps are taken to
utilise the full capacity; that is the
first thing: secondly, effortg should be
made to fabricate the local machinery.
I am told that at Koyali refinery, our
technicians have fabricated wmany
things and saved foreign exchange to
a large extent. If we keep this ex-
amp'e before us, I do not think that
the import duty will affect the indus-
tries adversely.

One more word and I have dome,
so far as thig clause ig concerned.
What 1 have to say on the other clause,
I will say later on. The question of
prices has been raised. Unfortunate-
ly, no doubt some impact on the price
leve] is there. The main fac or giv-
ing rise to prices is food. But in our
economy, though we are professing
socialism, it is more or less a type of
laissez faire socialism. So, unless the
central machinery of direction and
control of our economy is introduced,
I am afraid no Finance Minister will
be able to control the price-line. With
these words, I oppose the amendment.

Shri D, C. Sharma (Gurdaspur):
Sir, 1 rise to the a d t
which hag been put forward. I think
when 1 read something about the fin-
ancial stale of the Uniteq Kingdom,
1 find that they took certain steps in
order to keep their economy in good
condition, in spite of the fact that the
GATT invo'ved certain obligations,
in spite of the fact that they belong
to the European free Trade Organisa-
tion, in spite of the fact that they
belong to other international organisa-
tions; still they have increased the
import duty on articles. They have
done all that in order to keep their
finances in good condition. 1 think
our Finance Minister has also done
the same thing, and I believe that
he has taken the right course of mc-
tion in this matter. 1 think our Fin-
ance Minister has done a little better
than the Finance Ministers of other
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«countries in the sense that while they
have raised the import du.g, he has
given so many cohcessions o wuich
my hou. friend Shri Khadilkar refer-
red. 1 think the depreciation rebate
will go a long way in reducing the
rigours, if there are any rigours, of this
import duty. At the same time, we
should all feel happy that by impos-
ing these import duties, our Finance
Minister is giving a fillip 10 our indi-
gcnous industries. He wants 1o have
impori gubstitution. If we have im-
pori substitulion, I am sure our own
industries will take a leap forward, a
leap forward which it has not taken
during thy. last 18 ycarg or so. I think
that is guing to be something which is
very remarkable, and which. I hope
our industria: of all kinds—small
scale, medium and heavy—will make
use of,

Again, the Finance Minister has
given a tax holiday. I do not like any
holidays but this iy a phrase, und 1
do not know wherefrom he has bor-
rowed it. But it i, a good phrase.
By giving this tax holiday, he has
tried to improve the capiial market,
and he hag tried also to improve sav-
ings and he has also tried to get the
money invested in those undertakings
which are really going to do some
£ood to the coun'ry.

1 feel that the question of prices
which has been referred to by my
hon. friends over there is a very im-
portant question. But I want to ask
bow these things are going to affect
the prices of commodities which the
common man consumes. How  are
these things going to affect the price
of foodgrains? The point is, as my
bon. friend Shri Khadilkar has said,
we should go back to the economics
of Graham Wallace who conceived a
great society, and 1 think President
Lyndon Johnson himself is consider-
ing the great society. I hope my
Swatantra friend will remember it
The conception of a great society, as
put forward by Graham Wallace, #n-
visages centralised planning. My
friends who talk of laissez-faire in
private enterprise do not know what

1073(Ai) LSD-S.

President Lyndon Johnson has in view
when he talks of bringing mto being
a great society. If we are to conotrol
prices, it js going 10 be an enterprise
which his beyond the compelence of
any' Finance Minister. It will have
3 co-partners—the Finance Minisier,
the producer and the distributor. How
can we rope in all these three cate-
gories of persons who contribute to
the rise or fall in prices? That is «
problem not only for the Finance
Minister, but for the Planning Com-
mission also. Unless that is done, the
Finance Minister cannot be held res-
ponsibe for the rise in prices.

We have now at the helm of affairs
of the Planning Commission a gentle-
man, who talks very beautifully, who
talks sometimes something which 1 do
not undersiend and who use; very
fine phrases. I think the Deputy
Chairman of the Planning Commission
and the Planning Commission should
address themselveg to this task and
see to it that the prices are reduced.
Of course stdte-trading in foodgrains
and other things may help, but not
very much. This is a big problem
and I hope after the Bill is passed
the Finance Minister will address
himself to it in the spirit of Graham
Wallace, who in visualising a great
society for the whole world, said that
we must have centralised planning
even so far as prices are concerned.

My hon. friend, the late lamented
Mr. Feroze Gandhl introduced a Bill
saying that every article for sale in

.any shop should have a price tag

attached to it. It may be said
that if we do that, we will bring into
the fleld another army of inspectors,
another battalion of government offi-
cials, another p'atoon of supervisors
who will ereate trouble for the com=
mon man, But the fact of the matter
is, it even this simple method of hav-
ing price-tags attached to articles of
consumption Is not taken in hand, this
cannot be done.

1 feel the Finance Minister has not
Adone anything which is conducive to
the rise of prices. My hon friend
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saiu toat he should eat out of earthen
bowls. [ do not know what iL means,
1 come from a district in Pakistan
tortunately or unfortunately, where
the small-scale industry in pottery
wag in a fourishing condition and
where every article used in the house-
hold was prepared with common clay,
baked in & common way and sold in
a common way. At Lahore, I used
to have not this highly expensive cro-
ckery for drinking my tea from, but
those earthen cups and they gave
much better satisfaction, When 1 go
to south India and 1 am asked to a
meal shared by so many people, they
put their meal on plantain leaves. I
tel! you most sincerely and genuinely
that that kind of meal is more tasty,
more hygienic and more inleresting
{han the kind of meal to which my
friend referred. 1 do not know whe-
ther Mr. Bade is g Brahmin or not. 1
do not want to raise the question of
caste, because I do not believe in it
But T believe T have a kind of pre-
dilection for the hang-over from our
previous generation—all those dainty
bowls and all that

I can assure him that in spite of
his forebodings, the copper industry
will flourish, Coppep utensils will not
-go out of the market and will be avuil-
ablg to the common man. The com-
mon 'man wil] still eat from them,
though sometimes I think for the sake
of change I may eat my meal in the
crockery which was produced in Guje-
rat or the way in which people of
Madras take their meals.

Therefore, these things should be
supported because they refer to  an
economic ma'ady which is not pecu-
liar to our country. It is happening
in every country of the world. I do
not know much about other countries,
but 1 can say thig is happening in the
UK. Mr. T. T. Krishnamachari i=
doing much less than what the social-
ist Finance Minister, Mr. Callaghan
ie doing there to keep the enemwv of
the UK. steady. I think this Bill is
& plea for keeping the ecenomy on sn

even, steady and stable footing and I
suppor; it.

The Minisier of Finance (Shri T. T.

Krishnamachari): There are (hree
amendments to this clause. The first
one is a comp'etely negative one.

Naturally it negatives the entire pro-
posal before the House. So, natural-
ly 1 am unable to accept it.

‘The other two—Nos. 12 and 13—seek
to water it down. No. 12 seeks to
water i down by relating the appli-
cation of this tp & particular section
of the Income-tax Act, namely section
B4, which enumerates a number of
industries which are given certain
concessions, The idea is that the
increased impory duty should not apply
to any of thege industries, which again
is a negative amendment and so, I
am not uble to accept it

In the course of his speech, Mr.
Dandeker adopted the not unfair tae-
ties of ridiculing the government,
which is part of the duty of the oppo-
sition. But ] did not expect him to
use some inefficient and indiffercnt
weapon for that purpose. He took the
financial statement and said that al-
ready the administrative system is
overladen and Rs 33 lakhg is going to
be the extra cost by way of expense
for this pafticular amendment of the
customs and excise tariffs, I refer to
it only because I have put in that
financial statement advisedly. In fact
we could have said, there will be no
additiona'! expense because of theae
duties. But we have in mind, or Ta-
ther we are in the process of imple-
menting the recommendations of the
Chanda Commi‘tee and implemen'ing
the recommendstions of the Chanda
Committee at a time when we are alsd
raising the duties naturally lead 1n &
supposition that the two things ate
related. So. I thought that we bet-
ter state Wwhat we are doing ahd H
mv hon, friend had read the
Financial Memorandum, in the second
patagraph it says: :
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“The Chanda Commiltee had
recommended certain reorganisa-
tion of the structure of the Excise
Department broadly on the foll-
lowing lines: —

. e LY L

As the present Bill proposes
to increase the duty of customs
and duiy of excise on a number
of items, it is felt that some in-
crease of staff s necessary es-
pecia'ly if the uforesaid recom-
mendations of the Chanda Com-
mittee are to be implemented.”

And may I read out to the House
the abstract? The Increase on re-
organisation of the Collectorate in a
full year is Rs. 10.85 lakhs. This re-
organisation is based on the Chanda
Committer report.

Shri M. R, Masani (Rajkot): If the
hon. Minister wil excuse me for in-
terrupling him for a second, why
should the Chandg Committee Report
—perhaps it may be a good one—be
smuggled by the back door in Lo the
memorandum to a Bill which has no-
thing to do wih the Chanda Com-
mitiee Repori? This is a  Finance
Bill. It is very wrong that something
should be smuggled in like this, which
adds to the cost.

Shri T. T. Krishnamachari: 1 can
understand the anger of my  hon.
friend, because my hon. friend s
quick 10 take offence at something
when it is really not necessary. Ap-
parently, the hon. Member did not
hear what I said ear'ier. | said that
we want to implement the Chanda
Committee recommendations. If the
budget had not been introduced, still
we would be implementing the
Chanda Committee recommendations
for which we would naturally nave
come up with the necessary legisla-
tion. Now that we have a supple-
mentary budget, I have merely said
that since we are doing it, we can as
well mention the fact that we are do-
ing it. So that it may not be in‘er-
preted later on by sbmebody that the

two things have a relationship and we
have hidden it. [ am reading the de-
tails of the abstract, The re-organ-
isation of the Collectorate will come
to Hs. 10.65 lakhs in a year. The
direc.orate of sudit, which has no-
thing to do with the budget and which
is a general thing which hag to be
done according to the recommenda-
tions of the Committee, will come to
Rs. 35.5 lakhs. Then there are re-
gional laboratories. Surely, for in-
creasing my duties I do not need re-
gional laboratories. Regional labora-
tories uccount for Rs. 16.5 lakhs Cen-
tral Training Institute, zonal schools,
training research posts Rs 33.5 lakhs;
Directorate of Tax and Planning Rs.
2.1 lakhs. The total for a year is Rs.
98.25 Jakhs. For four months it will
come to Rs. 33 lakhs. [ thought that
I should mention that to the House
on this occasion.

Some hon. Members mentioned
some‘hing about the rate for stainleas
ster] beng increased. Fortunately or
unfortunately sgince we have abolish-
ed the surcharge 1 find the duty on
stainless steel has come down a bit,
instead of going up.

In regard to the third amendment,
it has nothing to do with  this. It
stands or falls on its own. I is
avowedly tcmporary measure and
temporary measures are takeyg moan
ad hoe sort of way. As soon as condi.
tions permit, the 10 per cent will go
on everything; not only on  goods
coveredq by the Finance Bill but also
on other items. So, I do not want
to relate the two or combine the two.
Therefore, I am unable to accept the
amendment of the hon. Member,

Mr. Speaker: Amendment No. 11
seeks to delete only a part of the
clause; not the whole clause. So, it
i5 not negative.

Shri T T Krishnamacharl: It has
a negative effect,

Mr. Speaker: Only a part.

Shri T. T. Krishnamachari: | am
not objecting to it on that ground.
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Mr, Speaker: I will now put amend.
ment No. 11 to the vote of the House,
The question is:

Page 18—
omit lines 26 and 27,

The motion was negatived.

Mr. Speaker: May 1 put amendment
Nos, 12 and 13 together?

Shri N. Dandeker (Gonda): I want
them to be puy separately.

Mr. Speaker: All right. I am now
putting amendment No. 12 to the vote
of the House,

The question is:
Page 18—

after line 27, insert—

“Provided that in respect of
all articles imported for the pur-
pose of an undertaking  which
{ulfilg the requirements prescribed
by section 84 of the Income-tax
Act, 1961, the rates of duty shall
be the rates in force immediately
before the amendment to the
Indian Tariff Act, 1834, by the
Finance (No. 2) Act 1965 (12).

The maotion was negatived.

Mr. Speaker: I will now put amend-
ment No. 13 to the vote of the House.

The question is:
Page 18—

after line 27 insert—

“Provided that the regulatory
customs duty of ten per cent. ef-
fective from 17th February, 1083
shall be cancelled with effeet from
such date as the alterations in the
First Schedule to the Tariff Act
increasing the standard rate of
duty on imported articles come
into operation.” (13).

The motion was negatived.

Mr. Speaker; The question ls:
“That clause 25 stand part of
the Bill”.

The motion was adopted.
Clause 25 way added to the Bill,
Clause 26— Amendment of Act I

of 1944)
Shri T. T. Krishnamachari: 1 beg to
move®:
Page 19, line 2,—
for “Eighty”, substitute “Ninely"
(3).
Shri M. R, Masani: 1 beg to move®:

(i) Page 18—

omit lines 30 to 39. (14).
(ii) Page 19—

omit lines 3 to 8. (15).

(i) Pages 19 and 20,—
omit lines 26 to 35, and 1 to 26
respectively, (16).

Mr. Speaker: Sir, the last clause
deait with import duties. This one
deals with excise duties levied on a
wide range of products. Just to show
how false and misleading is the claim
made that prices will not rise if the
duties are enacted, let me give three
examples, the examples of three
specific commodities to show the Im-
pact of the duties

Let us take furnece oil which is
largely used in manufacturing pro-
cesses, The stee] industry uses fur-
nace oil. It ig increasingly used to re-
place primitive forms of fuel as, for
instance, replacing coking coal for
blast furnace in steel-smelting shops.
The old 18th century method of firing
the blast furnace by coking coal is
now an out-dated and reactiomary
practice which s increasingly being
dropped in favour of furnace ofl,
which gives better results and, there-
fore lessens the price of steel. Now,
thanks to this excise duty that clause
26 seeks to levy, the steel industry
will be driven back to the use of cok-
ing coal in blast furnace and for steel
smelting in place of the more modern

*Moved with the recommendation of the President.
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fuel, thus going back to an out-dated
method or technique, leading to a rise
in the price of steel. One of the
Biggest things that we have to do in
India is to produce steel at an econo-
mic price which can compete with
world prices not only for our ownm
bencfit but if we want to develop ©x-
ports in course of time. And Yyet
something is being done in cold bioed
by a reactionary government which
drives the steel indusiry to use in-
ferior and costly fuel, raising the
price of the end product, steel, which
iz one of the main indices of our in=
dustirial growth. These are the men
who talk of increasing productivity
and taking the counlry forward. [
say they are the enemies of progress,
the encmies of the people, the enemies
of increased productivity, who cold-
bloodedly come to this House and ask
us to go back to out-dated and reae-
tionary methods which have been dis-
carded both in other parts of the
world and in our own country.

Let us take another product. unwr-
ought zinc, used on the manufacture
of spelter, Spelter is one of the main
ingredients in the manufacture of gal-
vanised sheets. Even the poorest
peasant needs galvaniseq sheets. He
needs them for roofing his hut, for
his cattle shed, for many other
uses. This scarce commodity, spelter,
bas mostly to be Imported. The ex-
cise and import duty on this product
will hurt all engineering works that
use zine, It will lead to a drastic
reduction in the production of gal-
vanised sheets and by leading to =
reduction in the production of gal-
wvanised sheets, it will send up the
prices of galvanised sheets to the peo-
ple in our countryside It will hurt
every agriculturist who needs galva-
niised sheets nceasionally for his use.
Here iz a second -xample of how our
rural economy, which we need to help
fs going to he demaged. They talk
about priority for agriculture and yet
they are going out of their way to hurt
the agriculturist by increasing the ori-
ces of the very products which al-
ready are too costly for the agricul-
turists.

In regard to this duty on unwrought
zinc | wish {o draw the atteuntlion of
the hon. Finance Minister to an alle=
gation that has been made in a tele-
gram that I have received that this
particular duty is a contravention of
GATT, the General Agreement on
Traae and Tariffs, this country hus
signed, to which it has put i's sig-
nature. I want the hon. Minister to
answer this point. [ cannot wouch
for the accuracy of this charge, but
it dne: appear to be plausible on a
reading of the telegram. The argu-
ment in the telegram is this. The Act
permity the imposition of a duty on
scheduled products. T would like the
hon. Minister io listen to this because,
otherwise he cannot obviously answer
this point.

Mr. Speaker: He must have got a
copy of the telegram.

Shrl M. R. Masanl: He should la-
ten to this so that he may tell me
where I go wrong.

The argument is this that GATT
permits the imposition of a duty on
scheduled products of one member

tion by th b nation
only when the latter does it to pro-
tect indigenous production against
unfair competition from other

pro-
ducing member countriecs who
subsidise their export and dump
them in that country. In other

words, {f this product were being
d in our try and was des-
troying our own Indian industry, then
GATT will permit us to imposs m
countervailing import duty. Now, tie
claim is made that we do not produce
unwrought zinc in this country at all
and that, therefore, this enabling pro-
vision In GATT does not entitle us to
levy an import duty on a product
where our production Is either negli-
gible or non-existent. That {s the
claim. What we have done in this

Bill is to circumvent GATT—that I»
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the allegalion—and that in order to
circumvent GATT and our interna-
tional obligations, we have first levied
@ bogus excise duly on non-cxistent
producy and then pretended to im-
pose a countervailing import duty to
balance against the excise duty. But
if there is no excise duty collectable,
becuuse nobody produces it, then, of
course, the countervailing import duty
is a fraud, This is the charge made
against the Government. 1 want the
Finance Minister ecither to accept it
and to drop this duty or to tell me
how thizs charge is wrong because a
claim is made that India has hardly
any production of unwrought zine
and, therefore, this could not be done.
Large quantities are imported from
Australia, Canada and other countries.
There is no evidence at all that any
of these countrics are subsidising the
export of unwrought zine to India
and, therefore, the GATT pro-
vision cannot be availed of. If this is
so—I1 say so subject to what the Mi-
nister has to say—then it would mean
Indin's fair name sbroad will be tar-
niched, Maybe, the Minister has u
reply and I am sure he will give it
I think, if we should know whether
or not this claim that this is in con-
travention of our obligations is cor-
rect.

Lastly, I would like to refer to the
duty on petrol and diesel. I received
a telegram from my own constituency,
from Morvi, yesterday. It says:

“INCREASED DUTY ON DIE-
SEL PETROL LUBRICATING
OIL AND MOTOR SPARE
PARTS RESENTED BY LOCAL
TRANSPORT OPERATORS AND
REQUEST ITS ABOLITION STOP
INCIDENCE OF TAXATION
HIGHEST IN WORLD STOP
NEW ADDITION WOULD MAR
TRANSPORT INDUSTRY WHICH

WOULD IMPAIR PACE OF NA-
T:UNAL DEVELOPMENT"

This is from Shri Balubha Jadeja,

Secretary, Morvi Maliya Bus and
Goods Transport Association, sent
from Morvi on the 20th instant. I

think this constituent of mine is per-
fectly correct.

The duty on motor fuel today, tak-
ing diesel as an example, is 400 per
cent of the ad valorem value of diesel.
Today already diesel is taxcd at 400
per cent, that is, four times of the
ad valorem cost of the product itself.
It is a most monstrous incidence of
taxation on a useful thing like diesel
oil which our transport and agricul-
ture require. We are treating it like
an cnemy instead of welcoming it as
a friend. This is the highest taxation
on diesel anywhere in the world to-
day before this Bill was brought mn
and yet we select this particular com-
modity to levy a further exrise duty
and import dutv. The effect of this
dutv will be to raise the taxation
from 400 ner cent of the ad valorem
value to 440 per cent. These ar. the
so-called negligible burdens that the
Finance Minister asks us to bear.
What will thia do®* The additional
dutv on diesel And petrol not  only
raises the cost of the transportation
which is obvious but it will raise the
cost of a'l commodities that are trans-
ported for instanre, foodgraing
brought to market or other thinm
that are being transmorted. It  will
alsg lead to unmemnlovment to the ex-
tent that it hitg the motor transnnrt
i'nc_lnslw which iz one of our rising
industries in Tndia. Tt will put peo-
ple out of emnlovment Further. there
are aoma Avnnrte which are carried to
ports like Romhav. Cachin or Gna hv
road transport.  In that wav it will
hit our exmorts also bv raising  the
prire of exnnrtg at the dock. Tt I8
golng to injure our exports instead
of encouraging them.

The Nationa] Coyncil of Applied
Economic research has, in one of ity
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reports, stated that diesel oil gives
40 per cent higher mileage than pet-
rol or any other fuel and yet [ am
sorry to say that the Energy Survey
Committee appointed by our wretch-
od Pianning coluaussion has come to
the conclusion that diesel should be
di.couraged and petrol should be en-
couraged and that petrol should be
discouraged and coal should be en-
couraged. It is a most disgraceful
report for any Government com-
mittee at this stage of our economic
development 1o maoke that we should
reverse the wheels of progress when
the whole world has dropped coal
for petrol gnd petrol for diesel that
we should fight diesel on behalf of
petrol and we should fighy petrol on
behalf of coal. These gentlemen, whe-
ther they arp of the Energy Survey
Committee or of the Planning Com-
mission, are trying to take this coun-
try backwards to the Dark Ages in a
technological sense and they  come
before us with these proposals which
are designed to injure our economy
because they have pgone bankrupt
Because our economic policies are bad
and they have brought this country
to bankruptcy at home and abroad,
they want to cover their bankruptey
by saving, “You should use less of

things which involve forelgn ex-
change.”
Sir, the hon. Member over there

quoteg Prof. Shenoy. It was like the
devil guoting scriptures. Prof Shenoy
is one of our flnest economists, thougn
like all people he is not admired at
home. He is the Indian economist
whose stock is the highest in economue
circles all over the West because he
is a sound economist compared to tne
charlatans utilised by the Planning
Commission. Since Prof. Shenoy has
been quoted, let me quote a few wise
points made by him He says:

“Continued inflation in the context
of a rigid exchange rate has consi-
derably over-valued the Indlan
rupee,  Simultaneously  there has
ensued an almost indiscriminate im-

port substitution, regardless of the
quality and cost of the domestic

output. Thiy development has becn
induced by policy messures—one
of the four major objectives of

planning in India is accelerated in-
dustrialisation—and by the pressu-
res of exchange controls and im-
port restrictions, Import gubstitu-
tion has extensive moral support
from the public and professional
support from the economists. It is
believed to help the balance of pay-
ments problem through ‘“saving”
forcign, exchange. Such import
substitution, which has progressed
for about a decade and a hall. has
produced a highly vulnerable struc-
tural imbalance in the Indian eco-
nomy. Production, especially in the
industrial sector, has been increa-
singly oriented to meet the needs of
the home market, now forcibly de-
nuded of imports. As a converse
of this development, production for
the overseas markets suffered a
complementary neglect. This neg-
lect is evidenced by the failure of
the traditional export industries fo
grow fast enough to capture Tndia's
rightful share of the vastly expand-
ed world trade in them. Though
the 1 facturing ind have
grown rapidly, the exports of manu-
tacturers, impcded by cost and
quality, have not compensated for
this export lag......"

rics

Then, later on, in the same article
ha goes on to say:

“Power and patronage grow with
the magnitude of plan investments.
This may have had something to do
with the rapid accelerafion in the
size of each succeeding plan, the
fourth plan being about six times
as large as the first plan. Devalua-
tion of the rupee to the equilibrinm
level may reduce to rero the market
value of the import lieences. which
constitute the biggest portfolio of
political patronage......" ’ b

My hon, friend Mr. Khadilkar will
understand why ths Finance Minister
cannot go in the direction In which
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the hon. Member pointed because this
will not help the New Class to line
its pockets, the New Class sitting
there and its business accomplices
outside, the black-marketeers, with
whom they fratcrnise. Let me quote
Turther:

“So long as the ill-effects of cur-
rency over-valuation on the balance
of payment; continue to be covered
by foreign aid, the reluctance to
devalue to the equilibrium is apt to
continue.”

I may tell my hon. friend that if he
wants to sit at the feet of Prof.
Shenoy, he eould not do betler. But
it is no good his picking out one er
two sentences out of contexi, Let him
imbibe his whole philosophy. I :nen-
tion this only for the benefit of my
hon. friend there.

Shrl Khadilkar (Khed): 1 would
like 10 say one word in reply to what
my hon, friend Shri M. R. Masani has
said. 1 had quoted the well-known
economist. Of course, he is propaga-
ting a philosophy of economics which
is all the time supporting the private
sector. So, I do not want tp stand
by his philosophy. The quotation
that I had given related to the fact
about how illegitimate gains were
being made and an attempt wag being
made here to mop them up,

T do not want to support the theory
of devaluation which he is propaga-
ting, nor would I like to subscribe to
the conclusions in the article that
ultimately this will hit at savings So
far as that question is concerned, 1
.do not want to say anything further.

But, so far as the other factors are
concerned, 1 would like the Finance
Minister to give a second thought to
some of them. For instance, I want
him to glve a second thought to the
questlon of ralsing tariffs on petrol
and petroleum products. I am con-
nected with a very big organisation
of small operators In the Western
part of Indla, with & membership of
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10,000. They are all individual opera-
tors and they are carrying on their
trade. Their organisation has written
1o me that have worked out how the
whole thing will work in practice;
they have writlen to me that every
operator of a transport truck will
annually have to pay gbout Rs. 3,000
to Rs. 4,000 more because of this new
increase in tariff and the scarcity of
spare parts and the higher priccs of
the spare parts. As my hon. friend
Shri M. R, Masani has said it will
affect the transport of foodgrains, the
transport of vegetables to big cities
and also trasnport from the docks. Se,
it will ultimately add to the price-
level, particularly, the price level at
the common man’s level; his life
would be further corroded hecause of
these imposts.

The other day, one of the Ministers
in West Bengal had caleulated and
said openly that these imposts would
cost Hs. 12 lakhs more annually, so far
as the citv traffic in Calcutta was con-
cerned. So, I would like to appeal
to my hon. friend the Finance Minis-
fer to give a second thought to this.
T have also given some thought to this
matter, and ag Shri M. R. Masani has
said, petrol and petroleum products
have been continuously taxed during
the last sn many years, and whatever
be the concessions given by the
foreign oil companies or the discounts
in the foreign markets, not even a
paisa of it is passed on to the consu-
mer. So, this aspect must be very
earefully econsidered.

There ls another aspect regarding
kerosene. [ dp not know whether the
hon. Minister while making his pro-
posals hae taken into consideration the
thinking in the Ministry in " charge
of petroleum products. Inferior kero-
sene is now being used as a subatitu-
te for high speed diesel oil. The for-
mer Finance Minister had said that
inferior kerosene was a poor man's
tuel.” That is no longer correct In-
ferior keroseng is not available now
in a grocer’s shop; you can get it only
at the pump. That is being used by
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the transpori industry on a large
scale, Thus, the concession is being
abused now. But there is one thing
that must be borne in mind. Today,
we are exporting petrol at a very low
price. I want to know from the Fin-
ance Minister what the economics of
dieselisation is. Dieselisation is good
in the Jong run. But we are paying
through our nose for importing diesecl
oi; at the same time, we are export-
ing petrol at a very Jow cost, because
the international market price is at a
low level and we are producing more
prtro] today. So, I would like to know
why the hon, Minister has not given
some thought to it. Inferior kvrosene
on which duty is very much low and
is almost negligible is now being subs.
tituted for high speed diescl oil, with
the result that the concession is being
abused, because of this.

The most important thing to which
I would like to draw the attention of
the hon. Minister, and on which 1
would like to appeal to him is this.
As he has said in his speech, the price
level has almost reached the optimum
level and the index is 185 or so. So
far as kerosene is concerned, in India,
80 per cent of the poor people use it
for illumination or lighting, and only
10 per cent use it as fuel. Keruvsene
has reached the common man today.
In fact, in the villages, if a person
happens to have a kerosene stove, he
considers himself to be a little more
advanced in culture. But with the
present impoats I think that his family
budget will be absolutely upset. As
I have already pointed out, the tra:is-
port costs will naturally have to be
borne by him ultimately; he will have
to bear the increase when he goes
from one place to another, and also
the increase In the prices of the com-
moditiey which he buys, because some
element will enter there also. Apart
from this, I feel that this will touch
directly every consymer, and partl-
cularly the poorer sections of cur
society whe depend on this kerosene
or illumination and glso to some ex-
tent for fuel purposes. ‘Therefore, 1
would appeal to the hon. Finance Min-

ister to reconsider this part of the
additional tariff so far as kerosene
and petrol sre concerned. 1 would also
request him to take into consideration
the cconomica of dieselisation.

I would also like to point gut that
at the present juncture the transport
industry is not well organised in this
country. Individual transport opera-
tors are plying their trucks in many
places. But the number of people
who own some fleet is very smal.
These individua] operators will have
to stand competition from these fleet-
owners and others. Therefore, the
transport industry will be hit by these
imposts very much. Already the taxa-
tion is very high, and there is 3 com-
mittee appointed to go into the pre-
vailing taxation on the transport in-
dustry in this country. At this junc-
ture, to put a further burden on the
transport industry would not be pro-
per because thercby we would be pul.
ting a burden also on the common
consumer as a result of which his
gencral standard of living and his well.
being would be further corroded and
it would be a great blow to him.
Thercfore, I would appral to the Fin-
ance Minister to reconsider this posi-
tion.

Mr. Speaker: Shri N. Dandeker,

Shri Raghunath Singh (Varanasi):
There is the other wing of the trans-
port industry, mamely shipping. My
hon. friend opposite has spoken only
about one part of it.

Mr. Speaker: | have called Shri N.
Dandeker now.

Shri N. Dandeker: There is a curi-
ously inverted progress that we are
making in the matter of growth of
Indian industry. The whole exercise
over the past ten or fifteen years has
been towards the end that a great deal
of industrialisation In this country
might take place, that a great deal of
diversification of industry might also
take place and that increasingly, of
the gross national product, more and
more might be industrial goods of



3187 Finance (No. 2) Bill

[Shri N. Dandeker.]
various kinds, That was the main ob-
jective. But the curious thing is that
the oppusite objective in terms of
fiscal policies appears to be that the
faster these industries grow, if they
grow at all, the more should be the
burden of excise duty and taxaticn
impuscd on them, It seems odd to me.
1 can understand to a certain extent
that revenue should also bencfit at
low rates of excise duty, because the
imposition of revenue duties is a nor-
mai concomittant of growth of the in-
dustrial part of the gross national pro-
duct in this country. But to look at
the process as if it was something un-
desirable and, therefore, to impose
upon it savage excise duties of a
character where rcvenue becomes the
more important thing than industrial
development seems to me to be an ex-
traordinary inversion, gn extraordi-
nary contradiction in terms which ap-
parently everybody appears to accept.
T just do not understand this as a
general proposition how on the one
hand one can say ‘I wani g wide and
diversified industrial growth', and at
the same time, the more wide and the
more rapid that growth, one could
also say 'l am going to slap on heavy
excise duties on these people’. Con-

quently, the benefit of growing
industrial production in terms of a
large variety of products at low prices
tp the consumer is never going to be
in sight so far as I can see. That js
the first general comment | ‘would
like to make.

13 hrs.

The second general comment is
about a furlher intensification of the
same kind of thinking. On the one
hand, we go on talking about the
need for technological progress. Every-
body keeps on talking to everybody
down to the poor little peasant and
saying, "Why don't you adopt the
more developed technical processes?
Why don't you do this, why don't vou
do the other?, a whole lot of things
where everybody would imagine that
the one thing, Government is anxious
to secure at any price, |g rapid techno-
‘ogical changes. Now, one of the most
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rapid technological changes occurriug
in the world today is in the use of
power, not merely in the use of power,
but in the reneration of jt. Coal is giv-
ing place to furnace oil; furnace oil in
certain places giving way to diesel oils,
and they in turn are substituted by
vetroleum and so on, A tremendously
rapid growth of not merely the total
power content of the industrial effort
is taking place, but also the character
of the power generation is changing
the world over.

What are we trying to do here? We
are rying to say, ‘No, no; thig i ter-
rible; we must not go so fast with all
this. We must revive coa) at the ex-
pense of furnace oil; we must revive
furnace oil at the expanse of some
more superior fuel and so on'. We are
at the same time talking of going
backwards and forwards in techno-
logical termg that do not make any
sense whatsoever,

The third general comment 1 would
like to make is that it is sstonishing
to suggest that to draw something like
Rs. 52 crores annually out of the ceo-
nomy by way of these additional
excise duties is not going to affect
the price level at all, or that it shou'd
not affect it more than 3 or 5 per cent
or some such figure. It is an incre-
dible proposition, In the first place
everyone of these excise duties, in so
far as the various types of fuel are
concerned, wil] descend upon the con-
sumer within three months, some of
them within a8 week, and there is no
gelting away from jt that it will de-
scend ypon him in terms of the fuel
he uses, in terms of the transport he
uses, in terms of the various other
purposes for which he, in the first
place, directly uses power or fuel in
one way or another, A whole lot of
electricity concerns are going to be
affected and they are going to put up
their power rates and so on. Second-
ly, to suggest that these other im-
posts, on steel, pig iron, iron and steel
products, copper, zinc and many pro-
ducts, are not going to descend upon
the consumer sooner or later—very
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likely sooner than later because of the  gppy qv | qry 3@ & f5 ¢ 3wy
economy of shortages that exists—is P ) )

certainly to talk something to g lot of 90 ¥HEN IONA FAH LI T IR
gullible people, most -of whom [ know & ORI T I WA AT WT @)
sit on the other side. They secm al- SR frfarey Mga uedl awg dAd

ways ready tp accept this contention. .
I would suggest 1o the Finance Minis- & % ¥red fofm »{w #{x amia

ter, so r.f!ur ag carrying ];Ln. propa.als #t wr 2 wpew ol O e i
in this House is concerned, that every . R F
six months he can go ahead with more e T'Tf AT € | u-u_'mq mals
duties, talking all kinds of things far RETY @RIT wiyd T aw 'l!i
about the needs of the economy and > = 5 -
qAFTH FH FTOAR AIE QT E §
they will say, ‘Ha, ha; shabash it is a . ¥ N ;f&
wonderful thing; let us have more ex-  W® ®-Ar wrfen 1 oA fry o
cise duties; let us have more import ! TH CGHT SFLIE OWIE A FT w®
duties let us have duties of all kinds; 5 - . :
any if anyone says the prices will go i ﬂ_ﬂfﬁ i‘m‘ T FR/E FAT WY
up: we doubt whether they will goup; & 7t & | wrwwt @A wfeq fi
if they still go up, let them; we do not ey Ffediomr wwdinr, gnde wife
mind. But we must go ahead with i fi N rd
these duties, Let us not mind the W‘ i sife sTohe wﬁt RIER UL
contradictions, let us ignore the bur- ¥, quTiF ¥ &iw ¥ o9 7o § A0

dens, let ug have tremendous duties m T W a | l:‘[‘ﬂ.’ WAt & &

slapped on”. [ could single out parti- L
cular items and go into details, but FU T M ¥ T NT awA 2

the genera] structure that ig gradually ©IfT A w19 4% wa9 & Srde
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and harmful to the country that, qf‘ W A ¥ 2wd A fs FaT AT
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One word Sir, about sub-clause (d)  gate &, wow Wfgy fF gwwr &

of clause 28 which the Finance ~ A
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this Finance Bill printeq with a et &1 ¥ sTET W * 7T
further reduction of Rs. 10, in this v ™ o N . Rl
particular duty. I suggest that that  ©AQ¢Z a1 § g I97¢ €1 Jgar |
one little might of mercy that was .

the printer's error perhaps in  sub- gafae &6 smdar ¥ fs @ 9t
clause (d) of ¢l 28 ought to remain. fararT 2.3 ST Ty

1 oppose that amendment of the fe & N LAl L ) LAl
Finance Minister. Ltcal o Al

@ vpre fay o worw Shri D. C. Sbarma: [ am not a great
WTTRY ATW § f6 WTAST YT FTHAY  Anancial expert and I am not given to
# 1 fufow w1 ¥fwe s wrw fekw  reading the works of those persons
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road dutifully and, if I can say 50,
religiously, because I want to know
what light ig there on the other side
of the hill. But I find that most of
these things are, I shoygq say, propa-
ganda rather than sound economics,

Of course, I do not stand to justify
whatever the Planniug Commission
does. I think nobody has said more
harsh things about the Planning Com-
mission than I have done, And if
there is need for it, I will say harsh
things in fulure also because I know
that the Planning Commission has be-
come a kind of out-of-date thing.
Anyhow, that is not the point at issue
here.

When I look at this clause, I find
one thing. There is what you might
call piecemeal development, there is
what you might call integrated deve-
lopment; there is what you might call
piecemeal taxation gnd there ig what
you might call inlegrated taxation.
Now, if I understand it aright—1 am
A Very common man with less than
common intelligence—] must say that
the whole of this clause is a piece of
integrated flnancial taxation, In other
words, it i3 a house built of so many
bricks. If you remove one brick, I
think the whole house falls.

My hon, friend over there produced
a telegram he received from one of
his constituents. I am very happy that
he is so much in touch with his con-
students. 1 do not know whether he
will ch that consti y next time
or will stick to it. But the fact of the
matter is that Punjab is known for its
transport industry. I think the Pun-
jab leads the whole country in the
matter of the transport industry, In
Punjab in my constituency, there are
o many private transport units ope-
rating. The Punjab Government also
run buses of that kind.

Victor Hugo said—he was in love—
“to raise one gbject to the position of
God and to reduce the whole universe
to one man, this is love.” I think this
is what my hon, friend Shri Masani
hag done. Hg has reduced the whole

thing, the whole transport problem, to
his constituency. I can understand
how much he loves his constitucncy
and how much he loves this private
transporter who has sent this telegram
to him, My feeling is this, There is
no doubt about it that these duties
have been raised, there is no doubt
about it that the navy will be hit hurd
as my hon. friend says, Whatever we
do, the navy is going to be hit hard
acvording to Shri Raghunath Singh.
We do not know what we should do.
But I feel that this whole thing  has
becn done in 4 particular contex!, the
context of our balance of payments
position, the context of our defence
expenditure. the context of our diffi-
culties in other fields, Now, if you
want to remove the duty on one thing,
I do not know why you should not
remove the duty on other things also.
Therefore, I feel that in the interests
of flnancial neatness ang tdincas,
financial equality and financial integ-
rity, the whole thing should stand as
it is.

The Finance Minister has beey wvery
susceptible to the appeal made by my
hon. friend Shri Khadilkar who re-
presents a union of transporl workers
consisting of 10,000 members, My God,
1 thought he would say ten lakhs or
one lakh. On such a small basis to
come to such a big conclusion I think
is a kind of fallacious thinking.
Therefore, | think that if the Finance
Minister thinks that without dislo-
cating the financial structure of this
country which he has in view by bring-
ing up this second Finance Bill, he can
give them any concessions, he may do
s0, but' my feeling is this that nothing
should be done piecemeal, because
the moment we start doing things
piecemeal in the interests of this in-
dustry or that industry, in the in-
terests of this propaganda or that
agitation, T think our whole house
collapses. Therefore, 1 would submit
that the whole houss collapses H this
Clauge 28 in taken away, Since finan-
cial urgency d is it, it should
stand intact and not be meddled with
or trifled with




3193 Finance (No.2) Bill BHADRA 10, 1887 (SAKA) Finance (No.32) msl“

Shri K. D. Malaviya (Basti): T wish
1o take this opportunity of drawing
the a'tention of the Government to
the situation of petroleum products
which faces us now, and which we
cannot ignote.  Ii is with regard ‘o
the absence of a fuel policy. The
Government should fix the prices of
various items of fuel by putting them
all into one basket.

T quite agree with my hon, friend
Shri D, C. Sharma that we have so far
been following a  picemeal policy
of taxation for certain items which
fall within one group, such as petro-
leum products. This piecemeal policy
has been followed for some time to
the disadvantage both of industry
.and of the production and consump-
tion of petroleum products in  the
country,

We have an almost inexhaustible
source of coal, lower grade and second
grade. The programme of production
of coal has received a setback because
our emphasiz on consumption of pet-
roleum prolucts had been of a plece-
meal character, The prices were
goverened more by the desire of col-
lecting revenueg thap of creating an
integrated fuel policy. Such a policy
alone wi]l guide the prices of the en-
tire petroleum products and coal in &
proper manner,

T am of the view that in our deve-
loping economy we should, so far as
i is possible, encourage production
of coal, whether it ig in the public
sector or private sector. It can be
done only When there is a  margin
of profit for those who produce it It
is known that the coal industry is not
making much profit for the producer.
Therefore, I suggest that the entire
taxation policy, which is today based
on individualistic  considerations,
should be put into one basket and &
fucl policy should be devised by which
coal consumption it also encouraged.
Wherever consumption of certain
petroleum products have been stabi-
lised for instance, diese] and furnace
oil in coasta] shipping, light diesel oil
somewhere else, kerosene in the

countryside etc,—they should be en-
couraged, and the prices should be
pooled so that the loss on one could
be made up by the profit on the other.
If coal is also bracketted with other
fuel, T am quite sure that the re-
venues will not be adversely affected.
The pressure of prices will also not he
felt by the consumer,

Today, unfortunately, the price in-
crease in kerosene is having its bad
effect in the countryside. I am not
particularly opposed to the idea of a
little increase in excise duties because
I know that it is infinitesmal fraction
of the entire price structure, The
black market price of kerosene how-
ever Is creating havoe, There s
imbalance in distribution, Govern-
ment is not doing anything to regula-
te distribution and they cannot escape
the blame by saying that they have
handeg over the distribution to the
State Governments and individual re-
tailers and therefore they are not
responsible for this price market.

I suggest that the Government ap-
points a high power committee to
work out a fuel policy in regard teo
prices and production, which will ulti-
mately go to encourage Industrial pro-
duction as well as assure healthy con-
sumption of ofl,

Shri T. T. Krishnamachari: ‘This
being the last clause, it is natural that
hon. Members opposite increased the
emphasis of their opposition. My hon.
friend probably had an  unpleasant
evening or a difficult morning, he is a
little more vituperative than usual, but
1 do not propose to take up anybody's
cause, of this economist or that eco-
nomist. You can praise one, but you
need not condemn the others. I have
no doubt that the economist that he
has in mind is a good man, that he is
an efficient man internationally known
or not I do not know, but there are
also other good men. I do not know
why others should be charlatans
merely because you have got to praise
one. 1 can say that the hon Member
there iy &n excellent man, but that
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does not mean that the other people
have all to be blackguards. They are
not.  Anyway, that is by the way.

A lot of eloquence naturally came in
regard to this ugly Government, with
its policy of grinding the poor who
are wailing for deliverance. 1 do
not know if some people are going to
Pray as they did for the Gitacharya to
appear, because he is supposed to
come every yuga. Maybe something
like thai might happen. But let me
deal with the comparatively insignifi-
cant points which 1 have been trving
to press. There is one fact which has
to be recognised in regard to  oils
and that fact is that our local produc-
tion is comparatively small, We have
to import a considerable quantity of
oil. My hon. friend Shri Malaviya
mentioned this, The fuel policy,
the pricing policy and the distribution
policy hag got to be evolved, As he
also pointed out, while the additional
cost per bottle of superior kerosene
might be negligible, the price at which
it sells is something much more. I
do not mind telling the House a story
it 1 can. When | was comparatively
free, T was walking along the road
one evening. An old man attracted my
attention because he had a long step
and swinging arms. Then he passed
me and came back again and said to
me: you are TTK. I said, I am  the
fellow, He showed the bottle of
kerosene, it wag tieq with a siring,
and he snid: see thiz. “What do you
want me to see”. “What is there in
the bottle? “In the bottom, two
inches of water” I told him and asked
him, "why did you buy it I ean-
not help it; I have got :o light my
lamp at home; I have not got electric
light like you people and the man
there says, take it or leave it " It is
true; it has happened. From the dis-
tributive angle we are not serving
the people as we ought to. The man-
ner of distribution of these products,
glving it to big companies who in turn
give it to their owp contractors who

agaln adulterate it besides charging’

high piiee gomething that has got to
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be remedied and remedied  soon.
While T agree that all duties are wrong
and if I can remove them I would
like to, the actual effect of these in-
creases statistically makes it look
absurd. Of course my hon. friend will
say that the statistics is all wrong.
There may be some statistician who is
a paragon; everybody else happens to
be a blackguard. I have been told
that in regard to transport of goods
the normal freight charge per ton
kilometre is about ten paisa; the in-
crease in duty would be 26 paisa;
therefore the increase is 0.26 per cent
The normal charge for passenger
kilometre is three paise; somelimes it
is more; the increase will be 028
paisa, Therelore, it is one per cent.
Of course jt is quite likely that some-
body would say: how could I add one
per cent: I would add one paisa. T
do not say that it js not possible.

The vther ooint that was made was
in regard to the GATT bound item. 1
am told by experts that this does ro*
foul pur agreement because we have
a small production

Shri M. R. Masani: How much?

Shri T. T. Krishnamachari: Mr.
Masani might understand that  the
consideration is not what the pro-

duction is; the conzideration js whe=
ther it fouls the agrrement. Produe-
tion might be infinitesimal: it may
be small. But there is production on
which you can have a Autv. In any
event [ am told that GATT specifi-
cally permits levying counterveiling
duties equa] to excise dutles.

In repard to  furnacs oil, I have
been told that we are going back to
the old days. I do not know, prehaps
five qr gix births hefore when | was
living in a cave. Mr. Masani i found
of quotingg [ have here a  letter
written bv a person called Higginson;
Colombo Plan Fuel Efficiency Expert,
National Productivity Council to the
Times of India on 27-8-1085. It iz &
long one and T do not want to take
the time of the House by reading the
whole of it:
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“From my own Dosition, that
of a specialist in fuel efciency
brought to India to advise Indian
industry on fuel economy, I can-
not but say that in some ways
the heavy duty may be of final
benefit to the management of in-
dustrial premises. Indian indus-
try is too complacent concerning
the amount of waste of fuel and
of heat which occur: in almost
every factory in the country.”

He concludes,

“If the new lax makes indus-
try think about fuel oil. then the
tax will be most beneficial both
to the finances of the country and
to the running expenscs of vir-
tually every mill or factory
which uses fuel oil. The point
of the tax is that it hurts most

those who waste most and is
thus in my opinion quite the
right thing.”

1T mean that you can quote opinions
ag you can say thing: also. It is pos-
sible. I heard a story, when | was a
student; a professnr of mathematics
went to Irelang angd stayed in a
house, Somchow the landlady did
not Jlke him and she started being
vituperative. The poor man dig not
know what to say. Finally, after ten
minutes, he useq all the geometrical
and algebrical terms like isoclinic
triang'e and rhombus. rhombi, and
finally she ~hut up. I 4o not think
I can produce so much of that language
for my hon. friend Mr Masani.
May be, I can speak in a lanZunge
which he does ont know, the Telugu

languapge ix a beautifu] lancuage,
even an abuse in that languapge is
sometimes beautiful and Mr, Ranga

knows it. You can probably usc it
but that is not the purpose here.

My hon. friend Shri Raghunath
Singh who has goy responsibility for
the development of shipping men-
tioned this point; I could say that
thiz matter was discussad, I could see
the disadvantage that custa) shipping
iz placeg in while the torelgn ship-
ping gets the bencfll of rebate in ex-

ise duty. 1 have promised to have
that matter examined ang I do hope
we will be able 1p d5 something
rbout H.

| am very grateful for the support
that T had from friends un this side,
the very valuable support from Prof.
Sharma. He said about the idea of
an integrated picture. Of course it
is. If anything goes wrong and we
find that something has to be done,
we will do it if it is necessary and
desirable. But the major point you
have to think of is this. There is
the question of transport. I am
somewhat old fashioneq for two rea-
sons probably because | am go wedd-
ed to this Government and its poli-
cies. 1 hope my hon. col'cague the
Railway Minister will not be offend-
ed. | feel that one of th, greatest
assets that we have in this country
is the Railwavs and il is to be sup-
porteq and it has to do better. In
fact one of my friends pointed out
to me: the Railwavs are using dierel
oll in a greater measure. It is 1o be
watched. What we are doing is that
in certain regions where the freight
that is taken up by coal is very high,
we use diesel oil. Maybe we have
to think about it egain. Of course
diese] transport so far as the rall-
ways are concerned takes a much
bigeer loag than the normal steam
locomotive. It may perhapy be
cheaper to have electric Jocomotives
if we can hava electricity. The'e
arfe matters which are being consi-
dered al] the time. ] cannot escape
the freling that while the Railways
in this country are not fully used we
have to put some check on the modr
of transport which involves anly one
thing, heavy expenditure of foreign
exchange. ‘These considerations are
before us and if changes are necers-
sary they will be made. But for the
time being. statistically T can say that
it does ont affect. In reality, how-
ever, a* my hon. friend Mr. Malaviva
mentioned, the consumer is not only
cheated and made {o pay a higher
price but also getg things of bad
quality such as water being mixed
with oil T feel therefore, thai the
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negative attitude of my hon. friend

“Opposite cannot pe accommodated by
us,

Mr. Speaker: The question is:
Page 19. line 2, for “Eighty",
substitute “Ninety", (3).
The motion was adopted.
Mr, Speaker: The question is:
Page 18, omir lines 30 to 38
(14)
The Lok Sabha divided.

Shri Krishnapal Singh
The indication on the panel shows it

Mr. Speaker: Does he say that he
pressed “Ayes” and something e'se
is shown?

SBhri Krishnapal Singh: Yes Sir.
Mr. Speaker: It may be noted down.

The Deputy Minister in the Minls-
try of DIrrigation and Power (Shrd
Sham Dhar Misra): I could not vote;
I was on another seat,

wrongly.

Division No. 11)

Alvares, Shri
Aney, Dr. M.S
‘Bade, Shri
Badrodduis, Shri
Tiheel, Shri 1" H.
Buts Singh, Shri

Dandeker, Shri N, °
Giokarsn Prasad, Shri
Liulshan, Shri

Hanedu, Shri Subodh

Alve, Shri A8,
Hubunath Singb, Shri
Barman, Shri P.C.
Rarus, Shri R,

Batarns, Shri

Bhagat, Shri B.R,
Bhagwati, Shi

Bhanu Prakash Singh, Shn
Baroosh, Shri P.G.
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotans
Chandrabhun Singh, Shri
Chandriki, Shei
Chaturvedi, Shri $.M.
Chavan, Shn Y.B,

D, Shri B.X.

Dass, Shri C.

Dey, Shri 5K,

Dineth Singh, Shri
Dixit. Shri G.N.

Dubey, Shri R.G.
Drwivedi, Shri M.L.
Gahamari, Shri

Guirsj Singh Rao, Shri

(Jalesar):
Mr. Speaker: That may also be
noted.
AYES 13.36 hrs.
Himmarsinhli, Shni Rangs, Shri
Kamath, Shri Harl Vishnu Reddy, Shri Marsimha
Kepur Singh, Shri Sen, Dr. Ranen
Koy, Shri Shastr, Shri Prakssh Vi
Lakhmu Bhewanl, Shei Solanki, Shri
Lirnaye, Shri Madhu Tan Singh, Shn
Masani, Shri M.R. Trivedi She UM,
Misrs, Dr. U. Utiys. , Shai
Muzsflar Hussain, Shei Warior, Shri

Mair, Shri Vasudevan
Ombkar Sinh, Shn
Ram Singh, Shri

NOES

Harvani. Shri Ansar

Yasbpal Singh, Shri
ywdhvir Singh, Shri

Hem Raj, Shri i
Igbal Singh, Shri Mchrotrs, Shri Braj Bihari
Jadhav, Shri M.L. Mehts, Shri Jasvamt
Jamir, Shri 5.G. Minimats, Shrimati
Joshi, Shrimati Subhdrs Mishrs, Shri M.P.
Jyotishi, Shri J.P. Mohammad Yusuf, Shei
Kanksabai, Shri More, Shri K.1..
Kappen, Shri More, Shri 5.5
Kehihing, Shri Rishang Mukane, Shri
‘Khanea, Shri PK. Muthiah, Shri
Kindar Lal, Shri Maakar, Shri P.5,
Koulalgi, Shi HY Muysr, Dr. Sushils
Worishna, Shri MR FPaliwal, Shri
Krishoamacharl, Shei T.T Pande, Shri K.N.
Lalh Sen, Shri Pandey, Shri LS.
Laxmi Bai, Shrimati Pandey, Shri Vishws Nath
Masbrab, Shri Paana Lal, Shri

Sultan, Shri
Malyviys, Shri K.D. Patil, Shri V.L.
Malbotra, Shri Lader |. Pattabhl Raman, Shri C.R.
Manen, Shri Pestap Singh, Shri
Magtri, Shri D.D. Raghunath Singh, Shr
Marsodi, Sk sl Bahachur, Shn
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Raju, D B,
Ramanathan Chettiar, Shii R,
Rane, Shri
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Shastri, Shri Lal Bahadur

Shree Naryan Das, Shn

Shukle, Shri Vidys Charan
inh Singh, Shri

Rao, Shri Krish

Roy, Shri Bishwanath
Sedhu Rem, Shri
Saha, Dr. 5, K.

Sahu, Shri Rameshwar
Saigal, Shri A. 5.
Swmants, Shri 5. 7 .
getysbhama Devi, Shrimati

Soy, Shri H. C.
Subbaramen, Shri
Subramanyan, Shri T,
Sumat Prasad, Shri
Swamy, Shri M. P.
Swaren Singh, Shri
Tahir, Shri Mohammad
Tiwary, Shai K. N.
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Tuls Ram, Shri
Tyagi, Shri

Ulikey, Shri

Varma, Shri Ravindra
Veerappa, Shri
Verma, Shri Dalgovind
Virbhadra Singh, Shri
Vywy, Shri Radhelsl
‘Wadiwa, Shri

Yadah, Shri N, P.

Sharmas, Shri D. C.

Mr. Speaker: The result of the
division is as follows:
Ayes 35; Noes 108,
The motion was negatived.
Mr, Speaker : 1 shall now put

Amendment Nos, 15 and 16 to vote,

Amendments Nos, 15 & 16 were put
and megatived.

Mr. Speaker:

“That clause 26, as amended,
stand part of the Bill",

The motion was adopted,

The question is:

Clause 26, as amended, was added to
the Bill.

Mr. Speaker; The question is:

“That the Schedule stand part
of the Bill."”

The maotion was adopted,
The Schedule was added to the Bill,

Clause 1, the Enacting Formula and
theTitle were then added to the Bill.

Shrl T. T. Krishnamachari: | move:

*“That the Bill, ag amended, be
passed.”

Mr. Speaker: Motion moved.

“That the Bill, ag amended, be
pasged "

Shri N. Dandeker: Mr. Speaker,
8ir, 1 rise to oppose the motion that
the Bill as amended be passed and
I do =0 mainly in relation to those
objectives of the Bill which are set
out in paragraphs 10 ang 11 of the
1073 (ai) LS—6

Finance Minister's speech of August
19, mainly that is to :ay, the objectiv-
es concerned with problems of foreign
exchange and the balance of pay-
ment position. This Bill ostensibly
had three objectives as set out in the
speech of the Finance Minister on
the 19th August,

13.37 hrs,

[Mr. Depury-SPEARER in the Chairl

In the first place, it was to produce
a certain amount of revenue both for
the current year as well as for the
years to come, Se.ondly it was hoped
that this Bill, would be having a con-
trolling effect on the rising level of
internal prices. And thirdly the
objective was tp flvourah!y‘nﬂﬂ't
our balance of payment position.
The first {wo aspects have been dealt
with at some considerable length in
the earlier speeches. I was walting
to see whether the Finance Minister
would deal at all with the foreign
exchange effect of this Bill, but 1}
regret lo say that cxcept for some
rflumhling about the import substitu-
tion ang the necessity for promoting
exports and so on. there was no co-
Rent argument as to the precige way
in which this Bill would be concern-
cd with the major problem of the
per-istent and growing imbalance in
1he balance of paymentg that is facing
the country today.

This is not the oecasion on which
one should go into the merits and
qemerits of devaluation, and T would
like to say at once, right at the out-
set that | am not satisfled that this
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is an opporiune moment for devalua-
tion. Dewvaluation would pe a major
surgical opeartion not to be accept-
ed unless it is inevitable. Having
said, however, that 1 do not consider
this to be the proper occasion to go
into any great detail about the speci-
fic merits or the demerits of that
operation, J woulg like to say also
that there is nothing in the policies
of Government during the whole of
this year so far, nor in the projected
policies of Government that give any
indication or any satisfaction or any
reason to hope that those policies
will be such a; are calculated to im-
prove our balance of payment posi-
tion at all. Indeed, Sir, the only
thing that the Government seems
trying to do, the only thing it is
striving for, is to postpone the evil
day until after the general elections.
In the meanwhile, all the mistaken
policies of  Government—fiscal,
monetary and general economic poli-
cles,—would continue to be main-
tained and pursued with an obstinacy
that is really incredible. Therefore,
1 would like to say further that if
these are the policies thay are to be
followed. and if all that is happen-
ing is merely designed to postpone
devaluation, then that remedy later
would be far worse than te accept
the operation now. 1 would suggest
that the House must seriously censi-
der even at this stage whether this
Bill is at all adequate for one of the
maln purposes for which it was sup-
posed to have been broughy before
this House,

I accept that criticlam of that kind
does involve two responsibilities. It
involves the responsibility firstly to
indicate or at any rate to accept that
there must be some other practical
alternatives that could be formulated
and adopted; and secondly the res-
ponsibility to undertake to show what
such an alternative policy could be, I
accept these responsibilities and I would
like to spend the next few minutes
In trying to outline in my own hum-
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ble way what I conceive to be a po-
licy' that could be adopted with some
reasonable prospects of getling our
balance of payment position under
control and thereby, not merely posi-
poning devaluation, but making it
quite unecessary.

The policy that I have to recominend
can be divideq into two parts—(i) it
seeks to isolate and immediately to
apply those beneficial elements of the
cure which devaluation itself would
force upon us, while rejecting those
other features of this drastic opera-
tion which would impose intoierable
burdens; (ii) on the other hand it
cndeavours to initiate at the same time
some basic Lreatment so as not to ag-
gravate, but to glleviate and if pos-
sible to liquidate the present situa-
tion, which can only be described as
a situation fraught with the almost
compelling necessity of resorting to
devaluation,

Approaching lhe problem in this
fashion, the imediate fiscal and mone-
iary measures required would be a
not altogether wunpleasant mixture.
Three of them are concerned with the
importing end and go together. They
require the first place; a selective, but
drastic inhibition of imports, such as
thut contained in clause 25 of this Bill
but to which I was opposed merely be-
cause as an isolated measure it was the
wrong end of the stick to begin the
process from. My opproach does in-
volve a selective and drastic inhibi-
tion of imports; but at the same time
it also requires the immobilising of
currency to somg cxtent. 1 suggest,
therefore, that the first part of the
rlause namely, the inhibition of imports
shou'd be brought about, in the same
way as by devaluation, but by a
structure of import duties selectively
arranged, more or less on the lines
proposed in this Bill, so that il serves
the general function of devaluation
without affecting grievously those es-
sential imporis that we would still
like to have at not unduly high prices.
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The second part of this remedy,
which is entirely and totally absent
trom the Bill before the House and
concerning which there are no propo-
sais before us consis:s in blocking ‘n.o,
if I may so call it, an “anti-detlation
account”, the entire additional revenue
resulting from these duties, if Lnese
duties are really and honestly intend-
ed as an alternative to devaluauon. One
ui the important consequences of dc-
valuation, properly so called, s not
mere.y that it puts up the cost of the
imported goods across the board, 10
the extent and in proportion to the
devaluation that you may have accep-
ted, but that at the same time, what
happens is, that such imports as do
come in despite such increase in their
value, extinguish additional currency
proportionately to the extent of .he
devaluation. In other words imports
after devaluation result in the com-
plete elimination from circulation of
larger quantums of egquivalent cur-
rency at the new rate of exchange.

Hence if clause 25 of the Bill, which
this House has been pleased to pass
is to have any effect whatsoever as
an anti-devaluation device and not
merely as a device for postponing
devaluation, if it ig to be something
like a practical substitute for devalu-
ation,—I suggest that the entire in-
creased revenue resulting from thcse
additional duties must be frozen com-
pletely into an anti-deflation account.
This account is to be drawn upon only
for one specific purpose which I <hall
presently mention; but meanwhile,
it ghould not to be drawn upon or
used for any other purpose, neither
for current revenue purposes—as in-
deed the present intentlon is—nor for
investment in government securitics
a'ls PL 480 counterpart funds about
which 1 had something to say during
the course of the last budget discus-
sion, nor even for ways and means
advancey to Government.

The third element on the import
policy side which s essential if de-
valuation fs not to be resorted to, lies
in the field of Rupee Payment trade.
1 had occasion somedays ago, in the

vourse ui the debate on the no confl-
dence motiun to say svmetning about
ule evig of rupee payment trade, [
would like on this occasion (o pul
torward my views in a more positive
way. 1 suggest lirst that export earn-
ings in the Hupee Payment trade must
precede import commitmenly in the
Hupvee Payment trade. At present it
is entirely the other way  round,
Secondly, importg in the Rupee Pay-
ment (rade must be very substantially
less than exports, the difference to be
utilised for payments against invisible
imports from Rupee Payment coun-
tries and for payment of our foreign
Rupee Debt and interest thereon to the
Rupee Payment countries. Thirdly,
the expenditure in India by the Rupee
Payment countries out of their moun-
1ling rupee balances out of this trade
should be rigorously controlled, in the
same way as the expenditure in India
of the US Government out of their
PL 480 counterpart funds is today
rigorously controlled in consullation
and agreement with that government.

So much for the three essential
clements in so far as the import end
of the problem is concerned. I would
now like to say a word or two about
the export end. Two more [ngredi-
ents of the mixture have to be appli-
ed at the exporting end, sirongly to
stimulate the traditional exports, with-
out incurring the risk of diminishing
the free foreign exchange earnings
One of the apprehensions concerning
devaluation, among many others is
that while it may have the necessary
effoct—import-wise as wel]l as curren-
cy-wise in relation to import.—there is
no guarantee, there {s indecd some
apprehension, T believe, that so far ms
exports are concerned, the exports
may not be stimulated proportionately
or more than proportlonately to the
degree of devaluation, with the result,
that you mav end up by earning less
forelgn exchange than you otherwise
would.

T therefore suggest two things at the
export end as an alternative to deva-
luation. In the first place Gavernment
mav use the blocked anti-devaluation
account, to which I referreq earlier for
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directly subsidising (to the extent of
say 10 to 12} percent) our traditional
exports, where the elasticity of demand
in the world market is very great,
but where India has aclually been
ob:aining a diminishing share of the

growing world trade, cverybody
knows whalt our traditional cxports
arc. But I do not think many prople

know that our government seem to be
embedded in the erroncous view that
the world demand for these gonds is
inelastic, as if we cannot get a share
of the market that somebody clse is
getling, as if prices have no  effect
either on our share or on the totality
of world demand, and as if the total
world trade in these {raditional goods
is not in fart expanding. 1 question
all these assumptions, 1 am
of the belief that if we used this
blacked anti-devaluation account, aris-
ing out of the additional customs
duties to which I referred earlier, for
the purpose of subsidising our tradi-
tional exports, the scope for expansion
of our store in that markel is very
considerable, in any event not  less
considerable than the exteni to which
the total volume of international trade
in these commoditics has been expand-
ing.

Secondly, if our obligations under
the GATT arrangements stand in the
way of our app'ying subsidised sti-
mulus t3 our traditional export indus=
tries in that way, I suggest that it is
a matter for argument with the GATT
prople, it being urged that a devalu-
ation by 124 to 20 per cent would
have achieved exacthy the same re:ult
without however offending anv of the
provisions of GATT; and GATT could
not have then objected. If GATT
cannoi object to what would virtually
be & subsidy across the board for gl!
exports by way of devaluation by a
certain percentage, 1 think it iz pos-
sible to argue before GATT that, as
an alternative to devaluation, if the
measures of the total kind I have just
described were applied to avoid deva-
Tustion and if the additional customs
duties were frozen into an account

used only for this particular purpose,
then I suggest it should be possible to
persuade GATT to agree. Anyhow,
we are not there for GATT, it is
GATT that is there for us. GATT is
an arrangement  for the benefit of
everybody concerned.

Finally' in so far as the immediate
treatment is concerned, I suggest that
we scrap clause 26 of this Bill even
though it is now too late for me
to say so. Because, while clause 25
could have some bearing on the bal-
ance of payments position if the other
arrangements were made in the way
1 have indicated, this clause 26 has
no bearing on the balance of payments
position at all. If anything, it would
put up the internal price level and,
therefore, operate prejudically to our
axport capability.

I would now like to indicate the
basic treatment. So far I have been
talking aboui the ceniral features of
the immediate treatment as an uslter-
native to devaluation. Now I would
like to indicate the essentials of a
hasic treatment which might liquidate
the present devaluation situation and
would certainly bring about conditions
in which further deterioration in that
situation would be arrested. These,
however, are measures which, 1 am
afraid, Government are unlikely to
accepiable, whatever may be their
reactions to the earlier measures I
have suggested.

The first step is one that has been
repeatedlyr promised over and over
again, in the Finance Minister's state-
ment on the 24th December last, in
the Finance Minister's statement of
the 17th February of this year, in the
President's Address of the 17th Feb-
ruary of this year, in the Finance
Minister's statement on the budget,
in his 17th July broadcast and in his
speeches at varioug other places, the
promise of drastically curtailing cur-
rent expenditure and all non-plan ex-
penditure, both of the Central and
Stale Governments. [ suggest that the
time has come when disaster is so im-
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minent, at any rate now, these pro-
mises ought to be implemented in a
drastic way. .

Secondly, there should be a drastic
cutting down of the Fourth Plan in
the direction of cutting out outlusys
which are mere clection  winning
frills, not creating assets on ground,
and outlays crealing wasteful unpra-
ductive assets which ml:nely impose @
recurring liability for operation, main-
tenance, depreciation and interest and
also outlays on projects with longer
than a year to 18 months of gestuiion
period.

As an alternative to this, because
this might be politically unacceptable,
—I think we shou'd look at this truth
in the face as I believe the country
is more important than any political
point that we might make here—I
suggest that we may either extend
the present Plan by two years. or
extend the Fourth Plan over seven
years. When that is done, there
would be time for the resources to
match up to outlays, time for consali-
dating the gains and making up the
essential deficiencies and shortfalls of
the Second and the Third Plans and,
thirdly for arresting the present growth
of negative national income,

In my speech on the no-confidence
motion I have referreq to the whole-
scaje deterioration in public utility
services and in physical public utili-
ties. This, jn cconomic terms, means
negative national income. All these
figures of national income that are be-
ing trotled out, to a large extent they
should be discounted for the negative
national income that we have becn
earning for the last few years.

Failing such a comprehensive and
integrated approach to the present de-
valuation situation,—an attempt that
presents, 1 gsuggest a constructive nl-
ternative, both to the immediate -olu-
tion and also to the problem of ligui-
dating the devaluation situation,—un-
less this sort of approach is made, this
Biil must be opposed for the simple
and sufficient reason that it will only

aggravale the disaster of inflation and
render devaluation inevitable.

Idr. Raney Sen (Calcutta East): Mr.
Deputy-Speaker, Sir, now that the
3ill enters  the thirg stage, T will
confine mysclf to two jmporiant as-
pects of gur economy. In this Bill
there is o provision made for the
bencfit of people who have amassed
unaccounted black meoney. This Bili
secks tu give them sufficient sops and
appeascment sg that they could run
away with the money. The measu-
res so far taken hy Government have
compltely failed to uncarth unaccoun-
ted money, black money. The policy
which the Governmeny Is now pur-
suing is nothing but appeasing these
very porsons and so it is pot going to
suc.evd: nor is it going to yield any
results.

During the course of the discus-
sion the hon. Finance Minister said
that hard currency is scarce in India.
Yel, when we 000 our newspapers
in the morning the firsy newg item
that we see is about Ministers or high
offlvials visiting abroad,  sguandering
hard currencies. 1 will give one more
exumple. The LIC hus recently In=
troduced a highly mechanised elec-
tronic computor called IBM  1410.
Whep the industries in our country
are suffering for want of foreign ex-
change for importing esscntial raw
materials, our Government s permit-
ting the squandering of foreign ex-
change for the impor:t of slectronic
devices for increasing the efficiency
of the LIC. The hon. Minister as-
surcd us last  year that the installa-
tion of this machine will nol result in
vnemployment or retrenchment. But
the way in which things are progres-

sing it scemg that surplus gtaff in
LIC will become inevitable. Now,
following the foolsteps of LIC, pri-

vate companies like 4l Companjes
Dunlop and Union Carbide are also
installing tms elecironie computor.
Thousands of workers employed in
these companies will become redun-
Aant. This raises two questions—
hard currency and unemployment.
These Questions are coming up again
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and again. As time passcs, unem-
ploymeny is becoming more and more
serious. Every year the figure of ua-
employment is rising. When our
country needs hard currency for de-
velopment, where is the need to im-
port such costly machines which
throw out thousands of employed
people?

Then I come to the auestion of small
savings by middle class people. 1
will cite only one example to show
that al] these talk about savings b»
middle class people is sheer idie
talk. During the discussion on th®
Unit Trusy Bill in December 1963 the
Fince Minister stated that it js mean®
tn encourage savings by middle class

people. 1 would quote him;
“The ordinary investor is thus
orotected automatically  against

the erosion of value of his invest-
ment because of the rise in the
value of base of these securities
These bre significant advanta-
ges from the point of view of
individuals who have some money
to save and to invest™

14 hrs.

Sir, the people belleved in the state-
ment made by the hon. Finance
Minister. But what has been the
result? I have been approached by
some people who have, listening to
the speeches of the hon. Minister.
purchased the units. What is the
position today? The purchasing price
is always higher than there-sale
price. That means that a unit of
Rs. 10 is always sold between Rs. 1045
to Rs. 1050 and when that parti.
cular person wants to re-sell it. be
finds that the price is Rs. 10-15 p. or
Rs. 1020 p. As a result of this, if
the middle-class people who are mos-
tly the buyers of these units ex-
cepting a handfu) of very rich people
or business magnates who have pur-
chased quite g large number, are in
distress, they are not in a position to
re-sel] those units because they have
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to incur a loss of a certain amount
of moncy. ‘That is the posilion. They
could invest that amount of money
—that would have also been a saving
--in the savings banks and they could
have earned much more out of their
savings. Ag a result of all this, the
Unit Trust 15 being described by
middle-class people as a fraudulent
manoeuvre of the Government. Such
things are going on in our country.

Sir, I wan{ a definite assurance
from the Finance Minister whether
the electronic computorg which have
been introduced in the L.IC, which
is g waste of hard currency and at
the game time these machines result
in unemployment among the middie-
class people, are being done away
with. Following the footsteps of the
Government of India, even the pri-
vate sector, the oil industry and other
industries, are introeducing these
machines. I want to know whether
this thing is going to be stopped by
the Governmeny or not. Simply sav-
ing that there is g hard currencv
erisis jnvolved gnd that you want to
avoid unemployment will not satisfv
anybody. Such statemenls are worth
nathing.

Lastly, in regard to certain ques-
tions of foreign exchange crisis 1
want to make s suggestion here—
probably nobody has made that sug-
gestion. In Calcutta, a certain com-
pany, Bird & Co. ig being fined to
the tune of Rs. 1'80 crores and all
that. Today, we find that therg are
innumerable instances of such com-
panies which resort to over-invoic-
ing and under-invoicing. This has
been the scourge in our country and
we all know that a handful of big
business houses resort to these things<
Is it not necessary, in the interest of
earning foreign currency, to take
over this import and export trade 20
that we can corner the foreign cur-
rency, add to the national economy
and add to the development of our
country so much so that these scan-
dals do not recur again?
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Shri Surendranath Dwivedy (Ken-
drapara): I stand here to oppose this
Bill, not because 1 do not wany rapid
cconomic development in thig coun-
try bui because of other ressons. I
am all for planning, and 1 also sup-
port planning, if that planning is
really meant for the economic belter-
ment of the people of this country and
also to reduce disparities,

The hon. Minister, while bringing
forward this Bill bas pu; forward
the plea that this Bill is necessary in

order that Government may have re-
sources go that planning could be a
success, Nobody would have any ob-
jection to the principle of having more
resources to make our planning a
success, But the question is how to
raise those resources. I am sorry 1o
say thal the Finance Minister who
always professes that he is for socia-
lism and actually acting according
to the policy accepted by his own
party, and who cven went so far as
to say that he would not sit there
even for g moment if he deviated
from or went against the party policy
has by means of these new taxes put
a burden very largely on that section
of the people who are the weakest
in the society today. My hon, friend
the Finance Minister says that in
irgard to this indircect taxation, he
should devise some means to ensure
that while he would get the resour-
ces the burden would not fal] on the
common man. But what ig the sum
taig] of the indirect taxes that he 1s
going to levy?

Any indirect levy must ultimately
it and does hit the commop man.
This i3 a known thing. Government
have becn reluctany lo get resources
from those sectors which gre jn 8
position to pay. There is no integras
1ed taxation policy so far.

1 have a suspicion in regarg to the
reison why he has brought forward
this Bill at thig timp of thwe year
He could ag well have waited for the
budget and he need not have come
forward with this surprise Finance
Bill now. Bug I have a suspicion that
he has come forwsrd with this Bl
because the eleclions are approach-
ing, and if during the budget before
the elections he would bring forward
such measurey then there would be
great opposition because they would
be very close to the elections, but if
he brings it forward now, then the
people would forget all about It
a’ter one and a half years and get
accustomed to these new taxes. Per-
haps that iy the reason why he has
gone out of his way. This is g poli-
tical device, in my opinion.
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I would also like to ask whether
Government have established any re-
vord about cconomy in administration,
which would ecnable us to put more
fundg in their hands? About two
yearg ago, if I remember aright, the
Finance Minister said that he was
tuking measures to reduce expendi-
ture in his own Ministry, to the
exlent of Rs. 75 lakhs. He has again
promised in the course of hig reply
10 the debate on this Bill that Gov-
ernment gre thinking about it, and
they would persuade the States also
10 do something in this matter, From
al) calculations it scems possible that
in the State as wel]l as the Central
sector of administration, an economy
to the tune of Rs. 200 to 300 crores
could casily be effected. But that
has never Lren attempted anywhere.

The last reason for which I am
opposing this Bill is this. I have gone
through the speeches of different
Members, of even those whp have
supported this Bill. There is not
even a single speaker who has not
raised the question of rise in pric::.
Everybody who has lent his supp:tt
to this Bil] has expressed concern
about the rise in prices. Ang what
has the hon. Minister to say in re-
gard to this? He says that ours is
n federal structure, and the States
are masters, so far as agriculture is
concerned; and if there is jncrease in
food prices, the Food Minister is in
a great dificulty. The hon. Minister
ulso says that he wants more and
more resourceg because the States
are making increasing demands. If
the States are making increasing de-
mands, may I know whether the
States are in favour of Central plan-
ning or not? Have they accepteq this
principle o mnot? If they have
accepted it, then he cannot come for-
ward with the plea that the States
are not co-operating, and, therefore,
there cannot be any reduction in the
agricultural gector. If it is not possi-
ble for him to take recourse to any
measures in regard to that sector be-
cause the States are non-co-opera-
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ting, then what about the non-agri-
cultural sector? Everywhere, the
prices are rising. Therefore, I think
it ig a vicious circle which is going on.
The prices are pising, and the cost
of living ig going up very high, and
there is increasing demand from all
sections, and Government go gpn in-
creasing the dearness allowance, which
Is, of course, necessary; then, there is
demand for increase in wages; that
also becomes necessary and the whole
vicious circle goes on in this manner.
Many hon. Members have said in this
House that the prices have reached
tan optimum Jlevel agnd there must be
a halt to these things. But my hon.
friend the Finance Minister does not
come forward with anv statement in
this regard; although the prices are
very high now, he jg not in a posi-
tion even to say that this is the opti-
mum level that we have reached, and
the orires will be stabilised at this
level., Weo have discussed se many
times in thi. House about the price
stabilisation board, this and that. The
principle is enunciated but in actual
imolementation we find somesort of
haphazard committee going into this
asoect and that aspect and nothing
effective heing done. TIs it not time
that the country chould know where
do we stand in the matter of these
things? Because if prices go up, ne-
cessarilv the entire plan allotment
and allocation will also go up.

Therefore, 1 do not think the Finan-
s Minister has made out any case
for this country to support him in

his new taxation measures. T am
noposing it on these grounds, as I
have made # very clear, My com-

nlnint against this Government is
that although it professes socialistie
planning, it js reluctant to take mea-
cures which will petually  usher In
an eaualitarian society, clearing the
vested interests who are the real ob-
=tarle in the development of our eco=
nomv.

Shrd T. T. Krishnamachari: We had
representatives of four groups oppe-
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site gpeaking, and 1 must say
even at thig age, my willingness to
be educated remains undiminished.
1 was listening very carefully to the
suggestions that were thrown up at
this stage of the Bill in order to
better the measure or use the mea-
sure to purposes more fruitful than
Government has in mind.

Of course, Shri Dandeker, who is an
emincnt person with a very distin-
guished record in government ser-
vice, came out with some sugges-
tions, carefully thought out. I think
it will be wrong on my part to offer
either criticlsm or comments on what
he has sald. I must see them in cola
print, digesy them and see what. ...

Shrl Tyagi: They arc purgative,

Shri T. T. Krishnamacharl: Doesn't
matter; somelimes it does goud.

I would like to gee what it means
I have no doubt that his intentions

are perfectly honourable. He  has
taken great paing in this matter,

He mentioned about the fact that
1 have not indicated how this sup-

plementary budget is going tu ease
the foreign exchange situation. May
I in all humility suggest that that is
the main basis of the supplementary
budget, apart from the revenue as-
pect of it? The fundamental thing Is
that we should check imports, we
should stimulate import substitution,
internal production. That is the cardi-
nal aspect of the measure; otherwise,
there is no mcaning in putling any
tax on machinery imports and then
secking to utilise it by a certain am-
ount of incrcase in development re-
bate. 1 could even make a promise
that a certain amount of finance will
be available if the calculation of the
finance needed is exceeded, The idea
is that we have reached a state of
industrial development in this coun-
try where there is a lot of capacity
with talent. All that is necded is a
certain amount of will, a certain am-
ount of compelling necessity for those
people to fabricate In the couniry

that most of what they want.

Of course,
some things could be done. [ have
worked out when I was thinking of
this development rebate how it would
ale.l industrics where a whole 100
per ceny is imported, where 50 per cent
is imported, where 25 per vent is im-
ported and go on. I do lind that jf
other people do the same thing--of
course they should, because in my
case il js academic; in other pcople's
case, it is necessary—if they do Lhe
same thing, they will find that with
the concessions given i a persan who
buys his machinery locally or fabri-
cates, he is in a much beller position
to write down the value than In the
cage of a person who imports, That
is precisely the reason why we have
put this heavy imporl duty un machi-
nery, lcave alone anything else. 1
think that gught to gatisfy him in
regard to the objectives of the mea-
sure, Exactly what it is going to do,
how are individuals going io react to
this kind of thing is a matter which
is one of value judgment. Il i; not
quite easy to say at this moment what
its precise effect would be. The mea-
sure we have taken in the recent past
has given me a certain amount of
breathing ttme in regard to foreign
exchange, and I think the cumulative
effect of the:e measures will ccrtainly
help Government to get on to &
plateau in regard to the fureign ex-
change position from out of which
they could think of other measures.

The hon. Member mentioned about
the rupee trade. T do not want to
say that there is no truth in what he
said or that all that he said is wrong.
I quite agree with him that rupee
trade is something in which we have
to find out fhe real value of what we
get, 1 may tell the hon. Member that
during the time I wag o Minister
without poitfolic and wag examining
o number of facets of our ecomomy,
ane of the things that we dig was to
fo into the value of things imported
in the rupce trade. 1 do flnd that the
position necds watching. At the same
time, 1 would like to tell him that the
rupec trade is a two-way traffic. If
you tell the rountry with whom you
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have the arrangement, ‘You have to
buy from me first before I buy from
you', many of them may not like it
Some of them would ask for a credit,
4 technical credit as they call it, It
might take sometime  before  the
money is reimbursed,

So it has to be a two-way traffic.
It has o cqualise somewhere. Barter
trade—which really rupee trade is—
canmot have an advantage to one as
against the other. But it is something
which needs watching, and carefus
watching; you cannot leave it to in-
struments which are not very carefu!
about what they pay, because today
machinery is something which people
need and are prepared to pay a high
price, but I think ultimately the ecc-
nomy suffers.

Of course, that takes me on to what
Dr. Sen said. He wanted socialisation
of impo:t/export irade. In one sense.
rupee trade is of that nature. Tt is
being conducted by two organisations
of this Government, the STC &nd the
MMTC. I am quite prepared to admit
that not all the transaclions covered
by them are gond. Sometimes somc
of the things are wrong. This experi-
ment in the direction of the State
getting into the export-import trade
is there. But at the moment it is
largely confined to countries where
there is state trading. In fact, I may
even plead guilty, Mr. Deputy-
Speaker, to the fact that if state trac-
ing is a sin, I was the perpetrator of
the original sin, because 1 had start-
ed it when 1 was Commerce and In-
dustry Minister. The essential pur-
puse of it then was lo canalise the
trading with countries which have
only sta‘e trading.

Shri Ramga (Chittoor): Now it is
not so.

Shrl T. T. Krishnamachari: Maybe,
they have now gone beyond it. I
might say that the guilding hand
changes, and with it probably changes
the policy. But that is the precise
reason why it was brought in, and I

think thal to the extent that we have
to trade with those countries the
stale trading operalion is a good one.
I can tell hon. Members, where there
arc faults or losses we have to find
out the reasons and remedy them. In
fact, I think in regard to most coun-
tries with which we trade on a rupee
basis, there is something we look into,
excepting perhaps the USSR. So far
us our trading with the USSR is con-
cerned, it is hard bargaining. There
is no denying that. But our goods go
to them, their goods come to us, ard
generally their prices are on the basis
of world prices. But with regard iu
other countries, the trade with other
countries certainly needs watchimg. 1
will give this assurance to the hun,
Member, Shri Dandeker, that I shoil
carefully consider what he has said,
though I cannot admit that clause 26
has no bearing on the balance-of-pay-
ments position. It has a very intimate
bearing; because the products cover-
ed by clause 26, many of them, are

imported. It may be they might he
processed in this country. But they
ore imported.

An hon. Member mentioned before
that: why do you export petrol and
still put a duty on it? We are pro-
bably reaching the stage very soon
when we shall not export it, because
we shall convert it into naphtha for
our fertilizer plants. So it is only a

phenomenen, But the products, the
bulk of the products covercd by
clause 26 have o large foreign

exchange content in them, and 1 do
not think you can separate the gouds
covered by clause 25 from the goods
covered by clause 26. If the hon
Member is willing to accept my state-
ment for that, 1 would suggest that
he should ponder over it.

1 have mentioned yesterday about
curtailing of expenditure. I said it is
one thing we have to do, and T think
we could make a certain amount of
saving by cutting down a lot of non
plan expenditure.
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My hon. friend came back again to
the burden of the song, namely, that
the nigger in the woodpile in all mat-
ters concerned with our difficulties
today happens to be planning—plan-
ning. rigid planning, planning with a
time-limit. I would even appreciale
what hon. Members say "“your re-
sources that you have envisaged are
no* adeguate . . "

Shri Ranga: That is right.

Shri T. T. Krishnamachari: *. ..
some of them will not be forthcom-
ing, so you cannot have a plan of that
size”, But I don't appreciate the al-
ternative suggestion of making every-
thing an India-rubber and stretching
it. Mo, Sir. Then, what is the mean-
ing of my fooling myself? 1f actually
the position is that the resources are
not in sight and they could not be
raiscid, obviously the plan cannot be
fulfilled. What is the object of myv
saying “I am going to have a plan of
this size, but 1 will clongate it to
seven years"?

The other point is this. Hon. Mem-
bers opposite seem to think that plan-
ning is something which is conceived
of for the benefit of the Prime Minis-
ter, or for the party. Planning is
something which is conceived of for
the benefit of the people of this coun-
try.

Shri Ranga: For the elections.

Shri T. T. Krishnamachari: And
unfortunately, Sir, wherever 1 gu-
and 1 have been travelling fairly
widely--the man in the village, about
whom everybody clse speaks, is con-
scious of the plan, because he thinks
of what the plan is going to do Jor
him,

An hon. Member: He is cursing it.

Shri T. T. Krishnamachari: Town-
bred people who imagine things think
that somebody is suffering . . .

Shri Ranga:
not born in a willage at all.

My hon. friend was
Where

Were you born in a
What is

were you born?
hut or a hovel or a village?
all this nonsense?

Shri T. T. Krishnamacharl: My hon.
friend should do a little logical think-
ing. Of course, it is rather difficult,
1 agree. But the point about it is
this. We are not out’ of touch with
them: we are in touch with them.
And T can tell you that the peopl: in
the villages want more irrigation faci-
lities, they want more wells. 1 went
to U.P. two months back, and I would
say this. The Government during
last year has done some work in re-
gard to providing water supply for
irrigation which I think is exemplary.
02.000 wells in a year is not something
which one need be ashamed of Well,
many of the wells have got Perstan
wheels. When you go and see them
they say, “It ls all right, it Is true
that we are making money out of this;
but then ten miles away in Lucknow
you have electric power; can't we
have clectric power, in which case we
don’t need the Persian wheel and two
bulls?" So, that is how it grows. The
villager is conscipus of the fact that
he wantz to develop: and he wants
things.

Of course, hon. Members certainly
have to say that it is all wrong, what-
ever 1 do is wrong, whatever I saxv is
false, and everything is done for the
elections. Of course, clections are
fundamental for me and for them.
There is no denying that. Elections
are not held only for me; it is also
for them. Everybody thinks of elec-
tions when the elections come near.
It is true, we do so many things for
elections perhaps, and the hon. Mem-
hers say so many thinge for elections.
That is the only difference. There-
fore, 1 do not want to score any pole-
mica'! point over myv hon, friend. But
T am saving that it is not a mere arti-
cle of faith of us—which it is—but it
is also a matter of compelling neces-
s